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PARLIAMENT OF INDIA
Friday, 1st June, 1951.

The House met at Half-past Eight of
the Clock,

[Mr. S pe a k e r  in the Chair]
ORAL ANSWERS TO QUESTIONS

S t a m p  S e l l in g  M a c h in e s

*4742. Shri S. C. Samanto: (a)
Will the Minister of Communications 
be pleased to state how many Stamp
Sellmg Machines were ordered for
import?

(b) How many have come and
where they are working?

(c) which countries are supplying
these slot machines?

The Deputy Minister of Communica
tions (Shri Raj Bahadur): (a) Two
proto-type machines for selling post
cards and envelopes were ordered for
experimental purposes. No Stamp
Selling Machine has yet been ordered.

(b) One postcard selling machine
has been received. It was installed
in the Asian Games Post Offices and
also Parliament House Post Office for
some time.

(c) The machine just mentioned was
manufactured in Switzerland. The
other machine has been ordered from
United Kingdom.

Shri S. C. Samanta: May I know
from the hon. Minister how much
economy is expected by the Postal
Planning Scheme when these machines
will come into India?

Shri Raj Bahadur: It is difficult to
state in flhanclal terms the exact eco
nomy but it is obvious that such
machines do save a lot of labour and 
lot of time.

Shri S. C. Samanta: Is it not the 
variation in prices of postcards and
envelopes brought about in the Budget 
123 PSD.
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sessions, standing in the way of the
introduction of these machines?

Shri Raj Bahadur: No, Sir.
Shri Chattopadhyay: Is it a fact that

the machine that was set up in the
Parliament Post Office was used for a 
day only and later on it was found
to have gone out of order? ,

Shri Raj Bahadur: To a certain ex
tent it is true,' but I may inform the
House that both these machines were
ordered simply as an experimental
measure and no large scale orders
have been placed with any country.
The machine that was obtained did not
exactly go out of order. What hap
pened was that if the machine is hand
led from the front, it works all right 
but if you work it /rom the sides, it
goes out of order and instead of one
postcard 2 or 3 postcards come out at
a time for one anna.

Shri S. C. Samanta: May I know the
price of the machine obtained?

Shri Raj Bahadur: It is Rs. 2,433, or
about 2,200 Swiss francs approximate
ly.

Shri S. C. Samanta: Is it not a fact
that the printing of stamps in sheets
in our country stand in the way of
introduction of stamp selling machines?

Shri Raj Bahadur: That is true, Sir.
Shri Amolakh Chaad: May I know If 

there is a proposal to put one machine
each in all the important cities of
India for experimental purposes?

Shri Raj Bahadur: The whole thing
is under experiment at the present
time. Unless and until we make sure
of the success of the whole scheme,
it is too early to say anything.

Shri Sondhl: Is the machinery now 
lying in cold storage or any use is 
being made out of them ?

Shri BaJ Bahadar: It is not lying
idle. As a matter of fact one of the 
officers who happened to go to Switzer
land for an international conference
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has been deputed with the duty of 
meeting the officers of the company 
which gave this machine to us and to 
see what can be done to improve upon 
it. I may inform the House that we 
are trying to import machines on an 
experimental measure from the U. K., 
and we expect one very early.

“ A n n a p u r n a** F e r t il iz e r

M743. Prof. S. N. Mishra: Will th6 
Ministet* of Food and Africulture be 
pleased to state:

(a) whether a new cheap fertilizer 
*Annapurna* has been prepared by a 
Bombay Scientist; and

(b) if so, what are the specialities 
of the fertilizer?

The Minister of Food and Agricul
ture (Shri K. M. Mnnshi): (a) Yes.

(b) None, according to the results of 
the experiments conducted so far from 
1949.

Prof. S* N. Mlihra: May I know what 
are the constituents of this new ferti
lizer?

Mr. Speaker: He means the chemical 
components?

Shri Sondhl: Composition. .
Shri K. M. Munshi: I do not know 

the chemical composition and I have 
not enquired from the inventor the 
composition so far.

Prof. S. N. Mishra: May I know 
whether there is any possibility of 
manufacturing it on a commercial 
scale?

Shri K. M. Munshi: The success of 
it is not established. It has produced 
very small quantities from which it is 
not possible to say whether there is 
anything in it.

Shri Sidhva: May I know the result 
of the report of the director or officer 
appointed by the Agricultural Ministry 
in this respect?

Shri K. M. Munshi: As a matter of 
fact these ‘Annapurna* fertilizers were 
brought down on more than one oc
casion and the results obtained at the 
Indian Agricultural Research Institute 
and the Central Rice Research Institute 
show that in every case they failed to 
put out the claim made for the manure.

Mr. Speaker: Let us go to the next 
question.

F ood S cA R crtv  in  B ih a r

M744. Shri Kamath: WiU the Minis
ter of Food and Agriculture be pleas
ed to state:

(a) whether it is a fact that the
poorer sections of the population in

certain northern areas of Bihar are 
living on grass and leaves; and

(b) if so, what steps have been or 
are being taken to alleviate the dis
tress there?

The Mlntster of Food and Agricul
ture (Shri K. M. Munshi): (a) No, Sir.

(b) Though this Question does not 
arise, in view of the reply to (a), it 
is true that the poorer sections of the 
population have been hard hit, and 
have had to take greater recourse to 
subsfidlary foods. To meet the situ
ation, both the Government of India 
and the Government of Bihar are 
taking various steps to relieve the 
distress in the affected areas. Distri
bution of foodgrains on an extensive 
scale has been arranged in urban and 
rural areas through fair price shops 
numbering over 3,300 serving a total 
population of 56*2 lakhs in North Bihar 
alone. The Bihar Government have 
sanctioned relief works in these areas 
to provide purchasing power to the 
masses. Agriculture and land im
provement loans have also been arran
ged and the usual rules for the distri
bution of such loans have been re
laxed.

They have also taken necessary ad
ministrative measures to ensure that 
relief is offered to the maximum possi
ble extent.

Shri Kamath: From the latest re
ports available with the Government* 
which are the districts in Bihar which 
are the most hard hit?

Shri K. M. Munshi: MuzzafTamagar, 
Darbhanga, Sarasa, Bhagalpur, Purnea, 
Saran and Champaran.

Shri Kamath: How much of food
grains have been collected by Govern
ment in the recent food drive for col
lection for help to Bihar and Madras 
and how much of that has been sent 
to Bihar and how much to Madras?

Shri K. M. Munshi: I have not got 
the figures here.

Shri Kamath: What proportion of 
the imported foodgrains has t>een set 
apart for Bihar?

Shri K. M. Munshi: There is no que»-
tion of setting apart any quantities 
this year. There has been no question 
of allotment also interfering with the 
supplies. All supplies that could phy
sically be transported from Calcutta to 
Bihar are being sent as already stated 
at the rate of 3,0()0 tons oer day..
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Shrj B. E, Bhagat: May I know 
whether reports li«v« reached the 
Government that t ^  loodfrains in the 
Gpvernmenl Pair Pripi viops in the 
deficit districts of Bihar are not being 
disposed of due to lack of effective 
demand? .

Mr. Speaker: In other words, the 
people have not got the purchasing 
powfer. ,

Shri K. M. Munslii: 1 think the hon. 
Member put the same question before 
and I answered it.

Dr. Ram Subhag Singh: In view of 
the fact that the poorer sections of the 
people of North Bihar have been hard 
hit by food scarcity, as stated by the 
hon. Minister, may I know whether 
the Government propose to start some 
road and building coAstruction pro
gramme to provide them with work to 
raise their purchasing power?

Shri K. M. Munshl: The State Gov
ernment has already provided Rs. 11.5 
crores for relief in various forms to 
provide the purchasing power to land
less labour such as gratuitous relief 
loans and relief works involving heavy 
and land manual labour, medical 
relief, public health measures, arrange
ments for supply of drinking water etc. 
In ordê * to obviate the difficulty of the 
agricultural employers who are short 
of funds, the Bihar Government have 
provided for agricultural and land 
improvement loans to the extent of 
about Rs. 3 crores. And the usual 
rules abput the distribution of such 
loans have been relaxed.

Shri Jnani Ram: May I know the 
amount so far spent for increasfng the 
purchasing power of the people?

Shri K. M. Munahi: If the hon. Mem
ber gives notice, I shall make enquiries 
in this matter.

Mauivi Wajed AU: May I know the 
price of rice and wheat in this part 
of the province?

Shri K. M. MmuMii: I am spealrog 
from memory, subject to correction. 
Sometime ago it was Rs, 43 per maund 
for rice. It has now com# down to a 
little less than Rs. 25.

Maolvl WaJed Ali: Is it not high?
Several Hon. Members rose—
Bfr. Speaker: Order, order. It is not 

possible to give opportunity to all 
Members. I am trying to select Mem
bers from Bihar. Mr. Mohiuddin.

Saikh Mohiuddin: May I know thi» 
number of persons engaged in the dif
ferent schemes of the Bihar Govern
ment which have been introduced to 
give work to landless labourers?

Shri K. M. MunsM: The NatioAal
Cadet Corps, Home Guards, Engineer
ing and Medical students have beep« 
mobilised for assistance in relief ope
rations. The number of people em
ployed in relief works is about 80,000 
in Dharbhanga, 20,000 in Sarsa, and
50,000 in Purnea.

Shri S. N. Das: May I know whether 
the Government is in a position to  
state which of the non-offlcial agenciea 
have begun to work in the affected 
areas of Bihar?

Shri K. M. Munshi: Except those 
that I have mentioned, I have no 
knowledge of other non-offlcial agen̂ ;̂  
cies. I know there is a non-officiiu 
committee that has been recently 
started in Bihar.

Shri A. C. Guha: May I know if the 
Survey party of the Delhi School of 
Economics has submitted any report to 
the effect that in some parts due to 
the lack of purchasing power, people 
have been forced to take to some grass, 
leaves and something like that, sub
stitute diets which are not flt for 
human consumption?

Shri K. M. Munshi: As a matter of 
fact, I have referred to the report of 
the Delhi Economic committee. As I 
just pointed out, efforts are being made 
to provide purchasing power to the 
landless poor.

Shri B. R. Bhagat: May I knov«̂  
whether the Government have any in
formation as to the quantity or per
centage of foodgrains in the Fair Price 
shops in those areas which is disposed 
of and which is left over, and the rate 
at which foodgrains are being disposed 
of?

Shri K. M. Munshi: I must have 
notice for that. I will have to make 
specific enquiry about any particular 
date.

TENANCY L.AW IN VINDHYA ir^KADESW

*4745. Shri Jnani Ram: (a) Will the 
Minister of Slate* be pleased to sUte 
whether there is a Tenancy Law ii» 
Vindhya Pradesh;

(b) If not, do Government propose 
to legislate a Tenancy I-aw for vin
dhya Pradesh and if so, whan?

The Minialer Statei, Tranivort 
and Railways (Shri Gopalaswaml):
(a) There is no uniform Tenancy Law
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plicable to the whole of VindhyaBpplicab]
Pradesh.
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(b) Yes. It is proposed ♦o promote 
legislation for this purpose as soon as 
possible. *

Thakur Krishna Singh: Have the 
Ck)vemment made any attempt to ex- 
•amine the various tenancy laws in the 
various parts of Vindhya Pradesh in 
connection with the legislation that is 
'to come in the future?

Shn Gopftlaswami: Government
have received a proposal for the ex- 
te ^ o n  of the Bihar Land Revenue 
C o ^  throughout the State. That is 
under consideration. They have also

® abolition ofJagirdari. That is also under consi
deration.

tiine Uke-
S L  Introduction of

Shrl Gopalaswaml: I h a v e  sa id , as 
» o o n  as p o ss ib le .

Shi^Pwivedi; Is It a fact that in the 
^  Budget, this right of legislaUon

takenaway from the local Assembly?
*hrl GopaUswami: Budget?

Shrl Owivedl: It is stated that the 
President is neces.sary 

ana that the local legislature cannot 
legislate on the subject of revenue.

Shrl Gopalaswaml: I do hot under
stand the Question.

Mr. Speaker; So far as Vindhya 
Pradesh is concerned, is there any 
local legislature now?

Shrl Dwivedl: Yes. The Bill which 
is under consideration provides that 
the local legislature will .not be able 
to legislate on this matter.

Mr. Speaker: That is, in the Part ‘C’ 
SUtes BiU?

Shri Dwivedl: Yes.
iWLr. Speaker: That Bill is under con- 

aaderatlon by this House. The hon. 
Member may comment on it when it 
comes up.

Shrl inatti Ram: Will any committee 
be appointed to Examine the tenancy 

- laws before any Bill is introduced?
9hri Oonalaswami: Before legisla

tion is undertaken?
Shrl Jnanl Ram: Yes.
Ifthrl Gopalaswaml:-^ e  'will consider 

the suggestion.

*4746. Or. Ram Snbhag Singh: (a)
Will the Minister of Transport be 
pleased to state whether it is a fact 
that Government have drawn up a 
scheme for the construction of a bridge 
over the Brahmaputra?

(b) If so, what is the estimated cost 
of constructing that bridge? '

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
No, Sir.

(b) Does not arise.
Mr. Speaker: Next question.
Shri Chaliha: May I ask a question?
Mr. Speaker: Hon. Members must be 

alert. I won’t allow such questions in 
future.

Shri Chaliha: May I know whether 
during the war, the Americans collec
ted a large quantity of materials for 
the construction of a bridge over the 
Brahmaputra? What has become of 
those materials?

Shri Santhanam: I would require 
notice as to what happened to those 
materials. There is no proposal un
der consideration now.

M o n e y  O r d e r s , V .P .P . etc . betw bcm  
I ndia  and P a k is t a n

♦4747. Dr. M. M. Das: Will the Minis
ter of Communications be pleased to 
state:

(a) the date since when money 
order, V.P.P. and insured services bet
ween Pakistan and India have been
suspended; .

(b) the reasons for such suspension;
(c) whether any attempts are be-

in  ̂ ruadc -by the Government of 
India for reoponinR tho::e services; and

(d) whether this matter will be 
taken up in the proposed meeting of 
the Finance Ministers of India and 
Pakistan that will be held shortly?

The Deputy Minister of Communica
tions (Shri Raj Bahadur): (a) 19th
September, 1949.

(b) Due to devaluation t)f Indian 
rupee and non-devaluation of Pakistan 
rupee.

(c) Yes. Sir. The matter is under 
correspondence with the Pakistan Gov
ernment.

(d) Yes Sir.
Dr. M. M. Das: In answer to part (d) 

of the question, the hon. Ministar said, 
Yes. I want to know whether thii
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panicular matter was discussed in the 
recent Finance Ministers’ Conference.

Shri Raj Bahadur: It is understood 
that at the Conference which was re
cently held at Governmental level bet
ween .India and Pakistan, this matter 
was taken up. I think for ihe rest, 
the hon. Member may kindly address 
a question to the proper Ministry.

Dr. M. M. Das: May I know whether 
this matter was taken up before this 
Finance Ministers’ Conference between 
the two countries and if so what were 
the results?

Shrl Raj Baluulur: Yes, Sir. A tele
gram was sent to the DGPT, Pakistan, 
Karachi on 2nd April 1951 and another 
D.O, letter was sent to him on 19th 
April 1961. Our High Commissioner 
in Pakistan Mr. Khub Chand was also 
requested to take up this matter with 
the Pakistan authorities which he did. 
The matter is yet under negotiation.

Dr. M. M. Dasf May I know the 
nature of the difficulties that have 
stood in the way of resumption of these 
postal services?

. Shri Raj Bahadnr: On 26th/27th Feb
ruary 1951, India fixed the exchange 
rate with Pakistan. After that the 
difficulty of conversion of currency of 
one country into that of the other has 
not yet been fully overcome. That is 
the difficulty that comes in the way.

W ir e l e s s  TELE-CoM M um cATioN 
S t a t io n  in  C alcutta

*4748. Dr. M. M. Das: Will the Minis
ter of Communicatioiis be pleased to 
state:

(a) how far the plan for establish
ing a wireless telecommunication 
Station in Calcutta has been finalised;

(b) the estimated cost for the im
plementation of the scheme;

(c) the benefits and advantages to 
be derived by India \̂ ĥen the scheme 
will materialise; and

(d) the annual recurring expenditure 
and the annual revenue to be derived 
from this scheme?

The Deputy Minister of Communica
tions (Shri Raj Bahadnr): (a) The hon. 
Member’s attention is invited to thtf 
reply given to Shri R. K. Sidhva’s 
Starred question No. 4149 on the 15th 
May 1951. The establishment of a 
wireless tele-communications Station in 
Calcutta is a part of the 5-Year Deve
lopment Plan of the Overseas Com
munications Service, which is now 
under consideration,

(b) About Rs. 35 Ukhs.

(c) The scheme wiU enable India U> 
have dirTCt and quicker telegraphic 
and telephonic communications with 
certain important countries of the 
world and will also give some additloil- 
al revenue.

(d) Approximately Rs, 9 lakhs and 
Rs. 12 lakhs respectively.

Dr. M. M. Das: May I know whether 
any other cities in this country are 
proposed to be connected with other 
parts of the world by tele-communi* cation?

Shri Raj Bahadur; Calcutta is ex
pected to be connected with other 
coimtries. At present we have got It 
at Madras and Bombay.

Dr. M. M. Das: May I know whether 
in addition to this tele-communicatioiu 
what other methods of communications 
exist today connecting India and other 
countries?

Mr. Speaker: I think it is a repeti
tion of the same supple^nentaries to 
the question of Mr. Sidhva.

Shri Raj Bahadur: All these ques
tions have been put and answered.

Shri Chattopadhyay: May I know
whether it i‘s a fact that more thaa 
50 per cent, of the over-seas commu
nications are booked from the Calcutta 
side? .

Shri Raj Bahaaur: I should like to 
have notice; there is no such estimate 
made about It.

O f f e r  of  L oan  of  T e l e sc o pe

*4749. Dr. Ram Subhag Sincti: WiH 
tha Minister of rommonicattoiis b e
pleased to state:

(a) whether it is a fact that ai» 
ofTer to lend a 24-inch Bruce telescope 
on a long-term basis of 50 to 99 yean 
has been made to India by Dr. Harloir 
Shapley, Director of the Harvard 
(U.S«A.) College Observatory; and.

(b) if so, whether the Govemmeat 
of India will accept that offer?

The Deputy Minister of Communieifr* 
ttoBs.(Shri RAJ Bahadur): (a) No sucb 
offer has so far been received by the 
Government of India.

(b) Does not arise.
Shri Kamalh: What is the n>eciflce-

tion of the best telescope that the 
Government has at present?

Shri Raj Bahadur: There are two 
observatories, one at Kodaikanal; the 
Sdar Physical Observatory, and the 
other, the Nizamia Observatory, d  
Hyderabad. The Kodaikanal observe- 
tory has a 20̂  ̂ telescope.
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Dr. Ram Subhag Singh: What is the 
nurnber of foreign experts employed in 
tlij ŝe two observatories?

'Shri Raj Bahadur: Sir, this Hardly 
arises from the main question which 
is about the offer of a telescope, 
whether we have received such an 
offer or not.

A bo litio n  o r  Zamindari and Jagirdari 
^  m PKPSU ■

-4750. Shri Sanjivayya: Will the
Minister of States be pleased to state:

(a) whether the Committee set up
by Government to go into the ques
tion of abolition of Zamindari and 
JagiTdOfTi in PEPSU has submitted its 
report; and *

(b) if so, what action have Govern
ment taken so far on its recommenda
tions?

The Minister of States, Transport 
and Railways (Shri Gopalaswami): (a)
No.

(b) Does not arise.

Offer of W h e a t  P r o c u r e m e n t  c y  
F a r m e r s

••4751. Shri Sidhva: Will the Minis
ter of Food and Agriculture be pleased 
to refer to part (b) of starred ques
tion No. 4279 askod on the 18th May,
1951 and state: •

<a) whether the Iv'iinistor, who was 
approached by the deputationists stat
ing that they co'jld procure one mil
lion maunds of wheat from two dis
tricts of Gujerat, made enquiries from 
Bombay Government;

(b) whether his Ministry made in
dependent enquiry as to whether ten 
Jac maunds of wheat was available if 
higher prices were offered; and

(c) if so, what efforts were made to 
secure this quantity?

The Minister of Food and Agriculture
{Shri K. M. Munshi): (a) Attention of 
the hon. Member is invited to the 
reply given to part (a) of question 
No. 4279 on 18th May, 1951 wherein 
it was stated that the hon. Minister, 
Civil Supplies (Bombay) was informed 
of the matter.

(b) No; As the price at which the 
wheat was offered was very high, it 
Was not considered necessary to make 
any further enquiry direct by this 
Ministry.

(c) Does not arise.
Shri Sidhva: Sir. this is the same 

question that the hon. Minister is refer
ring me to. I ask him a question

of India except to import about 1:1 
invites my attention to his reply to 
the same question No. 4279.

Mr. Speaker: That means the Minis
ter has nothing more to say.

Shri SidhTa: He should have stated 
so plainly. However,... *

Mr. Speaker: What is the next 
question if any?

Shri Sidhva: Yes. Sir, I am putting
it.

May I know whether an independent 
enquiry was made by the hon. Minister 
as to whether one million maunds of 
r̂iain ^yere ay^l^ble th^ îf?
Shri K. M. Munshi: The deputation- 

ists met me and I made ehquiries from 
the Minister, Civil Supplies (Bombay). 
The position was tHis. At that time 
the Bombay Government was going on 
with procurement at the rate of 
Rs. 16/4/- per maund, that being the 
procurement price fixed by the Central 
Government. Th^ deputationlsts want
ed to sell this much quantity of grain 
at Rs. 25 per maund, and in that case 
it would have been impossible for the 
Bombay Government to procure any 
foodgrains at Rs. 16/4/- per maund 
had I accepted that offer. As a matter 
of fact, the Government of Bombay 
has been procuring at the rate of 4,000 
tons per week in the Gujerat districts 
at the same time as these people offer
ed the grain at the rate of Rs. 25 per 
maund.

Shri Sidhva: Apart from this ques
tion of price, was this much of hoarded 
grain, available or not?

Shri K. M. Munshi: It was not hoard
ed. It was in the open market which 
they would have brought into the pro
curement.

T h eft of T ele gr aph  W ir e s

'>1752. Pandit Muuishwar Datt Upa- 
dhyay: (a) Will the Minister of Com
munications be pleased to state 
whether there is any organised gang 
operating in certain areas for the theft 
of telegraph wires or these were only 
isolated cases of theft by individuals?

(b) Is it a fact that a gang of wire
thieves has been operatiitf near 
Kanpur? ^

(c) Have any arre«?t? been so far 
made out of the gang?

The Deputy Minister of Communica
tions (Shri Raj Bahadur): (a) and (b). 
Government have no information.

(c) No. But the cases are under 
police investigation.
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Pandit Munishwar Datt Upadhyay:
May I know whether Government have 
any information of any quantity of 
wires being stolen?

Shri Raj Bahadur: The information 
is not readily available.

: w r
ftf »r?r vsr? ?rfT ^

y r f i  ^  ^  ^  ^

^  ^  •9ft <RMf >nn
^  % ’TWR[

?Ti" ?r^ iT  %
Wt*W *rPTT ?

[Sbri Janvde: Will the hon. Minister 
please state the number of cases insti
tuted since the legislation for checking' 
the theft of wires and punishing the 
culprits was enacted in the last Budget 
Session and the quantity* of wire re
covered?]

*nrr «rr Telegraph 
Wire (Unlawful Possession) 
Act, 1950. sT̂ w, \ %\t

wni; J3H ^ I ?TJTJT 8TT 

Wfn ^  f  I sftT T5T
^  % int H *Tff

3T’ !r'f«T w r ViJT fsrr t '

[Shri Raj Bahadur: The law enacted, 
i.e. Telegraph Wire (Unlawful Posses
sion) Act, 1950 came into force from 
1st April, 1951. Very little time has 
passed since then and it cannot be 
possible to assess the work that has 
been done during this time.]

F ood G r a in s  f r o m  U.S.A.

*4753. Pandit Munishwar Datt UpÂ
dhyay: Will the Minister of Food and 
Acrioullure be pleased to state:

(a) what WPS our proposed amount 
of the purchase of food grains fro>m 
U.S.A. in the year 1951; and

(h) v/hat amount out of that has so 
far been purchased, what amount has 
readied the shope.<) of India and whAt 
amount is ŷ 't to be purchased and 
brought to India? '

Tbe Minister of Feod and'Africailvre 
<W^ » .  M. M nm ii): Uo Govemmant

of India except to import about 1.1 
million tons wheat and 635,000 tons 
milo from U.S.A. in the year 1951.

(b) The quantities of foodgrains 
purchased from U.S.A. to date for 
shipment and arrival in 1951 amount 
to 742,000 tons wheat and 635,000 tons 
milo. A further quantity of about
400,000 tons wheat is expected to be 
purchased for shipment during tlie 
year.

Upto 20th May 1951 actual arrivals 
amounted to 221,100 tons wheat and 
272,300 tons milo.
:  ̂ Pandit Muttisliwar Datt Upadhyay:
May I know whether this delay in the 
arrivals is due to shipping difRcultios 
and has ^ere been any increase in 
the rates of shipping?

Shri K. M. Munshi: Whatever delay 
has taken place is only due to the 
shipping availability. I may mention 
that recently there has been no delay 
so far as shipping is concerned b ^  
cause some more ships have been 
placed at the disposal of India.

Pandit Munishwar Datt Upadhyay:
My question was whether the shipping 
rates have been increased due to the 
heavy demands on the ships.

Shri K. M. Munshi: I don̂ t think so.

«rtir  ̂ ; f  Ti iim  
fffil jtA fTT ff?>} ftf :

(t^) wrvf fv ifl

^  »rf «ft ;

( ^ )  TO t&v ^ ftf-f ftj-f ftr-fjff 
«TT ^  »rf <fl ?T4T ^ ftrfiff

( ff i) w r w  #31? ^
ŴT ^ r r  JHW TT

ftJTT ffitf «rr ;

(¥ ) uft f«P4r «rr, ?ft w
% arijfTi?

PiNTr «rî »ri, tv % wr fw ^  <wr 
Tf^r-ar^riTt f w  #lin ffv
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Indian  C o u n c il  o r  A g r ic u l t u r a l  
R esearch

1*4754. Shrl Jangde: Will the Minis
ter oX Food and Agriculture be pleas
ed to state: -

â) whether it is a fact that a meet
ing of the Indian Council of Agricultu
ral Research was recently called at 
Dehra Dun;

(b) what were the subjects discuss
ed «t thf* meeting find on how many 
of them were decisions taken;

(c) whether the question of the for
mation of a land army came up for 
ronsideration at that meeting;

(d) if so, on what lines is this land 
army gomg to be formed* what are 
going to be its functions and what will 
be the extent of co-operation to be 
sought from the State Governments?]

The Minister of Food and Agriculture 
<Shri K. M. Munshi): (a) Yes.

(b) (i) Election of five members of
the Governing Body of the 
Council on its Standing 
Finance Committee.

(ii) How to implement an Agri
cultural Extension Scheme 
for the Country.

(iii) Organisation of crop com
petitions.

(iv) A Key Village scheme for 
the improvement of Cattle.• "

Decisions were taken on all the four 
subjects.

(c) Yes.
(d) Details have yet to be worked 

out in consultation with the State Gov
ernments which have been addressed 
on the subject. The idea is to enlist 
the co-operation of village leaders in
terested in rural development, enter
prising farmers, and other public 
spirited persons and to infuse amongst 
them enthusiasm for effecting improve-

 ̂ ments In Agriculture and in th  ̂ rural 
life of the country. Training will be 
given to these workers through short 
courses and the programme of work 
to be executed through them will in
clude planting of trees and their main
tenance. composting, prowing vege
tables. pests and disease control 
through simple methods, eradication of 
wecvis, tank improvement, crop com
petitions etc. The Central Government 
or the Indian Council of Agricultural 
Research will share with the States the 
cost of training and equipment of the 
senior extension personnel and the 
•̂ Land Army” which will, however, be 
organised by the States themselves.

Shri Jangde: What is the expendl-
ture estimated for this purpose?

Shri K. M. Munshi: It is being work
ed out.

Shri Jangde: May I know whether 
the army personnel of the Defence 
Forces are extending their help in this 
new device?

Shrl K. M. Munshi: So f>ar no request 
has been made to them.

Shri Jangde: On what principle or 
basis are these land armies being 
formed?

Shrl K. M. Munshi: The basis as I 
mentioned is to enlist village readers, 
enterprising farmers as well as other 
enthusiastic persons in public life to 
join the land army and help in the ex
pansion of the work in the country.

Shri Jangde: May I know whether
the Provincial Governments will also 
share the expenditure that is estimated 
to be incurred for this purpose?

Shri K. M. Munshi: I have already 
replied to that question in my main 
answer.

Mr. Speaker: The point he wants to 
know is whether in the estimates which 
the Minister has said are being worked out. , .

Shri K. M. Munshi: Yes, they are 
1>e^°har^°^^’ expenditure

My

gr-PT w r w r «n*r i ,  
w  jwr 5ft
w i  fw r  w t  w  fan ?
[Shri Dwivedi: How many sub

committees are there under the Indian 
Council of Agricultural Research, what 
are their functions, when were they 
brought into existence and what has 
been the result of the work done by 
them?]

Shri K. M. Munshi: A statement was 
laid on the Table of the Ho\ise on the 
whole work and activities of the 
I.C.A.R. which are fairly wide.

f w  : w r ^  flrnr
f  fit %?rr %

[Slui S. N. Das: May I know whether 
the personnel of this army are p a id ^  
honorary?]
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Shri K. M. Manstai: Except for some 
of the existing Agricultural Depart
ment personnel who will be brought in 
as officers and trained as such, the 
others will be honorary.

Saikh Mohiuddin: Is there any
scheme before the Government to re
cruit unemployed persons with low edu
cational qualifications so that the agri
culture of the land may develop?

Shri K. M. Munshi: So far there has 
been none.

Shri Amolakh Chand: What help is 
expected from non-official bodies to 
supplement the land army?

Shri K. M. Mimshi: It is expected 
that they will join the training classes 
for this purpose, for a few weeks, and 
then go to the districts and help in 
organising the land army.

irre !WT

Pf ;

(i?) w r am

m  ifR n  ^  1*1 T O
rfl«T% f t n ? ;

(ift) ^  W TffT
P r d ^ 'f r  ?ft TO «rw

^  WT ^ Vjjl'
% «TRU t  ;

f ?
P ro d u ctio n  o r  F ood G r a in s  in  

L accad iva

[M755. Shri Jaiigde: WUl the Minis
ter of Food and Agricultnre be pleas
ed state:

(a) whether Laccadive is self-suffl- 
cient in the matter of food and whether 
the foodgrains produced there suffice 
for the needs of the island;

(b) if the answer to part (a) abo;^ 
be in the liegative, what are the ar
rangements for sending foodgralAs 
■ and frcm where they are s<nt;

(c) what are the main crops of this 
island?]

The Minister of Food and Agriculture 
(Shri K. M. Munshi); (a) No.

. (b) Foodgrains are supplied to the
Laccadive Islands from the mainland 
by the Madras Government periodical
ly.

(c) The Laccadive Islands mainly 
grow coconuts.

Sbri Jangde: May I know what is
the population of this Island?

Shri K. M. Munshi: Unfortunately
I have riot got it here.

Shri Jangde: May I know what U 
the total area that is under cultivation 
and the area that is covered by forests?

Shri K. M. Munshi: I will collect all 
these details if the hon. Member is 
anxious to have them.

Shri Jangde: Is the Grow More
Food scheme working there and what 
financial help tlie Provincial Govern
ments are giving in that respect?

Mr. Speaker: Order, order. There
is no question of growing food there* 
They are all coconuts.

C h ie f  C o m m is s io n e r s

M756. Shri Dwivedl: Will the Minis
ter of States be pleased to state:

(a) scope and extent of executive 
authority being exercised by a Chief 
Commissioner in a part *C* State; and

(b) whether the Central Govern^ 
ment directs the Chief Commissioner 
so far as the poJicy only is concerned 
or on matters of detail also?

The Minister of States, Transport 
and Railways (Shri Gopalaswami): (a) 
and (b). Under Article 239 of the 
Constitution Part ‘C’ States are admi
nistered ' by the President acting to 
such extent as he thinks At through 
Chief Commissioners. Broadly stated, 
the practical position is that, wherever 
the Central Government has its own 
administrative organisations e.g.» in 
regard to Customs. Income-tax, Central 
Excises, Audit and Accounts, the exe
cutive authority of the Centre is exer
cised direct. The matters in which tfee 
authority of the Centre is exercised 
through the Chief Commissioner cor
respond to those subjects where in a 
Part A* or a Part B' State the State 
itself exercises authority, as well as 
those matters where the executive 
authority of the Centre is exercised 
through the State Government under 
agency arrangwents made in pursu
ance of Article 258. The extent of
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powers delegated to the Chief Commis- 
iiloners varies according to the nature 
o f the functions involved. No hard 
and fast rule r^ulates the exercise of 
these powers. Tte general practice is 
that in matters of policy and importance 
he lakes the orders of the Central Gov
ernment but in a large variety of cases ‘ 
he acts on his own initiative, subject 
■always to control and direction of the 
Central Government.

Dwlvedl: May I knoŵ  what are 
the Departments which are under the 
direct control of the Chief Commission
er  and which are the Departments in 
which he has to consult the Central 
Government?

' Shrl Gopalaiiwami: I have already
I w K  Departments in ̂ Central Government exercise 
authority through its own agency. They 
are Customs, Income-tax, Central Ex
cise, Audit and Accounts. With regard 
to the Departments where the 
Chief Commissioner has a larger ini
tiative, they are the Departments which 

^ a r e  <Ur«ctly looked alter by the State 
Governments. •

I If theChief Commissioner is under the con
trol of one Minister or several Minis
tries. In case he is under the control 
of one Minister, what is the procedure 
adopted in the case of the Departments 
which are subordinate to other Minis
tries?'

Shri Gopalaswamt: Wherever the
Central authority has to be exercised, 
that is done through the Ministry con
cerned except in regard to general 
supervision and control which is exer- 
’Cised by the States Ministry.

Shri Dwivedi: May I know if any 
difficulty has been pointed out to Gov- 
-emment in connection with the work
ing of the Chief Commissioner in re
lation to several Ministries?

Sluri GoiMOaswami: I don*t think the 
Chief Conunissioners have expressed 
any grievance about that.

Shri Dwivedi: May I know...
Mr. SpeM êr: Let us go to the next 

question. He Is going Into details 
however important they may be.

Shrl R. K. Chaudhurl: Is It a fact 
that during the middle of March last 
iwhen thare was a dlfTerence of opinion 
betweoB the caief Commissioner of a 
Part SUte and the State Congress 
the Chief Commissioner went to the 
length of beating a Cbngross worker 
with lathi and if so, does the executlva

authority of the Chief Commissioner 
go to that extent?

Mr. Speaker: Order, order.
Shri Poonaeha: Are there any res

trictions limiting the financial powers 
of the Chief Commissioners with refer
ence to the day to day administration?

Shri Gopalaswaml: There are rules.
Shri llwi«e4i: I want to know

whether In case of emergency, the 
Chief Commissioner is authorised to 
act even without consulting the Govern
ment of India on matters of policy?

Sbrl Gopalaswaml: He may in the 
event of grave emergency.

C h ie f  C o m m is s io n e r s

*4757. Shrl Dwivedi: Will the Minis
ter of States be pleased to state:

(a) how In such Part ‘C* Stales 
where there exists no Advisory Com
mittee or any other pppular body to 
aid and advise the Chief Commissioner 
the Governments acquaint themselves 
with th  ̂ popular trends; and

(b> wjiether there is any authority, 
officer or other medium through which 
the Central Government check the work 
of a Chief Commissioner or his acti
vities to see that it is in keeping with 
the policy ot the Government irres
pective of the reports submitted by 
the Chief Commissioner himself?

The Minister of States, Transport 
and Railwasrs (Shri Gopalaswaml):. 6a)
Through ascertaining the views of re
presentative public men ând of local 
organisations as also of the Press be
sides maintaining close contact with 
the people in general. ^

(b) The hon. Member can depend on 
the Central Government to evolve for 
Itself effective means of ensuring that 
its policy is actually implemented by 
the .Chief Commissioners who are them
selves chosen from among those whom 
the Central Government regards as 
competent, reliable and trustworthy.

Shri Dwivedi: May I know what is 
the number of bodies of public men 
who have been consulted and on what 
occasions in connection with the run
ning of Government In Vlndhya Pra
desh?

Shrl Gopalaswaml: That would re
quire investigation. I wonder if it is 
worth while making the Investigation.

Shrl DwlTedl: Is it a fact that when 
Committees are appointed by Govern
ment, their considered opinion is dia* 
rektrded as for example in the case of 
th  ̂ Temple Committee?
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Shri Gopalaswami: I question thal 
statement. But if the hon. Member 
woul(i bring to my notice any particu
lar cases, I will enquire into it.

Shri A. C. Guha: In how many of 
the Part ‘C’ States there is no advisory 
council and where the Advisory Council 
has been formed, in how many States 
the Advisory Council has not been 
functioning harmoniously with the 
Chief Commissioner?

Shri Gopalaswami: I think there 
were questions on this previously and 
I had given answers as to wkere ad
visory councils have been ocmstituted 
where they have functioned properly 
and where they have not functioned at 
all.

Shri Dwivedk May I know if in con
nection with the Satyagraha which was 
started in Chattarpur whether Gov
ernment consulted any public workers 
before arrests were made?

Mr. Speaker: He is going into details.

infl ^

3T> I  JTViTw ^  t
3fr f  §r

irr ^ aft
fF'-rr t  ii jnri^pr
t  ?

[Shri Qhatt: Will the Minister please 
state whether the proceedings of 
the Advisory Committees are made 
public or not and whether the decision 
taken by the Government or the Chief 
Commissioner on their recommenda
tions Is also made public.]

, Mr. Speaker: Whether the proceed
ings of the Advisory Committees are 
public and whether the decision taken 
by the Government thereon is also 
communicated to the public?

Shri Gopalaswami: The proceedings 
are communicated to the Government 
of India and if they take any decision 
thereon they are communicated to the 
Chief Commissioner and his CounciL

^  |tW<
t  ?
[Shri Bhatt: Are they published for 

public information or not?]
Mr. SpMker. Are they published for 

public information?
Shri Gopalaswami: I am not sur* 

whether th^ are released for public

in the press. Probably hot in many 
cases.

Sbci S. N. Das: May I know the 
names of political organizations which 
are functioning in Part *C* States ex
cept the Congress?

Shri Gopalaswami: I shall have to 
get a list of them from the various 
Chief Commissioners and it would take 
son̂ e tipi^ •

P r o p e r t ie s  t r a n s f e r r e d  b y  E x ^Ru lk rs  
or FORMER In dian  S tates

*' *4758. Shri Dwivedi: Will the xMî iis- 
ter of States be pleased to sUte;

(a) whether Government have any 
provision in the budgets of part *B’ or 
part *C States for maintaining and 
repairing, if needed, from time to time, 
the buildings, gardens, monuments 
etc., which were transferred by the 
former rulers as State properties and 
which are not in Government use;

(b) if so, what are the sums of
money for this purpose in each State 
Budget; .

(c) the work done in the years 1948
49 and 1949-50 in this direction; and

(d) the work likely to be taken up 
in h^nd in 1951-52?

The Minister of States, Transport 
and Railways (Shri Gopalaswami): (a)
to (d). The information is not readily 
available. Its collection through the 
agency of the Governments of Part ‘B* 
and Part *C* States will involve a con
siderable amount of time and labour 
and cannot be completed in time for 
giving a detailed answer to the differ
ent questions before the end of the 
current session.

Shri Dwivedi: May I know if it is 
a fact that several buildings in Vindhya 
Pradesh and other States which came 
over to the Government are showing 
signs of decay for lack of repairs and 
thus resulting in a great loss to the 
Government?

Shri Gopalaswami: There are some 
buildings which are in a state of decay 
and steps are under contemplation for 
putting them ^ g o o d  repair.

Shd DwlTedf Is it a fact that 
several buildings and gardens belong
ing to the Government of Vindhya 
Pradesh were handed over to some 
Rulers by one of the ex-Ministers of 
Vindhya Pradesh?

Shri Gopalaswami: I do not know 
about several, but I certainly remem
ber one ease in which a former ministry 
did hand over a sum of money tor a 
building taken over from the Ruler.
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Shri Dwivedi: May I know if the 
gardens or buildings in these States 
are rented or leased out and if so, what 
is the income derived therefrom?

Shrl Gopalaswami: I should like to 
have notice.

ft? s fM  ^
r̂wTftr % fjfofir % ^

fiRTf tift !iT jff ^  fir-rr ^ 
^ I

fShri M. L. Varma: Will the hon. 
Minister please state whether some 
Committee was appointed for coming 
to a decision regarding the personal 
properties of the Princes or the deci
sion has been reached without any 
such Committee?]

Shri Gopalaswami: The . decision is 
taken after a discussion between the 
representatives of the States Ministry, 
the Ruler himself and the Government 
of the State concerned.

Pandit M. B. Bhargava: What is the 
criterion adopted by the Government 
to distinguish the personal property 

F̂ ;̂ *̂ ces from the properties of the State?

Shrl Gopalaswami: Broadly speak
ing, private or personal property of 
the Ruler means property which be
longs to the Ruler for the time being 
and which is used by the Ruler or 
niembers of his family and is maintain
ed out of the privy purse.

Shri Shankaraiya: May I know whe
ther lists were asked to be prepared 
by the Rulers of the State properties 
and time was given to the Princes to 
submit the list and have such proper
ties been taken delivery of? If not, 
when will the properties be taken over 
by thê  Government?

Shri Gopalaswami: This was received 
from the Rulers. They were scruti
nised and a settlem^t was e£fected 
according to the procAure I have al
ready Indicated. In most cases I think 
the Rulers are actually in possession 
of the properties which have been de
clared to be their private property.
T elephone  A d v is o r y  Co m m it t e e  fcOR 

D elh i

*4759. Shri Deshbandhn Gtipto: WUl 
the Minister of Commuaicatlom be 
pleased td state:

has
(a) whether it is a fact that there 
s been no meeting of the Telephone

Advisory Committee for Delhi since 
November 1950 and if so, the reasons 
therefor; .

(b) how many telephone connkrtions 
recommended by the Telephone Advi
sory Committee in the last meeting 
have been installed and how long it 
will take the Department to instal the 
remaining; and

(c) whether it is proposed to r-on- 
nect more areas ol the City with the 
Connaught Place Exchange; if not, 
what steps are being taken to hnprovd 
the telephone supply position in the 
City?

The Deputy Minister of Communica
tions (Shri Raj Bahadur): (a) Yes. 
The reasons are that (1) no telephone 
connections are available for allotment 
in Old Delhi and (ii) the Telephone 
Advisory Committee at its meeting on 
the 26th July 1950 had already agreed 
to connections in New Delhi being 
given according to the waiting list un
der exempted categories.

(b) Out of i2 connections allotted 
and recommended by Telephone Advi-

jry Committee in the last meeting, 
41 have been installed. The only, re
maining connection will be given when 
the applirant (a displaced person) is 
able to indicate the premises for the 
Installation. .

(c) (i) There are no proposals at 
present to connect more areas of Delhi 
to Connaught Place Exchange.

(ii) A 3,500 line exchange is being 
Installed at Tis Hazail.

Shri Deshbandhu Gupta: With refer
ence to part (b) I want to know 
whether Government are in a position 
to give more connections now, since 
all the connections recommended by 
the Advisory Committee have practi
cally been given.

Shri Raj Bahadur: The exact position 
is this. So far as the Lothian exchange 
is concerned out of the 2,000 line capa
city 1,852 connections have been given 
already along with 355 extensions and 
in regard to the New Delhi Connaught 
Place Exchange out of 6,500 line capa
city 6.100 have been given with 1,099 
extensions. It is thus hardly possible 
to extend the facilities further keeping 
in view the possibility of an emergency 
and the urgency of the certain Govern
ment demands.

Shri Deshbandhu Gupta: When do 
Government hope to improve this 
position?

Shri Raj Bahadur: After the installa
tion of tha Tis Hazari ExchaDga.
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^ ^r??rr
Pp «ftr ^ *WT

Iftr 3im t ^  ^
i f k  TO e#R>T w»f*t ?
wfShri Dwlvedi: May I know whether

f  sre is any proposal to instal a new 
lephone Exchange in Old Delhi and 
so, how long will it take to complete

f and how many connections will be 
ven?]

TW : TP *T4f 
clW fsrrtt ^  wiTr# ^

JT? ^jrfTfrornmri
[Shrl Raj Bahadur: A scheme for 

Instttiiatlnn of a new Telephone Ex
change at Tis Hazari has i»en 
approved. It wiU have 3.500 Ime 
capacity and probably it would be 
completed by the end of 1952.]

: W  TT f«F<r*TT ^

<Tf»R ?

[Shrl Dwlvedl: What is the expend!- 
ture involved?]

^  3nsrw»?rr i

[Shrl Raj Bahadur: I would requir*
notice for that.]

D e lh i-K abu l A ir  S e r v ic e

♦4769. Shri Deshbandhu Gupta: WiU 
the Minister of Commuulcattoiis b. 
pleased to state:

(a) whether it is a fact that negotia
tions are being carried on with an air
ways company to start a
ween Delhi and Kabul, if so. what ̂  
name of the Company is and ^hw  
these negotiations are likely to be 
flntiUsed;

(b) the route that will ^
from Delhi to Kabuli and how long It 
will take to cover the distance, ana

(c) whether there has been My <or- 
respondence with the Pakistan Gov«™; 
ment In this connection and whether 
they have agreed to the opening of this 
service?

Tlie Deputy Minister of Oimmiuiica- 
tlees (Shrl R«i Bahadur): (a) Hima

layan Aviation has applied to 
‘Transport Licensing Board for such a 
service. The proposal is under con
sideration; it is not possible to say 
when it will be finalized.

(b) The route is not yet decided.
(c) The Pakistan Government has 

been addressed. The matter is under 
correspondence.

Shri Deshbandhu GjiPta: With refer
ence to part (c) of the question, what 
is the international practice about these 
matters? Is it open to a country 
which enjoys international privileges 
in another country to refuse the same 
privileges to that country?

Shri Raj Baliadur: It is not so. The 
relationp between the two countries 
are governed by an international agree
ment, known as the International Air 
Services Agreement. Under this agree
ment it is incumbent upon the parties 
to the agreement to follow the terms 
and conditions therein both in letter 
and spirit.

B u il d in g  of  C it y  P o st  O ff ic e  in  
C h anoni C h o w k

*4761. Shri Deshbandbn Gupta: Will 
the Minister of Communications be 
pleased to state;

(a) whether it is a fact that G o v 
ernment propose to build a City Post 
Office in Chfi^dni Chowk, Delhi, If so» 
where this will be locai^; and

(h) whether any suitable site has 
been secured for the purpose?

The Deputy Minister of Communica
tions (Shri Raj Bahadur): (a) No.
but Government is willing to construct 
a Post Office building in Chandni 
Ĉ howk if a suitable site could bê  ob
tained in the locality.

(b) No.
Shrl Deshbandhu Gnpta: Is anything 

being done to secure a suitable site?
Shrl Raj Bahadnr: The Municipal 

Committee has been approached but 
so far they have not been able to com
ply with our request, in view of the 
fact that the area around is h i^ ly con
gested.

ToOfFAN E x p r c s s  A cczdcnt

*4762. Shri Sldhva: ŴiU the Mmia- 
, ter of RaDways be pleased to star®?

(a) who was the driver on 320 Down 
Goods Train on 13th August 1950 wtien 
the Toofim Express accident took piace;

(b) when he joined service and what 
has been his record as driver;
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(c) whether he was recruited 
straight on the Cadre of driver, if so» 
what his previous qualifications were; 
and

(d) whether he has been censured, 
if so, when and on what account?

The Minister of State for Transport 
and Railways (Shri Santhanam): The
information is being collected from the 
Railway Administration and will be 
laid on the Table of the House in due 
course.

Shri Sidhva: May I know v/hether 
according to the report on the Toofan 
Express accident which was placed on 
the Table of the House the driver of 
the goods train had been punished 
many a time, that he was a new rê  
cruit and that he had not undergone 
any kind of examination or training? 
If so, is that correct?

Shri Santhanam: The report was 
placed on the Table of th6 House and 
is avaiable in the Library. So far as 
the particular information asked for 
In the question is concerned we are 
collecting the details from the adminis
tration.

Shri Sidhva: The point is that certain 
strictures had been made by the judge 
In this report on the evidence given 
by the Bihar police as regards the 
driver. I want to know whether the 
Government have considered this and 
taken any steps In the matter, in view 
of the seriousness of the situation.

Shri Santhanam: The entire report 
is under scrutiny and we are 
collecting the information from the 
administration. The Railway Board 
has not got the details regarding every 
drlvy in the country.

Shri Sidhva: Is it a fact that In the 
report It was stated that the engine 
was a very old one and because it did 
not work properly the accident occur
red?

Mr. Speaker: Was an interim report 
made?

Shri SttlUMuiaim: No. Sir, it is a Judi
cial report

Mr. Speaker: I suppose the hon. 
Membe* want* to know whether the 
Government are prepared to accept me 
judicial findings in respect of this 
accident.

ShH Sidhva: The judicial report has 
stated certain defects . . .  ^

Mr. Speaker: Whatever it may be, I 
presume he wants to know whether the 
finding is aceepted by Government and 
if so, what they propose to do about it

Shri Sidhva: True, Sir, but I under
stand Government have accepted the 
findings. If they have, I want to know 
whether certain discrepancies that were 
pointed out with regard to the track 
have been examined?

Mr. Speaker: He may ask what
steps Government propose taking now.

Shri Sidhva: Yes, Sir, I would like 
to know that from the hon. Minister.

Shri Santhanam: Government have 
accepted the findings, but what the 
hon. Member wants is that we should 
again go into some allegations made 
by the prosecution which, howeV'er, 
have not been accepted by the judge.

Shri Sidhva: That is not correct. . .

Mr. Speaker: Order, order. Let us 
go to the next question.

Shri Sidhva: With your permission 
I want to put another question, Sir, 
The hon. Minister stated that the judge 
has not accepted the evidence of the 
prosecution. Here the judge says . . .

Mr. Speaker: Order, order. It b^  
comes a matter for argument. What 
Is the exact point on which he wants 
information?

Shri Sidhva: The point is that the 
judge has not accepted that the state
ment of the Bihar police is not correct.
If he will see page 14 of the report he 
will see . . .

Mr. Speaker: Order, order.

Shri Sidhva: How else should I eli
cit this information. Sir?

Mr. Speaker: The hon. Member will /  
be pleased to see he is reading the 
judgment which gives all the findings 
and the pros and cons—the judgment 
states everything. The only thing that 
he can ask by way of seeking infor
mation is as to what Government pro
poses to do, but he is going into the 
detail of every allegation made—accept
ed or not accepted, that is an entirely 
different point. The whole thing was 
a matter for inquiry and the Inquiry 
which was a judicial one has finished. 
How can apd why should Government 
enter into the truth or falsehood of 
statements made during the inquiry? 
He is entefing into an argument He 
may if he desires, elicit further infor- 
formation through another question.

Shrt Sidhva: All right. Sir, I will glv» 
notice for a half-hour dlscussiofiu
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lUiLWAV ^ K I N G  AT MOOHALSARAl

*4763. Soban Lai: WIU the
Minister of Railways be pleased to 
state:

(a) how juany railway lines meet 
at Moghalsarai;

(b) how many III Class booking- 
windows there are for all the lines;*

(c) what is the average number of 
passengers who buy their tickets from 
Moghalsarai; and

(d) how Tar the public and staff 
complaint is true that due to lack of 
different booking-windows for differ
ent lines, a large number of passen
gers do not get their tickets in time 
and miss their trains?

The Minister of State for Transport 
and Railways (Shrl Santhanam): (a)
Presumably the hon. Member desires 
to know from and to how many 
directions trains run into and go out 
of Moghalsarai. This number is four.

(b) Two, one being exclusively for 
third class passengers for local stations 
only and the other for aU classes in
cluding third class for stations on 
foreign lines.

(c) 1150 per day.
(d) There has been no such com

plaint in the recent past.
Shri Sohan Lai: Is it a fact that 

^•recently many people purchased their 
third class tickets not from the counter 
but by going into the booking office, 
and is it also a fact that if one tips the 
police constable he gets the tickets very 
quickly? Do Government propose 
taking any steps in this matter?

Mr. Speaker: Order, order.
Shri Amolakh Chaiid: U it a fact

that owing to the paucity of ticket 
windows in Moghalsarai a large num- 

iber of travellers have to travel with
out ticketb and have to pay very high 
penalties and sometimes haye e*veA to 
remain in jail for weeks?

Shri Santhanam: No, sir. I have al
ready s4id that oijiay 1150 tickets ate 
issued per day. There are two book
ing windows and each of them can 
easily handle 600 or 700 tickets.

r  F o o d  ALLOtMICNY f o A  M a s m b

*4764. Shri Hathnaswaniy: Will the 
Minister of Food and AjrHHdiiM
pleased to state:

(a) the total quantity of food allot
ment made in the current year so far 
for Madras;

‘ (b) what î  the total quantity asked
for by Madras;

(r) how much of these food allot* 
ments was rice alone; and

(d) whether the Centre intends to 
increase its quota to Madras?

Minister of Food and Afrtettltare
‘ (a) Including
the quota for June 1951 the total allot
ments to Madras so far made amount' 
to 269,000 tons.

(b) The Government of Madras has 
asked for a quota of 10 lakh tons o f 
foodgrains for 1951,

(c) Out of the allotment of 269,000 
tons up to the end of June. 61,000 tons 
IS nee.

(d) Madras’s quota for 1951 has al
ready b^n raised from 4 lakh tons to 
5 lakhs tons and the question of raising 
Madras s quota along with those or 
any other States will be considered in 
due course.

the Madras Government asked for 
more rice out of the foodgrains that 
were allotted to them?

Shri K. M. Miinshi: Yes, I think so.

Shri ftathnaswamy: Is it a fact that 
the procurement drive has slowed down 
in Madras State and, if so, for what 
reason?

Shri K. M, Munshi: I don’t think it 
is correct that the procurement has 
slowed down.

Shri Rathnaswamy: May I know 
whether any of the foodgrains that 
were received by way of gift from cer- , 
tain official and non-oflicial agencies  ̂
both within and without India, have 
been allotted to Madras State? '

Shrl K. M. Mnnshi: Those which are* 
intended for Madras necessarily go to 
Madras. We have not yet got the com
plete list of unearmarked fckKigrains.

Shrl Rathnaswamy: I only wanted to 
know In what proportion Government 
propose to divide these gifts?

Shri K. M. Munshi: There is no pro* 
portion fixed. When they are ear
marked for Bihar they go to Bihar* 
when they are earmarked for Madras 
they go to Madras, but when they are 
given to the general fund then it will 
be a question of dividing according to 
the needs of each place. That question 
has not arisen.

Shri Kesava Rao: May I know 
whether it U a fact that the Madras 
Government has asked the Centre to 
treat the Madras State on par with
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Bihar because they fear that famine 
is setting In there?

Shri K. M. Munshl: No such official 
request has been made. I only read a 
report of the speech of the hon. Chief 
Minister of Madras. But as I said, it 
is not a question of competition as to 
who is starving most—whatever is 
needed will be given.

Shri Kesava Rao: May I know 
whether it is a fact that certain dist
ricts like Coimbatore are almost suf
fering for want of food?

Shri K. M. Mttnshi: I don’t think so.
Shri Rathnaswamy: Is it a fact that 

an important official of the Centre 
has in his report pointed out that dist
ricts like Ramnad are the worst affect
ed in Madras State and that conse
quently a large number of people we 
migrating from those districts, to other 
districts?

Shri K. M. Manstai; Any report made 
by an officer ol the Ministry to the 
Minister or the Ministry is a confiden
tial document, but that does not mean 
that the fact stated by my hon. Irlend 
is correct.

Dr. V. Subnunanlam: Have any areas 
be^n declared as lamine areas in Mad
ras State?

Shri K. M. MuDBhl: No district or 
area in any part of the country has 
been declared as famine area.

Shri C. Subramanlam:  ̂The hon. 
M inister said he did not there
-was fam ine In C oim batore district. Is 
that statem ent based on  any report or 

tis he m erely  guessing?
Shri K. M. Munshl: As a,matter of 

fact, the policy adopted by all the Stete 
G o v e rn m e n ts  w ith  th e  concurrence of 
the Centre is that wherever there Is 
need fairprice shops are
There are already thousands of fair
price shops in Madras.

Shri C. Subramantam: The quesUon 
■was whether there w «e  Im lne 
tions prevalent in Coimbatore dis
trict in Madras State.

Shri K. M. Munshi: As 1 have al
ready stated famine conditions are not 
prevailing there.

R a i lw a y  S e r v a n t s  K illep o n  D dtv 
During PARimoN.

*47fiS. Shri BaUuuuiwaiiiy: WIU the
Minister of Railways be pleased to 
iitate*.

(a) whether It is a f ^  that
dependanU/widows of deceased Rail-

way servants killed on duty at the 
time of Partition who have been 
settled in India after Partition have 
not been given their dues (Compensa
tion, gratuity, P. I. Fund etc.) so far 
on the plea that Government have 
failed to get their option forms from 
Pakistan; and

(b) if the answer to part (a) above 
be in the affirmative, what action the 
Ministry of Railways propose to take 
to give relief to the dependants/ 
widows of the deceased railway 
servants?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a) 
Thsre are some cases still pending due 
to failure to get the option forms from 
Pakistan.

(b) Every endeavour has been 
made by deputing special stall 
to get the original option 
from the N. W. Railway. Al
though the N. W. Railway has 
certified that the employees concerned 
opted for India, the original forms have 
not been made available. Original 
option forms are considered indispen
sable to determine India’s liability to 
pay in these cases. However each case 
is being separately examined on its 
merits and ad hoc decisions will be 
taken shortly on each case.

Shri Rathnaswamy: May I know the 
total number of men on duty who 
were killed during the time*of parti
tion?
* Shri Santhanam: It has been report
ed by the East Punjab Railway that 

 ̂ there are 15 provident fund and 18 
gratuity cases, that is a'total of 33, 
pending with them for payment to the 
dependants or widows of employees 
who died before 15th August 1947 or 
after migration from Pakistan before 
Joining any post,in India, due to non-, 
receipt of the option forms of these 
employees..

Shri Rathnaswamy: May I know 
whether any interim relief has been 
given to the dependents of these de
ceased railway servants?

Shri Santhanam: It is a question 
of liability—of whether the liability 
belongs to the Pakistan Government or ; 
the Indian Government. As I have 
alrea^ stated, each case is being ex
amined separately and ad hoc decision 
will be taken in each case. •

Shri Rathnaswamy: What is the pro
portion in which the Indian Govern
ment has agreed to bear the liabilities?
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Shri Santhanam: If the llabiUty is 
thqt of the Pakistan Government that 
Government has to pay the whole 
amount; if it is that of the India Gov
ernment we have to pay in full.

WRITTEN ANSWERS TO QUESTIONS 

M is a p p r o i*r ia t io n  or C e m e n t

M766. Shri Kamath: Will the
Minister of Railways be pleased to 
state: •

(a) whether the Railway Board has 
been apprised o f 'a  case of misfippro- 
priation of about 250 bags of cement 
and other valuable workshop materials 
by an official of the Railway at 
KhargpUr, B. N. Railway; and

(b) if so, whether an inquiry or 
investigation has been held into the 
matter and if so, with what result?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
No report of such a case has been 
rcf*eived ani the B. N. Railway Ad
ministration have no information of 
such a case having occurred.

(b) Dogs not arise.

P a s se n g e r  F ar e s  on  R a il w a y s

•4767. Shri Kamath: WUl the
Minister of Railways be pleased to 
state;

(a) whether any representation or 
complaints have been received from 
organizations or individuals against 
the System  ̂ recently introduced on the 
Indian Railway, of “Rounding off 
charges in Passenger fares^; and

(b) if so, whether the matter has
been considered, and with what result?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
and (b). Attention of the hon. Member 
is invited to my reply to parts (c) 
and (d) of Starred ^estion No. 4404 
asked by Thakur Lai Singh on 22nd 
May, 1951.

Su b st it u t e s  f o r  J u t*

M7«8. Shrl B. K. Ihw: Will the
Minister of Food and Agrtcnltnre be
pleased to state:

(a>  w h n t  flbre.s have so far b^n 
foimd useful as substitutes for jute;

(b) which of these are extensively 
mltivated in the country; and

(c) which have been brouijht to 
industrial use?

123 P.SJ5

The nnateter of Food n d  AgHealtare 
K. M. Mwuhl): (a) Meata

(Hibiscus Canabinas), Roselle (HiUs- 
rus SabdariiTa) and Linseed fibres 
have, so far, been found to be suitable 
substitutes fpr Jute, and can be used 
In admixture therewith in the Jute 
mills.

(b) Mesta and Linseed are being cul
tivated. to some extent. Efforts are 
being made for increasing the cultiva
tion of mesta.

(r) Mesta is being used in admixture 
with jute, and also for the manufacture 
of rones, cordage etc. Owing to the 
difficulty of extracting Its fibre, and 
rolTfection linseed is not yet being put 
to industrial use.

A s s a m  R a il w a y  (E x t e n s io n )

H m ,  Shri G. S. Otiha: Will the
Minister of Railways be pleased to 
state:

(a) whether it is proposed to extend 
the Assam Railway to Dharmanagar 
town in Tripura State; and

(b) if so, when is the project likely
to bo taken up?

The Minister of State for TraiuqMrt
and Railways (Shri Santhaaam): (a)
Traffic and En«»ineering surveys for the 
extension of the railway line from 
Patharkandi to Dharmanagar have 
been completed and the reports 
arf» tmder examination. The nroject 
bn«; yet to be considered by the Central 
Board of Transport.

(b) The Government are not in a 
position to state at present if and when 
the project is likely to be taken up.
Im p r o v e d  M ethods  or C atc h in g  F ish

M77D, Shri Kesava Eao: WiU the
Minister of Food and Agrienlture be
pleased to state:

(a) the improved methods of catch
ing fish introduced in the coastal 
areas;

(b) whether Government have been 
able to ooDulari.9e the catching* of fish 
by trawlers; and

(c) what is the average flsh that 
can be caught by a trawler in a day?

The Minister of Food and Agriculture 
(Shri K. M. Mnodlhl): (a) With a view 
to d^onstrate the technique of deep 
sea Ashing by trawling and other
modem methods. Government of India 
have established a Pilot Deeo 
Fishing Station Bombay The two 
Dutch trawlers MT. ‘AshoK’ and M.T. 
'Pratnp* stationed there, go out int  ̂ the 
‘sea for fishing in deep waters and sur
veying and charting of fIsWnirgroujidl
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•Ic. In addition  ̂ two smaller boats. 
M.F.V. ‘BumHi* and M.F.V. ‘Champa’ 
carry on surface and mid-water fishing 
In coastal and off-shore waters with 
different kinds of nets and gear.

(b) The operations started at Bom
bay are still in their experimental 
stage.

(c> The average catch of a trawler 
per day of Ashing varies greatly ac
cording to the amount of ftsh available. 
mze of the trawler, the gear used and 
many other factors. The average 
catch of fish by the trawlers of the 
Pilot Deep Sea Fishing Station, Bom
bay has amounted to 21 maunds per 
day of absence from Port.

Km M a i l  P a r c e l  S e r v i c e  B e tw e e n  
Ind ia  and C e y lo n

«4771. Dr. Earn Subhan: Sinirh: Will 
the Minister of Communlcatioiui be
pleased to state:

(a) whether any air mail parcel 
Hwvi(?e exists between India and
C o v l o n :  a n d

(b) if so, for how long it has been 
'xistence?

The, Devoty Minister nf Cammimlca- 
tions (Shri Raj Bahadur): (a) and (b). 
No: orders arf* bclntf issued introducing 
an air parcel service from India to 
Ceylon,

B a k a sk t-B h sikh at  L ig h t  R a il w a y

M772. Dr. M. M. Da»: Will the
Minister of Railways be pleased to 
state:

(a) whether it is a fact that the 
State Government of West Bengal has 
approached the Union Gk)vemment for 
permission to take over the administra
tions of the Baraset-Basirhat Light 
Hallway and run it themselves as a 
public utility (*oncem;

(b) whether it i.s a  f a c t  that an Ordi 
T i a n c e  empowering the State Govern
ment to take over the Railway is 
contemplated to be promulgated very 
«K)on;* and

(c) if so, the reasons on the part of 
»he Union Government for not taking 
over the Railway and run it them
selves?

Tlie Mlnisler of ^  Yraimport
and Railways (Shrt SMiUuuumi): (a>
to (c). The entire qviestion of the 
future management of the Baraset- 
Basirhat Light Railway is under con
sideration of the Government of West 
Bengal who are naturally acting in 
close consultation with the Government 
of India and a f\nal decision is likely 
ic ^e M m  iftiorUjr.

A d v e r t is e m e n t s  o n  R a il w a y  T ic k e t s

■̂ 4773. Shrl S. N. Das: Will the
Miriister of Railways be pleased to 
state:

(a) whether Government have 
decided to use passenger and platform 
tickets as the medium of short 
advertisements;

(b) if so, when this decision was  ̂
taken;

(c) which of the Railways have 
begun publishing advertisements; and

(d) whether any standard rate has 
been fixed for all the railways?

The Minister of State for Transport 
and Railways (Shrl Santhanam): (a)
No decision for printing advertisement 
on the reverse of passenger and plat
form tickets has been taken so far. 
Certain Railways were, however, ask
ed in August 19,50 to try this out as an 
experimental measure and report the 
results achieved after a year.

b̂> Does not arise.
(c) None so far. On the B. N. Rail- 

wa3̂ trial advertisements accepted are 
now under print.

(d) Does not arise.

P e o ple ’s D ie t  (I m p r o v e m e n t ) ^

*4774. Master Nand Lai: Will the
Minister of Food and Agriculture be
pleased to state what steos have been 
taken by the Nutrition Section of his 
Ministrp̂  during the last one year for 
improvmg the diet of poor people in 
part C States?

The Minister of Food and Agriculture 
(Shrl K. M. Munshi): The function of 
the Nutrition Section in the Ministry 
of Food and Agriculture is to disseml-. 
nate knowledge in regard to balanced 
diets which is likely to be useful to 
oeople during periods of scarcity. 
Technical research relating to diet and 
nutrition survey is carried out by the 
Indian Council of Medical Research. 
The Nutrition Section arranged broad
cast talks on nutrition during the last 
year and arranged exhibition of models 
and posters in health Exhibitions held 
at different places during the years. - 
Demonstrations of preparation of non
cereal foods were also given. This Sec
tion also gives advice to State Govern
ments in questions relating to balanced 
diets and pooularisation of supplemen
tary fotxls In a number of States 
 ̂Madras. Bornbav. Hyderabad, U.P. 

and Bihar). Nutrition Advisory Com
mittees have been formed by State 
Governments for the oumose of sur
veying and Improving local diet$. The



4 ^ Writim Answers 1 JUNfc 1951 Written Answ^n 4M4

activities of the Sec-tton indicated 
above apply to all States af  the Ittdiaii 
Union.

COMPKNSATION TO OWNKHb OF DtLlfl 
T r a m w a y s

*4775. Shri KlMkorimaluui Trlpallii:
(a) Will the Minister of Tnuisport be 
pleased to .state the total amount of 
roitipensation paid or proposed to be 
paid to the owners of Delhi Tram
ways as a result of its being taketi 
over by Government?

(b) Who were the persons appoint
ed on behalf of each of the two parties 
to determine the compensation?

The MlBlster of State for Traasport 
and Railways (Shri Saathaaam);
(a) and (b). The Delhi Tram
ways were transferred from the
Delhi Central Electric Power Autho
rity Ltd., an organisation solely finan
ced by Xhc Government of India, to the 
Delhi Road Transport Authority whose 
entire capital also has been provided 
by Government The question of pay
ment of compensation does not, there
fore, arise. The valuation of the assets • 
transferred will be made by the 
Accountant General. Central Revenues, 
after the accoimts for the year 1950-51 
are closed. The approximate value of 
the assets is Rs. 9 lakhs.

iM Poax OF P ood G r a in s  (C o st )

*4776. Shrt Sidhva: Will the Minis
ter of Food and Agrleulliife be pleas* 
ed to state:

(a) the total amount paid for the 
purchase of foodgrains imported 
from foreign countries during 1950;

(b) how much of this is likely to be 
realised through sale;

(c) what is the likely loss to be 
'.sustained; and

(d) what is the total freight and 
other expenses on these imported food- 
(̂rains?

The Minister of Food aad Agricalture 
(Shri K. M. MoMki): (a) The total 
quantity of foodgraini Imported from 
overseas during 1950 was 21*25 lac 
tons of the C, and F. value of Rs. 80*60 
crores.

(b) and (c). The entire sum is likely 
to be realised by the sale of the grain 
to various State (^vemments except 
the Centre's share of subsidy which is 
estimated at Ra. 15*64 crores.

(d) Approsdmataly 17 croraa.

Power Alcohol in Pbtrol

4̂778. Shri Saajivayya: Will tht
Minister of Tramipori V>e pleased to 
^litc:

(a) wht'th^r ust' nl ijuwer alcHjhul
with pcMiui in ;mv wtx\ the
engines of Motor Vuliicles; and

(b) if SLK what steps are (jroverninenl 
taking to get over this dilTlculty?

The Minister of State for Transport 
and RaUways (Shri Saathanam): (a)
No. The mixture of power akuihol 
and petrol is as good as neat petrol 
and has ^o advers<? efTerl on engines 

of motor vehicles.
(b) Does not arise. *

INTKRNATIONAL CONVKHTION ON ROAD 
AND M o to r  T r a n sp o r t

M779. Shri P. Baai Raddi: Will tba 
Minister of Transport be pleased to 
state:

(a) the number of countries that 
participated in the International Con* 
Terence held at Geneva in 1949, where 
a new Intematiooal Convention on 
road ând motor trimsport was con
cluded;

(b) the countries that have so far
ratiOed the cx>nvention;

(c) whether the convention has baen 
ratified by Government of India; and

(d) what are the main obligationt 
of a ratifjring country under the con
vention?

^  Mialiter of 8Ute Isr T»— part 
aad RallwaT* (Shri 8aatt»aaai): <a)
Delegations from 28 countries and ob
servers from 0 participated in the 
Conference.

(b) According to the information 
available. 3 countries, viz., the U.S.A., 
France and Cze<‘hoBlovakia. have ratl- 
fled the Cwvention.

(c) Not yet.
(d) The obligations of a ratifyifig 

country are fully stated in the Convan* 
lion copies of which are available in 
the Library of the House. It is not 
easy to summarise them in atiswtr to 
a question.

TsUBP80lfB8
U5. 8 M  Raj Kanwar: WUl tlia

Minister of Commnnlcallons ba plaasad
to state:

(a) the total number of tels
State-wise, installed and in operation in 
India on the latest date lor wMdl 
flgurte are a^ilable;

(b) how many of those wsfO 
installad in aach of tiM last thraa 
yaars; and
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(c) the cost of a single telephone 
apparatus?

The Deputy Minister of Communlca< 
tlona (Shrl Raj Bahadur): (a) A state- 
nent is laid on the Table of the House.
I See Appendix XXVUI» annexure No. 
A].

j(b) Number of direct telephone ron- 
nections installed were:

1948-49
1949-50
1950-51

1,215.
11,365.
15,699.

(c) Rs. 108 per instrument ex stock 
AV Bangalbre exclusive of Sales Tax.

Taccavip L o a n  t o  V in d h y a  P h a d esh  
AND B h o p a l

S66. Shri Dwiyedl: Will the Minister 
of Food and Asrictilture be pleased to 
state:

(a) the sums of money sanctinfned 
for (i) taccavi for purchase of tractors 
or otherwise, (ii) loan for purchase of 
tractors or otherwise, (iii) land recla
mation by the Central Tractor Organi- 
satipn, (iv) grow more food campaign,
(v) Tirow more trees campaign, (vi) 
fertilizers, (vii) improved seed distri
bution in the states of Vindhya Pradesh 
and Bhopal separately for the year
1951-32;

(b) if out of the sums of money 
sanctioned for the purposes men
tioned in part (a) for the preceding 
year, t the namount which had to be 
surrendered to the Government of 
India because of non-utilisation is 
likely to be given in addition to this 
years estimated amount; and

(c) whether Government have come 
to any decision with regard to the 
type of tractor to be purchased by 
recipients of taccavi or loan for this 
purpcwe?

Tbe Minister of Food and Agriculture 
(Sluri R. M. MunshI): (a) A sum of
Rs. 5,15,000 has been sanctioned as an 
advance for the distribution of seeds 
and fertiliser mixture in Vindhya 
Pradesh. The remaining schemes of 
Vindhya Pradesh and the Grow More 
Food prommfne of Bhopal are under 
consideratioQ.

(b) No.
(̂c) The decision is left to the State 

Governments in the Ught of the results 
of their own investigations regarding 
makes of tractors having the best ser
vice facilttieB nnd suital;% to their local 
oondittoof.

R oad  T r a n s p o r t  in  P a r t  C S ta t e s  
(N a t io n a l is a t io n )

367. Shri Amolakh Chand: Will the 
Minister ol Transport be pleased to 
state: .

(a) wliether the Government have 
nationalised the road transport in 
Part C States or not;

(b) if the answer to part (a) above 
be in the affirmative, will the hon. 
Minister please state (i) the roads 
nationalised State-wise, (ii) the num
ber of State buses plying on hire for 
passenger and goods traffic ‘ in every 
State, (iii) the rate of fare jper mile 
for eiich class, and (iv) the number 
of passengers in the last two years; 
and

(c) whether the transport service is 
running ou profit or loss, the anqiount 
of net proilt or loss and the total 
amount invested upto date?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
to (c). The attention of the hon. Mem
ber is invited to the replies given to 
starred questions No. 1674 and No. 2677 
asked by Pandit M. B. Bhar^va and 
Shri Raj Kanwar on the 23rd February 
and 30th March. 1951, respectively. A 
statement giving the rest of the inform 
mation asked for is laid on the Table 
of the House. [See Appendix XXVIH, 
annexure No. 10.]

^  iWt
^  ^  f>TT :

( i j )
3TTT ^

fkm m  w  t  ^  ^  ^
W t t  ^  ^  «PT T̂fRT-

ITO
imhiH fW  nd, rr f̂
FT ^ JtT ?

M edicines  f o r  and A r t if ic ia l  
In se m in a t io n  of C attle

[368. Shri Khaparde: WiU the
Minister of Food and Agrlenlture be 
pleased to state:

(a) the total number of new
ihedicines discovered by the Veteri
nary Restorch Institute to protect tht
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cattle against various diseases and 
the number of cattle on which these 
medicines were actually tried; and

(b) the kinds of cattle on which 
experiments regarding artificial in
semination were conducted by the 
-said Institute and how many of these 
experiments proved successful?]

The Minister of Food and Agriculture 
(Shri K. M. Munshi): (a) The follow
ing twelve biological products have 
been evolved and are manufactured 
at the Indian Veterinary Research 
Institute to protect the cattle against 
various contagious diseases:

(i) Anti-^nderpest Serum,
(ii) Anti-Haemorrhagic Septicae

mia Serum,
(iii) Anti-Anthrax Serum,
(iv) Anti-Black-Quarter Serum,
(v) Haemorrhagic Septicaemki 

Vaccine,
(vi) Black-Quarter Vaccine,
(vii) Brucella Abortus Cotton Straiti

19 Vaccine.
(viii) Mixed Streptococcic Vaccine,

(ix) Rinderpest Goat blood and 
tissue virus,

(x) Antrax Spore Vaccine,
(xi) Rinderi>est bull blood and

spleen virus, and ^
(xii) Standard Brucella Abortus 

Antigen.

The exact number of cattle treated with 
these prophylactic medicines is not 
available; but it is estimated about 
4*5 million doses are issued annually 
for use in various States.

(b) Experiments have been made on 
all the domesticated animals like cows, 
bufTaloes, sheep, goats and poultry at 
the Institute and about 60 to 75 per 
cent, of these experiments are reported 
to have been successful

: fJiT

^  (WT n  %*st % w r i ;

(ifV ) i m  ^  
pRTft «rri5rT m F m  |

vW
^ ^  »R I ;

«TV?t *1̂  n’flO' W
»T< vr *rrft V wr  ̂?

F is h in g  R esearch  C e n tres

[369. Shri Khaparde: WiU the
Minister of Food and Agrieultnre be
pleased to state:

(a) the number of Fishing 
search Centres which are being run 
in Indiap at present, the progress 
made by them in the year 1950 as also 
upto the month of April 1951 and 
also the names of these centres;

(b) the financial aid given by the 
Grovernment to these centres and the 
new methods introduced as a result 
of that aid towards the increasing of 
fish production; and

(c) the total catch of fish in tons 
in the year 1950 and the monthly 
average of the catch at present?]

The Minister of Food and Agriculture 
(Shri K. M. Munshi): (a) There are 
thr^ Fisheries Research Stations vix»
(i) Central Inland Fisheries Research 

Station at Barrackpore, (ii) Central 
Marine Fisheries Research Station at 
Mandapam, South India and (iii) Pilot 
Deep Sea Fishing Station, Bombay, 
maintained by the Government of 
India.

The first two stations carry on invee* 
tigations on biological  ̂ hydrological^ 
statistical and other problems relating 
to Inland and Marine fish and fisheries 
respectively and the Deep Sea Fishing 
Station. Bombay, conductu exploratory 
work In respect of charting of fishing 
grounds and collects other valuable 
data necessary for commercial fishing 
around the coast of Bombay. In ad
dition, the Inland Fisheries RetearcH 
Station at Barrackpore trains students 
both private and State^sponsored. in 
Inland Fisheries.

A note showing the progress of work 
carried out by these Stations during 
1950--51 is placed on the Table of the 
House. [Se€ Appendix XXVIII. anne- 
xure No. 11.]

(b) These Stations are whoUjr 
financed and irun bgr the Oovm nM ii of '
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Hie new methods introduced tor in
creasing f)sh production are (1) suppb' 
of try and flngerlings by tbe Central 
Inland Fisheries Research Station, 
Barrackpore, to the deflcit areas and
(ii) effecting reduction in the morta

lity of fish fry and flngerlings and (iii) 
trying out different kinds of modern 
methods of fishing in deep-sea waters.

(c) The total catch of fish brought 
in by the fishing vessels of the Pilot 
Deep Sea Fishing Station, Bombay, 
durmg the financial year 1950-51 was 
more than *5582 maunds. This figure 
does not include some catches from 
January to March, 1951.

The monthly average catch of fish 
per month works out to 665 maunds— 
23 seers p«r each trawler.

‘O w n  Y o u r  T ele ph on e ’ S c h e m e

Shri S. € . Samaata: WUl the 
Minis^r of OommuieatlOM be 
pleased to state:

(a) the names of places where 
‘Own Your Telephone’ scheme has 
been extended since January 1951;

(b) the number of applicants for 
telephones in those places;

(c) how many have been supplied 
with telephones; and

(d) how has the sum received for 
‘Own Your Telephone* scheme since 
its inception been spent?

file Deputy Minister of Comnmiiiea- 
Uofis (Sliri Raj Bahadur): (a) Indore 
(on 1st February 1951), Dhuleri (on 
15th February 1951). •

(b) Indore 67 (upto 25th May 1951). 
Dhubri 28 (upto 25th May 1951).

(c) Indore 63 (upto 25th May 195U, 
Dhubri nil (upto 25th May 1951) 
(Exchange under installation)

(d) A statement is laid on the Table 
of the House. [See Appendix XXVIII. 
annexifre No. 12.]

P is c ic u l t u r e

^71. S M  S. C. S m u ^  wm  the 
Minister of Food aad Agrieottim be 
(4easeo to state:

(a) the amounts of special jffants 
that have been given to iMflerent 
States for the improvement of pisci
culture in IndU since 1947 (year- and 
State-wise);

(b) whether any private ^ r -  
prise has received gwmts or loans 
from Central Gk>vemmants stooe 
1947;

ic) if tbe mnswer to part <b) above 
be in the afllrmatlve, the namts ef

those private enterprises with the 
amount they received; and

(d) whether (government have 
taken any survey of the amount of 
fish grown accsording to 'grow more
fish' .«;(rhemeV

Th<* Mlaliiler oi and AgrlcuAUire
(Shri K. M. Munshi): (a) A state
ment giving tile required informa
tion i.s placed on the table of the 
House. ISee appendix XXVIII, an- 
nextwre No. 13.] .

(b) and (c). The Oovernmeiit of 
India do not give grant or loan to 
private enterprises. They give financial 
assistance only to State Governments 
for their schemes for the improvement 
of pisciculture. Under these schemes 
it is open to State Governments to give 
help to private enterprises in the sup
plies of ftngerling.s. flsh, seed, indige
nous fishing craft, tackle, salt etc. at 
concessional rates. The names of such 
private conoerns are not, therefore, 
known to the Government of India.

(d) The reports received from the 
States are not complete, but they indi
cate that the additional quantity of 
fish raised is over 4 lakh maunds.

A s s a m  R ail  L in k

372. Shri G. S. Giiha: Will the 
Minister of Railways be pleased to 
State:

(a) how many (i) goods and (ii) 
passenger trains leave Calcutta daily 
for Assam by the Assam Tjink; and 
how many of those trains leave 
Gauhati for Calcutta by the same 
route;

<b) the average number of passen- 
aers of the various classes per day 
by the Assam Link, and the corres
ponding number of passengers via 
Eastern Bengal before the Assam 
Lixik was opened for passenger traffic 
class by class;

(c) whether the amount of goods 
carried by the Assam Link has been 
increasing in both directions; and

(d) what proportion . of the total
goods traffic t<> Assam from Calcutta 
is carried by that railway; and what 
proportion of tea from Assam is 
carried to Calcutta by the Assam 
link? "

The Minister of State for Transport 
and BaOwajs (Siiri Santluuuai): (a)
Calcutta being served by the broad , 
gauge and Assam by the Metre Gauge, 
there cannot T>o any direct trâ n ser
vice between the two areas. Through 
service is, however, provided by tran
shipment mA by terry acroas tte rtvgr
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Ganga in respect of which the position 
is as follows: ‘

(1) About 35 metre gauge wagons 
a day move over the Assam 
Rail Link each way daily with 
tr a ^  between Calcutta area 
and Assam, although there is 
no regular specified dally goods 
train service confined to trafBc 
moving between Calcutta area 
and Assam.

(li> Two passenger train services 
connected by passenger river 
steamer service between Sak- 
rigali and Manihari Ghats are 
provided each way between 
Sealdah and Amingaon. which 
maintain suitable connections 
^ t h  the river steamer service 
oetween Amingaon and Pandu 
and connecting trains to and 
from Gauhati,

(b) Presumably the information is 
required regarding the daily average 
number of passengers who travelled 
between Assam and Calcutta. The 
average daily number of passengers 
who travell^ from Calcutta area to 
Fakiragram and stations beyond, in
cluding those on Golakganj-Dhubri 
Branch, on Assam Railway and vice 
versa during the month of April, 1949, 
via the Eastern Bengal Railway, and 
April 1950 via the Assam Rail Link 
is as follows:

iRt ClaMH 9nd Claa»

aads I Class 2(8)

From Caleutte 1949 8 •
1950 1 \

To Oai—Ma 1949 5 7
IHO 1 5

Inter n i  ciMii

(n. II Ordy. ClMfelll

9w9m CelantU 1949 S3 169
1950 8 <12

To Calf iiitH •949 1
I954> !0 fgA

(c) Subject to seasonal and other 
fluctuations the movement of traffic 
over the Assam Rail Link has iiicreâ cK) 
appreciably compared with the time 
when the Assam Rail Link route was 
opened.

(d) It is not possible to make a rea
sonably correct estimate

S m u o g u x g  or F ood  f r o m  Baum
S73. Dr. Rmb SvUiftf Slsfh: WUl

the Minister of Food and Agriealtsre 
be pleased to state:

(a) whether some cases of 
smuttling food from Bihar to Uttmr 
Pradesh have J^n  detected in recent 
months:

(b) if so. what is the number of 
such cases; and

(c) how many persons have l>e6D 
convicted and sentenced on charges 
of smuggling food?

The Mialeler e# Food UA AgriouHure
(Shri K. M. Mtmshi): (a) Yes Sir.

(b) According to the report received 
from the Government of Bihar 232 
cases of smuggling were detected in 
Bihar, while one case was detected in 
Ghazipur District of U.P.

(c) 332 persons have been prosecu
ted in Bihar. The actual number of 
convictions is not available. 6 persons 
were caught in U.P. but no prosecution 
was launched against them. The smug
gled grain was however disposed of at 
control rates In drought affected areas.

C r o p  Fie l d s

374. Dr. Ktm Subhag SImgfa: Will 
the Minister of Food and AgriottHare
be pleased to state:

(a) whether it is a fact that the 
Ministry of Food and Agriculture has 
pra^red ^a plan for raising crop

(b) if so, what are the chief 
featiHres of that plan?

The Miiiteter of Food and Agriculttire 
<8hri K. M. MiiMhl): (a) and (b). The 
integrated Production Plan, details of 
which are given In the pamphlet laid 
on the Table of the House on the 10th 
August 1950 In reply to Question No. 
90 (Unstarred) put down by Shri R, K. 
Sidhva and also in the note on the 
Grow More Food Programme circula
ted by me in the Parliament on the 
7th April last contemplates increasing 
the yield per acre of crops in selected 
blocks through intensive cultivation 
measures. The main features of the 
plan are the use of improved seeds, 
preservation and application of farm
yard maiuire, application of rural and 
urban compost, and chemical fertili
sers .such as sulphate of ammonia and 
suoerphosohate and extension of Irri
gation facilities.

Im p o r t  or Wo o d  GRAora

S75. Dr. M. M. Dw: Will the Mtois- 
ter of Food rad Afiioillvpe be
pleased to state:

(a) the number of ships carrying 
t09d frcim Indl« amvtng «t tti«



Written A n tv^ s 1 JUKE 1951 Written Answers

Indian ports every month during the
last five months of the current calen
der year;

(b) the quantities of food grains
Imported every month into India
during the last five months and the
countries from which they have been
imported; and

(c) the cost of the food grains
imported per month and their respec
tive freight charges?

The Mtnlffter of Food and Agrlciiltiire
(Shri K. M. Munshi): (a) The number
of ships which arrived at Indian ports
from January 1951 to May 1951 were
as under:

Month Number of Steamers
• . Arrived

January 1951 
February 1951 
March 195J 
April 1951
May 1951 (upto 20th)

40
38
61
50
32

Total ... 221*
♦Excludes one steamer completely lost
vn route to India.

(b) A statement is attached showing
quantities of foodgrains received from
each country during each of the months 
Janpary—May 1951 (upto 20th May).
[See Appendix XXVIII, annexure No.
14.1

(ct The approximate cost of food- 
graini imported from January 1951 to
May 1951 and the freight charges were
as under:
Month. Co<it ^ Freight

(In ororeB) (In crores)
TMniiAiy 1961 6.65 1.22
Fehruttry 1951 8.28 1.05
March 1951 14.S8 2.64
AprU 1951 10.76 2.26
May 1951 8.06 1.77

TqUxX 49.OS* 8.84*

•Includes cost and freight for the quan
tity carried by a steamer which was
lost en route to India.

D e lh i T r a n s p o r t  A u t h o r it y

S77. Shrl Kiflhorimohan Tripathl:
Willi the Minister of Transport be
pleased to state: .

(a) the cost of administration
including establishment charges for
the Delhi Transport Authority year
by year after Government took over
from G. N. I. T.;

(b) what.was the same cost under
the 6. N. I. T. during the three years

'precluding the taking over; and

(c) what were the net annual in
comes during each of the three years
preceding and following the taking
over?

The Minister of State for Transport 
and Railways (Shrl Santhanam): (a)
and (f). A statement g lv in T  the in
formation required is placed on the
Table of the House. TSee Appendix
XXVIII, annexure No. 15.]

(b) The required information is not
available with Government.

F ans in  T h ir d  C l a s s  C o aches

378. Maulvl Wajed All: Will the
Minister of Railways be pleased to
state: '

(a) the number of third class
coaches at present in Assam Railway:

(b) the number of third class
coaches already fitted with fans in 
Assam Railway including Assam Rail
way Link Line; and

(c) the number of third class
coaches to be fitted with fans in the
said railway during the present finan
cial year?

The Minister of State for Transport 
and lUllways (Shrl Santhanam): (a)
to (c). There are 1337 coaches having
third class accommodation on the
Assam Railway, of th^se 48 have al’
ready been fitted with fans and 
more are expected to be fitted during
the financial year 1951-52. •

CoN STRU cnoN  OP T ube  W e ll s

379. Shrl Sanjlvayya: Will the
Minister of Food and Agrlcultnre be
pleased to state:

(a) whether the work under the 
schelne of constructing 1000 tube- 
wells in Bihar, Punjab and UP., has
started;

(b) whether the (government of
India has to incur any expenditure
on this account; and

(c) whether similar schemes are
under contemplation in other States?

The Minister of Food and Agriculture 
(Shrl K. M. Munshi): (a) Yes; the
actual number of tubewells to be con
structed la 965 of which 440 will be in
UP., 300 in Bihar and 225 in the
Punjab (India).

(b> No; but the Government of
India have agreed to advance loans to
the State Governments to the extent
mutually agreed upon.

(c) The Government of Bombay
bave submitted a scheme for construc
tion of tube wells for the approval of
th  ̂ (Jovcmment of India. ^
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Drj«V8BAGB PAID TO N.W. iUlLWAT

(Pakutan)
3M. Shri SI«iT»: Will the Minister
Railways 1»e pieced to state: ^

(a) the total amounts paid to N. W. 
Railway (Pakistan) aS demurrage,
deflciencles and penalties charged on
inter-changed goods stock (at border
Attari) during 1948, 1949, 1950 and 
up to date;

(b) total number, of wagons inter- 
i himged; and

(c) what is the average debit per
wagon so inter-changed?

The Minister of Stole for Transport 
and Railways (Shrl Santhanam): (a)
^he total amounts paid to the N. W.
Hailway and the debits still under
verification on account of damages,
defldencies and penalties charged on 
inter-changed goods stock are given
below;

Ptriod
Amounts paid

Penalty 
oh arges

Damages 
and defl 
ctan<) ien

I

Total

R«.

1947 48 
(15.8.47

to
31.8.48)

2,329 1 I0,ft«8
i

1948 49 1 1
1949.50 1

i ”
1
i * *

1960-51 1 *
AprU 51 ••

O. Totel 8,829 i 8.CM 1 10,.'SRK

Debits imder verifloation

Period
Penalty
charges “ s r

defieienoiet

Total

R«.

1947*48
(lfi.8.47

to
S1.S.48).

),02,0S0 198,870 8,00.890

1948-49 1,98,864 817,990 6,10,844

19i;9-50 70,99t 1^,865 2,24,887

1960-61 7,686 64,879 01,866

AprU 61 •• 68,711 68,711

Q, ToUl i.7M 6t 1 77S,S10 111,67,607

(b) The total number of wagons
inter-changed by B. P. Railway at
Attari in each year is givei^ below:—
1947-48 (15.8.47 to 31.3.48) ... 12665
1948-49 ... 20385
1949-50 ... 13285
1950-51 ... 2013
April 1951 ... 259f(

(c) The average debit per wagon iio
inter-changed is as under:—
1947-48 (15.8.47 40 31.3.48)

1948-49
1949-50
1950-51 
April 1951

Rs. 24 9
25 0 
16 14
23 10 
20 11

Plane Accident near Pathankot

381. Shri Sidhva: Will the Minister
Communications be plea.sed to

state: ^
(a) whether the recommendations

made by the Court of Enquiry on the
accident to Dakota near Pathankot on 
17th July 1950 have been accepted;

(b) if so, whether the recommenda
tion that the training of* airline pilots
be placed on a sound footing and thî t 
the modern institutions for the pur
pose be set up by Government has
been considered; and

(c) when Oovernment 
start such institutions?

intend to

The Deputy Minister of Communica
tions (Shri Raj BahadnrX: (a) to (e)
The recommendations are being nx- 
amined. ‘

COMMKRCIAL and AlRLJNE^PxrX)TH

382. Shri Sidhva: Will the MinisUr
of Communlralloas be pleased to
state:

(a) whether any machinery to
ch^k the competency and skill oX 
commercial airline pilots has been set
up;

(b) if so, in what respect and
since when; and

(c) whether tlie organisation for
the investigation of aircraft accidents
and for initiating research into their
causes has been strengthened?

The Deputy Minister of CoBunenlen- 
tIoBs (Shri Raj B abate): (a) to (c).
As stoted in reply to the hon. M em bm
Question No. 381, these recommeoda^
Uonj of the Court of Enquiry into tha
aircraft accident near Pathankota m
the 17th July, 1990 art
examined.

U9 P M .
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QUESTIONS AND ANSWERS

(See P art I)

3-30 a .m .

DEATH OF SHRIMATI PUTIN IMA 
BANERJEE

Mr. Speaker: Before we proceed
further, I have to inform the House of 
the sad and premature demise of 
Shrimati Purnima Banerjee who died 
in the R am say Hospital, Naini Tal, on 
the 31st May, 1951.

She was forty-one years of age and 
was one of the foremost women 
workers in social and political fields 
in Uttar Pradesh. She was elected 
to U.P. Legislative Assem bly in 1948 
and was a Member of the Constituent 
Assembly.

y  I am sure the House w ill join with  
me in conveying our condolences to 
her family. The House may stand in 
silence for a m inute and express its 
sorrow.

■ /  . ---------------

^  CONSTITUTION (FIRST AMEND- 
i  MENT) BILL.— Contd.

Mr. Speaker: Now the House will 
proceed with the clause by clause con

federation of the Bill to amend the 
Constitution of India.

In this resoect I had informed the 
House yesterday of the procedure 

/  which I want to follow as also the 
time-table for it. I m ay again repeat 
that this B ill has been dealt with

9S07

thread-bare  on th ree  different occa
sions—once a t the first . stage when 
the Bill w as referred  to the Select 
Committee, then  in the Select Commit
tee which consisted of different ele
ments taking different views over this 
Bill and which sat for a sufficiently 
long number of hours and again we 
spent three days for the consideration 
motion. Now we are coming to the 
clause by clause consideration. '

Here the scope for discussion ’ L$ 
strictly limited, though, of course, th© 
matter lends itself to long arguments 
within the scope of a particular clause. 
Therefore, I would request hon. 
Members, who wish to speak on the 
clauses, not to try to cover the ground 
already covered and use this oppor
tunity as a further occasion for speak
ing on the entire Bill. The tim e
table which I propose is as follows:

The idea is to divide the Bill into 
two parts. Some of the clauses are 
important on which there lias been an 
amount of discussion and now Mem
bers w ill naturally apply their minds 
to the wording of those clauses which 
it is perfectly competent for them to 
improve by suitable amendments. The 
other clauses are more or less of a ^ -  
formal character which w ill not re
quire, I believe, any discussion at all, 
or only very small or little discussion.

Now the clauses which, to my mind, 
appear to be important are: clause % 
dealing with article 15; clause 3 deal
ing with article 19 of the Constitution; 
clauses 4 and 5 which seek to include 
new articles 31A and 3 IB, which are 
allied clauses—the Schedule which is 
given in clause 14 goes with these two 
articles. That is the most important 
part of the present Bill. The other 
articles, as I was saying, are purely 
more or less of a formal, and I be
lieve, of a non-controversial character. 
There is one which I perhaps missed 
to mention and that is clause 13 re
lating to article 376. Some brief dis
cussion m ay be possible on that. 
Therefore, I wish to allot time as 
follows:

184 P S
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(Mr. Speaker] 
I am proceeding on tile basis of the 

understanding that we sit for two 
days. T',at was the understanding on 
the basis of which one further day was 
allotteJ for the general discussion. r 
propose . to allot. on the basis of six 
and a half hours of sitting, one hour 
to dause 2, two hours to clause 3, 
the most contentious clause relating 
to artide 19; and one and a half hours 
for clauses 4 and 5 along with clause 
14 relating to the SC:1edule which is 
a part practically oC clauses 4 and 5. 

Then I allot some time, say about 
hal! an hour at the most for clause 13 
relating to article 376 and about half an hour just to adjust between the 
bOundaries ot one discussion to go into 
another and so on. 

'.r.hen we .. have. to reserve a sub-
st4Dtial time for the votirig.· 1 had 
stated yesterday the way in which I 
propose to put the amendments and 
certain arguments were urged in res· 
.,eet ot that by the hon. the Leader of 
~e House and the h.n. the Home 
Minister. I then stated that I agreed 
with them in substance, but my idea 
was to proceed by way of extra cau-
tion. I have considered t!le matter 
again and I think the chances of any· 
thing being challenged are so small 
that I need not be so over-cautious 
about it. Theretore all amendments 
that come before the House will be 
decided by voice. There is not even 
the necesstty of asking Members to 
rise in their seats and marking their 
numbers, because that process by it· 
self will take a long time. If someone 
chooses to challenge r,e decision of 
the Chair on some amendment. then 
It may be worth considering whether 
a division should or should not be 
granted. Ultimately any amendment 
that is accepted is again going to be 
voted on by the requisite majority of 
the House when the clause. as amend· 
ed, i:;; going to be put to the House. 

The ot~er course is that as we take 
each clause and after we finish the 
time-limit we immediately put it to 
vote. This means that there will be a 
Dumber ot divisions taken. One ot the 
ideas which was passing in my mind 
was--it the House was agreeablt>--
1I1at after disposing of the clauses by 
way ot discussion and amendments, I 
was just ('onsidering whether all the 
elauses could be put toget~er tor vot-
ing by division. That was purely 
with a view to saving time in the 
mechanical art of recording divisions. 
I ftnd some heads are shakinl as a 
matter of non-concurrence with what 
II paulna In I'D7 mlnd. 

Dr. Desbmukh (Madhya Pradesh): 
Not shaidng eorrp<:tly 

Mr. Speaker: I "uit:: r..:-alise thE: 
llH:rJrcticaJ positie,,11 that it may be 
possIble k,r s,)'ne .\Icmbers to agree t.o 
a particular dallse as amended an~ 
yet not agree to a particular clause as 
it stands, and, t'~erefore, it will be 
desirable naturally to ha'le separate-
voting in respect of each clause. 
r am perfectly willing to do that. 
My first proposal. if the House finds 
itself in agreement. is intended only 
to save time. But if the House is 
not agreeable and wants a separate 
voting on each. I have not the least 
objection and we shall go on. 

But I put this point of view be-
cause I have not yet lost hope that 
there wm be some clauses on whic~ .. 
there will be no difference of opinion, 
Cor example the technical 'clauses re-
lating to the two sessions of Parlia· 
ment or two sessions of the Legislaturett 
In the States. These are all forina! 
clauses and if therefore the HouSE-
finds itself in agreement that all the. 
clauses should be put together I shall 
do so because t~at will save the time 
of, at least. I think, three to four 
hours. 

I am placing both these proposals 
before the House so that they may deL 
as they like. If they want a separatl·~ 
division on each ot these clauses. 
whether they are of importan<'e or 
not. I shall have no objection. But 
our practice in legislation has beer. 
that In the case of clauses on which 
there Is not much controversy or 
amendment. we put all the clauses to.-
gether. All that is needed is that the 
clauses put to the House must be 
decided by a particular majority and 
we must have a record about tht' 
majority w'1ich voted tor or against. 
That is "'hy I am making the-se pro-
posals. '( 

Now. in view 0f the time to be 
taken up for the divisions I think we 
must sit even in the atternoon today 
and tomorrow. I propose that we 
5'hall disperse at one o'clock after 
iinishing such of the work according 
to the time-table and not according 
to t~e trend ot discussions or the 
desire to rliscuss or talk more. then 
we mef>t, if t~e House is aneeable tfI 
that proposal, at 3-30 P.M. and we 10 
up to 6-30 p.M.-not beyond thU-_ 
That means three hour's. TomorroV 
also we may sit tor those bours so 
that we can ftnish the Whole Bill. ID-
dudi~ the thIrd readm. thereof. 
which to my mlnd oUI~t not to tHe ., 
an)' substantial time at all. BeeaUlf. 
all that could be se1d has beeD said. 
and wUJ be said durlna the ~ ot 
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this discussion. and practically nothing 
but repetition will l",~main to be sain. 
Of. COllrse. th.! word.) and phraseolog ' 
will be' di/:':>re!l'. (Jill what can bt 
said ill the third rea'lin'; may possi-
bly be only a paraphrase of the 
speeches that have already takt:n 
place ~nd no new arguments. 

So, that b till:! time-table and instead 
ot taking up any more time in having 
suggestions and agreeing or disagree-
ing with this, if there is a substantial 
agreement I will now pro('eed. 

Prof. S. I .. Saksena. (Uttar Pradesh)' 
On a point ot order, may I know 
whether the rules of. the House permit 
muzzling of. discussion in t~js manner? 
I personally feel that this Bill is ;, 
fundamental Bill. 

Mr. Speak~r: He need not repeat 
the argument. I know the import-
ance of. the Bill. What the hoo. 
Member calls "muzzling" is muzzling 
td a big· majority just tor the ~rie6t 
of a few who want to speak. That is 
rn)' whole impression about it. The 
hon. Member may not like it, but any 
Member who wishes to speak any 
longer . will per:1aps swerve round 
those who are differing trom the hon. 
~e Leader of the House in respect ot tbt! 
liberty of spa.~h to go in the. lobby 
with him' That will be the effect of 
long speeches Liberty has a meaning. 
There i!' no muzzling. If. every 
Member wants to talk for an hour or 
over. is it reasonable to expect t~e 
whole House to sit and to hear him? 
In a House like this it is not possible 
to give every Member a chance of 
soeaking, for the sake of speaking. I 
WQuld therefore appeal to hon. Mem-
bers to see whether th\~ arguments 
which they propose to advance are 
('overed or not. We have had speecbes 
here--two speeches from the hon. 
Member Dr. Syama Prasad Mookerjee 
dealing with the matter threadbare 
and we had speeches twice trom the 
president of the All-India Newspapers 
Association, and speeches from a 
number of. other people. Therefore, 
to say e1at this is "mu7.zling" is some-
thing which is not really fair to the 
House, I do not think it is mU7.zling 
at all. 

Prof. S. L. Saksena: 1 wanted to 
8nish my speech on the point C't order. 

Mr. Spea.ker: No. no. I do not 
permit it. No speeches are necessary. 

Prof. K. T. Shah (Bihar): I would 
Uke to have some clarification in view 
of what you have stated that some of 
t~ese amending clauses seem to be 
only technical such as those· relaUna 
to the two sessions and so on. There 
Is, In my opinion, a very aubetaDtial 

('hange in the amendment 01 artic~ 
87 which is not merely conllequential 
I wanted to K,WW for clarification 
whether :Ir; y amend /lent on those 
daus~:; ". ;jl not be n'lowed 

Mr. Speaker: Pert-,aps there is some: 
rnisaPDrehension. Amendment to ao.y 
dause, including an amendment of a 
comma or a semi-colon, is perfectly 
competent. My only point was that 
hon. Members may themselves take that 
into consideration and restrict their re-
marks. I treat some of. them u of a 
formal character. But it is pouib~ 
that some hon. Members may tNat 
them as matters of substance.' But ill 
that case, we shall have fLo appr(!l('iate 
the balance. If more time' is to be 
taken on that, it will mean leSs titDt: 
here. Because, we want· to ftDiah 
everything by 6-3() P.M. tdrnorrOW. 
That is t~e whole POSitiOl.. ~ Uaat 
too, divided bttween tram now to ~ 
o'clock todAy :snd 3-30 P.M tc) ~30 P.M 
and tomorrow from· ~fr A .• ' to on£. 
o'clock and born 3-3()' P.M.. to e.;38 P.M~ 
induding the time requiredfo. votin& 

Slarl Kamatb (~ailllya ·Pradeah): May 
J suggest tor your .eo~ aDd 
for. the conaiderauon· of·· ~ HOY« 
that all the clauses except, clauee·3. 
which is most cODb'overs6al.· ~Q be 
taken up and disposed 01 Ant In ~ 
Qrder appearing in the Bill,.· and . tha, 
t:lause 3 can be reSt.>rVed last so that 
aU the available time can be devoted tc. 
that clause? 

Mr. Speaker: I an1 afraid that wi!. 
oerhaps leave a greater ground for thf.. 
"omplaint that there is "muzzling" 0[; 
that clause. The point is that if WE' 
!Oit up and take the more important 
'hingl' and if we have to make a changt 
-,f a f~w minutes, no one need feel t~at 
ne did not get a sufficient opportunity 
After all. if. the other clauses are of & 
Cormal character they can be put 
through at the end without any further 
discussion. I am trying to take UJ: 
the clauses in the order of t':ieit' im, 
portance. 

Shrl Kazmj (Uttar Pradesh): So tal 
as the voting on some of t'le clauses ilr 
concerned may I suggest' that the re 
cord ot voting in respect of even 
clause may. be separate but we may 
do it at one didsion? That is, we may 
go and have our vote recorded in res-
pect of the various clauses separateb 
but we will ha"'e to «0 only once to ~ 
lobby. 

Mr. Speaker: That i:; exactly what 1 
Say. In the proceedings when· I SQ' 
that clauses, tor example, 8 to 10 be-
taken together and the votlDa fa ...... 
it Is tlat the vottna II In ...... :C 
each of the clause.. Tbat .. ~ 
proceedinIB will 10· 
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Pasadifc B alkrishna  S harm a (U tta r  
P radesh): In  reg ard  to voting on am end
m ents I w a n t to subm it one thing. 
You w ere pleased to say th a t all the 
am endm ents w ilt be e ith e r accepted or 
rejected by ‘Ayes' or ‘N oes’. I wish to 
suggest th a t such of the am endm ents 
as m ay be accepted by the G overnm ent 
m ay be voted upon by our going to the 
lobbies.

M r, Speaker: O rder, order. The hon. 
M em ber-did  not e ith er listen carefully 
or was not present when the m atter 
was th rash ed  out yesterd ay  an  \  when 
I again referred  to th a t m atter. 
Y esterday, though I sh a re -.1 the view 
of th e  hon. th e  Home M inister and the 
hon. th,e L eader' of the House, I still 
was of Ab e view th at we m ight perhaps 
take these am endm ents by separate  
vote -in th e  lobbies ju s t to e rr  on the  
safe side. B ut on considering the 
m atter fu r th e r F And th a t* !  need not 
be so nervous about the in terp re ta tio n  
of it even/,if- the m a tte r is challenged in 
a court of -law, for the sim ple reason 
th a t a f te r th e  am endm ent is carried  the 
clause, as am ended; is going to be 
put to ‘ the  ' S ouse. 'T herefore, if the 
House Is' not ‘ a g re e ^ 'le  to the am end
m ent being incorporated  in *he clause, 
if is "perfectly  com petent for them  to 
re ject the  _ clause,. T h at is th e  view. 
T herefore ‘we need hot tak e  more tim e 
in the technicalities.

Shri A m olakli C hand <, U ttar P ra 
desh): M ay I know  w hether th ere  will 
be Question H our tom orrow  or not?

Mr. Speaker;. If hon. M embers are 
agreeable, I shall certain ly  drop the 
Question H our.

Several Hon. M embers: Drop it, Sir.

Shri Sidhva (M adhya P rad esh ): No, 
Sir

Mr. Speaker: O rder, order. I can
not m ake head  or tail.

T&e M inister of S tate  for P arliam en 
tary AJffairs (S h ri S atya N arayan  
Sinlia): T he Q uestion H our tom orrow  
may be tak en  up on the 9th  as there  is 
every likelihood of the H ouse m eeting 
on the 9th . J u s t  as we have tra n sfe r
red for th e  . 8th , let tom orrow ’s ques
tions be tra n sfe rre d  to the  9th.

Mr. Speaker: O rder, order. I th ink  
if we go on like th a t we w ould be on 
very slippery ground, th a t is, from  9th 
to 10th and 10th to 11th. (In te rru p 
tions.) O rder, order. L et us first of 
all be determ ined th a t, come w hat m ay, 
we finish on th e  7th. If the hon. 
M inister m akes a declaration  th a t we 
go up to the 9th , I  am  su re  it w ill have

bad repercussions on the length of dis
cussions. L et us follow th a t w ith de
term ination  and if the  whole House is 
so agreeable, we m ight have a pro
gram m e and a tim e-lim it definitely to 
every  proposal coming before the House 
m  the general in terests  of debate as 
also the convenience of M em bers and 
tne desire of the House. So, I should 
not prem iss th a t tom orrow 's Questions 
will be tra n sfe rre d  but if hon. Mem
bers who are  having questions for 
tom orrow  are w illing to drop them .......

Shri Sirihva: It is not going to m ake 
any change. ,

Mr. Speaker: W hy do they not hear 
me com pletely? If they are so keen, 
I , a m  prep ared  to say this m uch th at 
it  the Question H our is dropped 
tom orrow  . and in case the House sits 
on the 9th—-there is one per cent, 
chance— then I should have no objec
tion to those questions being p u t on the 
9th. We have already taken half an 
h o u r over this.

Pandit Munishwar Datt Upadhyay
(U tta r  P rad e sh ):  If you drop the Ques
tion H our tom orrow , th ere  should not 
be an afternoon sitting. .

M r. Speaker: L et us proceed w ith  our 
business. F or clause 2 I have given one 
hour, th a t m eans it has to be finished 
by seven m inutes to eleven, to be m ore 
exact about it. I th ink  the L eader Qf 
the  House m ay take about ten or 15 
m inutes.

The P rim e M inister and M inister of 
E x tern al A ffairs (S h ri Jawaharlal 
N ehru): P ro b ab ly  five m inutes. Sir, if 
a t all; even th a t m ight not be neces
sary.

Mr. Speaker: I shall call upon the 
P rim e M inister to reply  on clause 2 at 
q u a rte r to eleven.

Clause 2 ,— ( A m endm ent of article  15 )

Shri N aziruddin  A hm ad (W est 
B e n g a l): I would like to know  w hether 
all am endm ents re la ting  to one clause 
should be tak en  sep arate ly  or they 
should be grouped together. I  th in k  if 
th ey  are  grouped together the discus
sions w ould be shorter.

M r. Speaker: The position now ts 
th a t am endm ents standing in the 
nam es of Prof. S. L. Saksena, S ard ar 
H ukam  Singh, Dr. S. P. M ookerjee, 
Prof. K. T. Shah, S hri H ussain  Im am , 
S hri N aziruddin  A hm ad and Shri 
K am ath  are  to be moved. ISio other 
M em ber w ishes to move any of his 
am endm ents. They can be taken to 
have been m oved and then  about the 
tim e-lim it on speeches in respect of 
these am endm ents.......
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Dr. S. P. Mookerjee (West Bence!): 
One hour will start from now. 

Mr. Speaker: The discussion will go 
on tor one hour from now. 

Prof. S. L. SakseDa: I beg to move: 
(i) In page 1, omit clause 2. 

(ii) In Page 1, line 8, for "socially 
;lnd emlcationally backward classes" 
substitute "socially, economically and 
educationally backward classes". 

(iii) In page 1, line 9, add at the end, 
"during the first ten years sInce the 
eommelh'ement of this Constitution." 

Sardar Hlikam Singh (Punjab): [ neg 
to move: 

(i) [n page 1, line 6, omit "or in 
dause (2) of article 29". 

(ii) In page 1, lines 8 and 9, for 
"any sod ally and educationally back-
ward classes of citizens or for the 
Sche:iuled Ca~tes and the Scheduled 
Tribes" su bstitute "such backward 
classes as are referred to in articles 
340. 3-11 alld :H2 of the Constitution". 

(iii) In page 1, line 8, after "socially" 
insert . 'economically". 

Dr. S. P. :\Iookcrjce: I beg to move: 
In rage 1, lIn ~ 7. for "special" rub-

stitllte "r0<lsonable". 

Prof. K. T. Shah: I beg to move: 
C) In page 1, line 7, afta "provision 

for the" inse rt "(eonomic, social, edu-
cational" . 

(ii) In page 1, line 8, after "socially" 
insert a comma and "economically, or". 

(iii) In page I, line 8, for "classes of" 
substi ttl tE' "or deficient". 

(iv) In page I, line 9, jor ·"or" sub-
stitute "and". 

Sbri Hussain Imam (Bihar): I beg to 
move: 

In page 1, line 8, after "advancement" 
Insert "employment and reservation of 
seats in educational institutions". 

Shrl Nazirllddin Ahmad: My amend-
ment is the same as the second moved 
by Prof. S. L. Saksena. 

Shri Kamath: I beg to move: 
(i) Tn page 1. after line 9 add: 

"provided that such provision 
does not impose unreasonable res-
trictions upon t:le right to equality 
of opportuRity guaranteed to all 
cltizenl by the Constitution:' 

(ii) In pace I, a/I.e" line • edcI: 
"Provided that such prov1a1on 

does not entall undue or unreaao~ 
able discrimination against other 
classes of citizen.!' 

Mr. Speaker. Prot. S. L. Sa1t8ena'. 
~rst amendment Is out of order as it 
IS the negative of the original. I will 
place the remaining amendments before 
the House. 

Amendments moved: 
(1) In page 1, llne 8, tOT "soclally 

and educationally backward classes" 
substitute "socially, economIcalJy and 
edut'atiop.al1y bal'k· .... ard classes" 

(2) In page 1, line 9, add at the t:nd, 
'during th~ first ten Y8ars since the 
(Commenc:e,nent of thi~ Constitution." 

(:], Tn page 1. Ime 6, omit "or h 
r-la\'"e (2) of article 29;' 

(4) In p;;.g~' 1. lines a and 9. JOT "any 
:,ocially aJ;d t:·l.!\;catiGnally backward 
classes of citizens or for the Scheduled 
CaF.tes and the Scheduled Tribes" suO-
stitute "s;.;ch backward classes as are 
referred to in articli'S ;.40. 341 and ~42 
r)f the Constitution". 

(5) In page 1. line 1\. a.tte't "!'oclally" 
i '1So' rt ·'~"('on(,mical!y". 

(6) In page 1, line 7. to., "special" 
~ubs titu to? "reasonabJ('·'. 

(7) In page 1. one 7, aj1A!7 "provision 
for the" insert "e<'On0mi<'. S(\Ctal. edu-
cational" . 

(8) In page I, line 8, a.Jm "socially'" 
insert a romma and "E'<'OnOmically, or". 

(9) Tn page 1. line 8. fOf "classes of" 
:'1: bs tit" te "or detlcieni". 

(10) In page 1, line 9. jQ-r "or" nib-
sHtli to? .. ar.d". 

(11) In page I, tine S, ojtn "ad-
vancement" bum "employment and 
reservation of ~atlf in fducatiooa1 
institutions". 

(12) In page 1, a/~T liM 9 a.dd: 

"provided that such provision 
does not impose unreasonable re&-
trictions upon e1e riibt to equality 
of opportunity guaranteed to all 
"itizens by th(' Constitution", 

(13) In page I, ofteT 1lne 9 odd: 

"Provided that such provision 
does not entail undue or UDI'eUOD-
able discrImlnaUon against otber 
t'luset of dtbena". 
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Shri M. A. Ayyangar (M adras): I
shall only say a few words both on the

: clause as also on the amendments.
In my opinion, backward classes must
be a first charge along with Scheduled
Castes and Tribes on the attention of
the State as a whole and on the Gov
ernment. If in the original Constitu
tion as framed all those provisions
have not been introduced which have
been intended for safeguarding and
uplifting the Scheduled Castes and
Scheduled Tribes, we thought that
a Commission would be appointed
by the President and in accordance
with the' recommendations of the
Commission steps would be taken
as early as possible. I am sorry to
note that still no Commission has been
appointed by the President. Till such
a Commission is appointed, various
steps have to be taken. The courts
have found that there are some difficul
ties not only with respect to the Sche
duled Castes but also in respect of
other backward classes. In so far as
there are any restrictions on the
powers of the Government under the
Fundamental Rights preventing any
special provisions being made for the
uplift of the backward classes, T entire
ly acree with the Government that the
provisions ought to be relaxed and
there must be sufficient latitude for the
State Governments to introduce provi
sions so as to enable the backward
classes, as early as possible, to come
up to the level of the other classes.

Now, it is suggested that this might
introduce religion, caste and other
things by the back door. On that
score, I felt, at one stage that article
15 need not be amended and that it
would be better to amend article 29.
Article 29 relates to education and
special provisions may be made for the
reservation o f seats in schools and
colleges, etc. In article 16, there is al
ready provision for the reservation of
posts for backward classes wherever in
the opinioti o f the State they are not
adequately represented: So far as
article 340 is concerned, the President
can appoint a Commission to investi
gate into the social and educational
backwardness of these communities and
to make adequate provision for bring
ing up, these to the level of the others.
Therefore, I thought that these three
provisions in. articles 16, 29 and 340
were sufficient, and that article 15 need
not be touched because article 15 says
that no discrimination shall be allowed
on grounds of religion, race, caste,
creed, etc. and this amendment might
indirectly bring in once again race,
religion, caste, etc. As soon as the
President appoints the Commission and

the Commission reports, I am sure that
these backward classes would be such
as are indicated by the Commission’s 
report or the President’s order. That
is what is also referred to in the Report
of the Select Committee. Therefore,
there need not be any apprehension on
the ground that indirectly other com
munities, castes and creeds will be
brought in and that these provisions
will be enlarged or circumvented so as
to benefit any privileged classes that
do not require any special treatment. I
am satisfied that that recommendation
in the Select Committee Report will be
followed by the State Governments.
There is no good in making aspersions
on the State Governments. These are
provincial subjects and therefore the
State Governments have to be relied
upon to carry out these behests and the
directions in the Constitution.

I would have liked that so far as
this provision in article 15(4) is con
cerned, the word ‘reasonable’ might
have been put there. But, whether
the word ‘reasonable’ is there or not,
this provision cannot be a cent per
cent provision for the backward classes
ignoring the claims of all the others.
In the very nature of things, these
must be reasonable provisions. I am
sure the courts will interpret, whether^
the word ‘reasonable’ is there or not,
that provision means reasonable pro
vision, not leaving out the rest. So, I
am not very particular that the word
‘reasonable’ should be added.

So far as social arid educational
backwardness is concerned. I thought
‘economic’ might be added so that rich
men may not take advantage of this
provision. In my part of the country,
there are the Nattukkottai Chettiars
who do not care to have English edu
cation, but they are the richest of the
lot. Thgy have all the business houses
and factories. You can compare them
to the Marwaii community in the
north. - If these people do not want
English Education, should there be
special reservation for them? There
fore, I thought the word ‘economic’
should also be added. Both the hon
Prime Minister and Home Minister
thought that this provision should be
brought in line with article 340 and
therefore used deliberately ‘socially and
educationally’ and avoided the word
‘economic’ . I am sure this will serve
the purpose. I am happy at the clause
as it has emerged from the Select Com
mittee, though I would like to haw
some changes here and there. I hope
the clause will be interpreted in the
lieht in which it is intended and in the
light of the directions given in the
Report of the Select Committee.
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; Mr. Speaker: Prof. Shibban Lai
J* ’ ^ksena. I am going in the order of 

c~;-> amendments.
'  7~6hri J. K. Kapoor (Uttar Pradesh): 
A oeueve some ot the hon. Memoers 

ij vho have not movea any amendments 
will also be given an "opportunity.

; Mr. speaker: I  cannot tie sure. I
; -lo not i.nnic anybody really needs any 
■ opportunity now. But, an opportunity
| ha.s to oe given to tnose wnu wisn to
i make some enanges. it is not now an 
! occasion to speaK again, it  is an occa

sion tor going into tne loonies and 
deciding. m e matter has been

’ tiiorougniy discussed. 1 do not think 
; any occasion lor any sot:— arises.
! if tot. S. - i,. Saksena: ..iy second
I amendment is tnat tor "socially and
ii e d u ca tio n a lly  D acsw ara  c lasses” ,
!' ‘•socially, economically ana educatianai- 
i ly'oacKwara classes De suustuuted.
| Mr. spea&er: xne time at the dis-
! posai ot tae non. iviemoer is very short, 
i tie need not read tne amendments.
! '<}& may reier to tne numoers and ad
i • ance arguments.
f t'rof. S. Li. Saksena: Then I have
; anotner amenament that tne words 
, uuring tne nrst ten years smce tne 

commencement ot tne constitution” be 
^Hdaext at tne end.

,■// - Ih is  amendment I consider to be a 
'  most dangerous amenament.

An Mon. Member: Dangerous? 
i'rof. S. L. Saksena: Yes, a dangerous 

amendment.
Mr. Speaker: Let him not be inter

rupted.
Prof. S. i<. Saksena: It cuts at the 

very root of the principles winch we 
have accepted to lae tne oasis of our 
democracy. Equality has been the one 
important principle whicn we have ad
opted. VYe have also set ourselves 
against untouctiability. But, i tnink 
through tms clause we are introducing 
a newT kind of untouchaoiiity— un- 

t ;, touchability of those wno so far were 
' the backward classes. That is the 
' result of this amendment. I feel that 
j this Constitution should not be disgrac

ed by having such an amendment as 
/[i- this. X feel that there is nobody la 
i this House today who does not want 
; that the backward classes, who are 

low in the scale of education, to be 
Drought up. I am in full agreement 
with them. But what I feel is that 

f  i this amendment will be used for people 
' \ who are neither backward nor who

i

Aneed any special provisions 
The Minister of State for Finance 

(Shri Tyagi): Will my hon. friend 
speak slowly? He is committing so 
many spelling mistakes in his speech.

Mr. Speaker: Order, order. The hon. 
Minister knows that it is the Chair 
that has to be addressed by a Member 
and the Member has not to be address
ed directly. That is the first mistake 
that the hon. Minister has committed. 
Then, if he permits me to point out, I 
may say while speaking there are 
mistakes of pronunciation and not of 
spelling.

Prof. S. L. Saksena: So far I had
thought that Mr. Naziruddin Ahmad 
was the only grammarian in this 
House. I am glad that the hon. 
Minister there is also the Minister for 
spelling.

Mr. Speaker: The hon. Member need 
not reply to that. He. may proceed. 

y j Prof. S. L. Saksena: I was surprised
when the Prime Minister said that 
this amendment would bring soro* 
people up. ,

[M r . D e p u t y -S pe a k e r  in the Chair]
I thought that the real purpose of 
this amendment is to nullify the 
judgment of the Supreme Court. The 
House will realise that the article, as 
it is in the Constitution, enunciates a 
very salutary rule. I do not think 
that an amendment of the Constitu
tion is the proper method of circum
venting the judgment. While I know 
that the House is going to pass the 
amendment, I have suggested two 
amendments: One that the word “eco
nomically” be added and another that 
the operation of this provision may be 
limited to ten years. We all want 
that the really backward classes who 
are poor and who cannot get oppor1 
tunities to come up and raise them
selves should all be helped. And for 
this it is very necessary that the word 
“ economic” should be there. There 
may be classes which taken as a 
whole may be backward, but the' 
individual who claims these privileges 
or benefits may be a millionaire and 
have all the opportunities he wants 
by reason of his wealth. But still this 
clause will help him. If you want 
that these benefits or privileges should 
go to those who are really in need of 
them, then you must have the word 
“economic” in this clause. I do not 
understand the objection to this addi
tion of the word “economic” . It is 
said that in Madras there are very 
rich people who call themselves back
ward classes or sub-castes of some 
castes and who get all these benefits 
to themselves. I think the clause 
should not be allowed to stand as it 
is, otherwise it will be a dangerous 
thing. If it is allowed to pass in its 
present form,, it will mean that any 
class which has entrenched itself in 
power may use this clause to advance 
its own particular class and I do not
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th ink  our Constitution should beburdened w ith such privileges top articu lar classes. I personally thinkth a t if the word “economic” is thereit  w ill serve to benefit those who arereally  backw ard and who need to behelped. I do no t know why thishealthy  am endm ent is not beingaccepted by the G overnm ent. Mr. A nanthasayanam  A yyangar him selfhas ju s t now said th a t the  word“economic” should be there, the  purpose being th a t those who w ill benefitfrom  it should be the  persons who arereally  backw ard, and who w ithout this provision, will not be able to comeforw ard. I th ink  this word should beadded and if tha t is done, the  sting will be taken aw ay from  this clause.
I have also suggested th a t the d u ra tion should be lim ited to ten  years only. O ur Constitution also providessafeguards for Scheduled Castes and backw ard  classes and these safeguardshave all been lim ited to only ten years.
Dr. Deshmukh: If the ir backw ardnessdisappears, the concessions will alsodisappear.
Prof. S. L. Saksena: If you continuethese privileges, these disabilities orthis backw ardness will never disappear, because crutches will never enable the backw ard classes to come up. A t presen t they need :o be helped because they are  backw ard and so ourConstitution has wisely provided tha tthese privileges or concessions shouldbe there for ten years to enable themto f rise up. B ut we should not perpetua te  these inequalities. Unless we place such a tim e-lim it it will be nothing bu t perpetuation  of these inequalities for ever in the Constitution. Itherefore th ink  the period should belim ited to ten years as I have suggestedand it should be extended only to thosewho are socially and economicallybackw ard.
I think these are healthy  am endm ents which I hope the P rim e M inister will accept.
Prof. K. T. Shah: My am endm ents are also on the same lines as those ofProf. Saksena and I will not repeat theargum ents th a t he has already  advanced, except in two particu lars which hehas not touched. I am quite certain  th a t  the  backw ardness which really  needs to be rem edied is backw ardness of an economic character. Thisaffects a very large proportion of thepeople of th is country and we hope theywill be affected and helped by the  so-called C hapter on D irective Principles. If  for instance the article in the Constitu tion  which assures compulsoryuniversal elem entary  education Is im plem ented, then m any of these

questions would not arise. ThereforeI feel th a t the  m ost im portan t thing to do is to im plem ent our C hapter on ~1 D irective Principles and no t because you are not able to do so, to revive tha t which we had sought to abolish byour Constitution. I say th a t  becausethe definition of classes will be reallynothing bu t a definition of b irth . Itju s t happens th a t you are born in acertain  class or group and th a t classis regarded as a backw ard class, nom atter w hat its advancem ent m ay bein social o r o ther respects. I th inkwe have some experience, for instance,of the P unjab  Land A lienation Actw here agricultural classes are defined,and the P un jab  M embers w ill perhaps tell the House how tha t has worked.Classes are called by a p articu lar nam enot because they carry  on th is occupation or profession bu t because they happen to be born in certain  fam ilies or certain  groups. Therefore the retention  of this word “class” would mean, in my opinion, the _ negation ofthe sp irit of the Constitution, and m yam endm ent, therefore, seeks to subs titu te  the word “citizen” for it. and also the word “deficient” .
A nother point th a t I would like tobring to the notice of the House is th a t nothing in this will prevent the S ta te - from  m aking special provisions. U nder article 29 you have not debarred  anybody from any educational institu tions on the ground of b irth  or sex and soon. And tha t will still stand, in spiteof this am endm ent. You have to m ake adequate arrangem ents fo reffectively bringing up the backw ardclasses and you have to define these classes according to articles 340, 341and 342. Unless and un til you takeprecise m easures to bring  up thesebackw ard classes, they will rem ainwhere they are. T herefore I havesuggested in m y am endm ent th a t thewords “backw ard classes” should be elim inated and they  should be substitu ted  by the word “deficient” . I have also suggested th a t as an a lte rnative ra th e r than  a conjunctive expression should be there, tha t is to say,for “Scheduled Castes and  Schedule!Tribes”, I would have "Scheduled Crst.** or Scheduled Tribes”. The spirit of theConstitution has to be m aintained andalso the intentions of the C hapter onD irective Principles which you arenow try ing  to side-tract. or you are,at any rate, salving your conscienceand putting  them  aside on the groundof inability, for the tim e being. Youtell the so-called backw ard classes tha tspecial arrangem ents will be m ade tothem, though actually  your ability  todo so is very lim ited. Let us behonest. Let us accept this am endment. We m ust rem ove the back-
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wardneas, espedallY backwardnea 
arising out o( or-created by social 
customs and traditions and our history. 
Every effort must be made to re-
move this sort of backwardness. But 
this clause does not work in that 
direction. That is not the dh'ection 
in which this clause will lead you. 
Therefore I have proposed my amend-
men.ts and I commend them tor the 
a('ceptanre of the House. 

Sardar Hukam Singh: In the time 
allowed to me, I will briefly try to 
refer to my amendments. It Is not 
possible to develop anyone of these 
and I would not make an attempt. 
We were told by the hon. Speaker 
that t:1e House Is not inclined to listen 
and I am not also very keen to make 
myself felt. Therefore. my reference 
would be very brief. 

So rar as my first amendment is 
concerned. my objection Is rather 
technical. I find that reference has 
been made to artide 29 as well now 
and this has been done by the Select 
Committee. The hon. Prime Minister 
said that even in the first instance this 
was keot in mind and it was only an 
error that it was not included. What-
ever that might be. my fears are that 
in an implied manner we are going 
t.o amend clause (2) of article 29 as 
well because under the present amend-
ment the apolication of article 29(2) 
Is being restricted. So even if we 
did not say exoressly. that article is 
also sought to be amended. I fear 
that would be out of our scope and 
would not be permissible. 

As for my second amendment. it has 
also been argued by two friends of 
mine who have Dreceded me. So tar 
as the idea underlyinlZ the clause is 
concerned. I am In perfect agreement. 
I also fl.nd that there is need that 
those backward ('lasses should be 
brought uo to the standard of average 
citizen. They need our sympathy and 
suoport. But the di1Hculty is that 
with the amendment-we are not 
deflnin( who will be eligible for this 
support-it would be Dossible tor the 
State legislatures or the executive to 
corrupt t'lOse lists 81 they want. We 
have defined what our intention was 
when we made the Constitution that 
the Scheduled Castes. Scheduled Tribes 
as well as other backward ('lasses. 
who were suffering trom such dis-
ablUtie:'!. socially. economically or 
educationally. should be helped and I 
SUODort that whole-heartedly but t!le 
clause as it stands now and as emefl-
ed from the Select r."mmlttee does 
not make!t clear and my aoprefien-
slon is that it will be left to the party 
in DOwer In the various states what 
Jilts they prepare and perhaps It 
mleht be used for political purpoees 

as well. The real need7 mJeb' .... 
be ,iven the 8181stance that a. 
deserve and others not backward .. 
one resPect or other may be aJdecI 
Wlder that guise. So we have artIe_ 
340, 341 and 342. If we adhere to 
them-and they lay down that the 
President has to declare under artiet.l 
341 and 342 the lists of Scheduled 
Castes and Scheduled Tribes and 
backward classes and an officer has to 
be appointed to prepare t!le lists-
then the various Legislatures and the 
executives in the States might coo-
fine themselves to aiding reall,. persons 
who might deserve the aid. 

In my third amendment I have said 
that the word 'economically' should 
be inserted. You yourself, Sir. have 
argued that t:lere may be persons who 
may be educationally and socially con-
sidered to be backward and yet t.be7 
may be very advanced economically. 
In that prospect we should not 
deprive those who are really economi-
cally backward and if my amendment 
is accepted. the scope would be limit-
ed to helping the really needy. 

T therefore commend my three 
amendments for the acceptance of tJ\e, 
House. 

Dr. S. P. Mookt"rjee: The amend-
ment which I :1ave moved seeks to 
substitute the word 'special' by the 
word 'reasonable'. With regard to 
this matter. there is complete unani-
mity In the House that adequate pr0-
vision must be made for the advance-
ment of the interest of those who al'e' 
today backward but the quE"Stion is 
how to make a suitable provision in 
the Constitution w~lch will preveut 
an abuse of such a provision. Now 
this point has been touched in the 
report of the Select Committee and it 
has been suggested there that it . Is 
ho~ that nothing will be done which 
may lead to an abuse of this clause.. 
As you are aware. t!lls matter cam~ 
up in connection with the recent 
judgment of the Supreme Court witb 
regard to what Is called the communal 
G.O. of Madras. Now the communal 
G.O. has been quoted in the text 01 
the judgment and it appears then-
from that this was really not a pro-
vision for the advancement of the-
educational Interest of backward tom-
munities as such but t~ere was a pr0-
vision for non-Brahmin Hindu~ 
backward Hindus-two. BnhmiDa-
two. HarUans-two. An&lcrIndian. and 
Indian Christiana-one. Muslim--oDe. 
This was the ratio to be followed tor· 
everY 1 f seats to be IDee! tor ad-
rn1ss1oo to Medical Collep uid tJae 
Engtneerin« Collqe. In otMr ...... 
8UP~ for ever)' 14 .... ::Ii.. ..' more than two eqablt ... a . 
Rarljan candlda_. eva 'tJ.7 .' ': ". 
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not be adm itted  and they w ill haveto m ake room  for o thers who comeunder this category of backw ardH indus or non-B rahm in H indus.From  m y discussion w ith M embers I gathered  th a t  it w as nobody’s in ten tion to justify  the com m unal G.O.T hat is good. T hat is reassuring  b u t theam endm ent which is sought to be m adetoday in the Constitution leaves scopeto the  S ta te  Governm ent to pass asim ilar provision like the com m unalG.O. of M adras if it so chooses. Nodoubt the Select Com m ittee says tha tthis should not be done and thereshould not be any abuse made, andth a t those who are really  backw ardshould be helped in every possibleway. T here is no objection to that. In fac t the m ore we give them  educational facilities, the greater will be the chance of doing aw ay w ith these a r tificial barriers .
Mr. D eputy-Speaker: Have they notalready com m itted them selves tow hat classes come under ‘backw ardclasses’ in the com m unal G.O.?
Dr. S. P. M ookerjee: T hat m ay notbe covered under the am endm entwhich we are passing. At any rate,th a t is a debatable point. Oneattem p t we m ade in the Select Comm ittee was to confine the  definition ofbackw ard classes to article 340.T here a procedure had  been laid downindicating  th a t the  P residen t would appoint a Commission and the Comm ission would enquire into the  conditions of certa in  classes or castes ofpeople in the country and if a fte r a com prehensive repo rt it was thought necessary tha t certain  facilities should be given, such facilities could be provided for. B ut th a t reference hasbeen om itted from  the clause as it is now before us today. W hat I seek, therefore, to do is p ractically  to im plem ent the sp irit of the observations which are m ade in the Select Committee Report. No doubt the Governm ent of India m ay in a friendly way suggest to the S tate  G overnm ents tha tthey should not proceed in a particu larway which m ay m ean abuse of thepowers which are being given to theSta te  Governm ents. Bin there  willbe no legal force behind it. On theother hand if you say tha t the provisions m ade shall be reasonable, th a t will act as a very sa lu tary  check in respect of any efforts which m ay bem ade by any State G overnm ent. Theprovision should be so m ade th a t itwould not take aw ay the legitim aterights of o thers who m ay be morequalified but who m ay not get opportunities, or extend the facilities to such sections of the people who are

not really backw ard bu t who, forpolitical reasons, have got to be supported and strengthened. Now th a tis a dangerous tendency. I know th a tth is is a delicate m a tte r and I do notwish to say anything which m ay givethe im pression th a t any section of theHouse is opposed^ to the cen tral ideaof providing facilities to those whoare backw ard. If my am endm ent isaccepted in the  form  in which I havemoved it or in the form  of Mr.K am ath’s am endm ent, I do no t th inkthere will be any objection from  anyq u arte r except from  those who m ay in the ir h ea rt of hearts  consider itdesirable th a t a provision like theM adras com m unal G.O. should be revived. If you say “reasonable” th£ com m unal G.O. cannot apply. If you do not w an t to see it revived, thenwhy not accept m y am endm ent andset all doubts a t rest? T hat is theobject of my am endm ent.Shri H ussain Im am : I am  a believerin being explicit and perfectly  clearabout my intentions. The law andespecially the Constitution should notbe am biguous and capable of in te rp retation  in different ways. I t  is because of this tha t we have today to faceth is am ending Bill. H ad we m ade ourintention clear in the w ay in which wew anted it there would have been noneed for this m easure.I en tire ly  agree w ith the P rim eM inister th a t in order to establishequality  it will be necessary to denycertain  privileges to those who are  inenjoym ent of them. It is on thisbasis tha t the  Zam indari Abolition Actis being passed. If so, I ask whyshould it not be perfectly  all righ ttha t those who are  educationally  oreconomically or due to s ta tu to ryactions backw ard, things should be reserved for them? I feel th a t the intention of the Governm ent, however laudable • it  m ay be. is very mucn c lo s e d  by non-explicit words. I amafra id  it will again lead to litigation and the jud iciary  will have to in terp ret it w ith the resu lt perhaps tha t theintention of the G overnm ent m ay notbe carried  out. For th is purpose Ihave tried  to clarify  the m a tte r byproviding for reservation, as ap artfrom  rotation. The difficulty w ith  theM adras G.O. was tha t it provided fora system  of rotation. Instead of th a tw hat we might do is to reserve something for those who are backw ard andthe rest should be open to com petition in which both the backw ard and forw ard will come in according tom erit. It is for this purpose th a t Ihave moved m y am endm ent so tha tyou m ay provide for the m inim um  by m eans of a sta tu to ry  guaran tee both in appointm ents and educational insti-
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tutions and for the rest in order to 
avoid· discrimination you may throw 
it open to everybody on sheer merit. 
There should be no rotation but re-
servation cum open competition. I 
therefore appeal to the House to 
modify the wording in whatever 
manner they think proper so that the 
intention. of the Government may be 
explicitly indicated and all ambiguity 
removed and t'lus obviate the neces-
sity for .further amendment. 

Shri Kamath: Let me make it clear 
at the very outset that I yield to none 
in my desire to see that the backward 
classes and the Scheduled Castes and 
Tribes attain a high level in educa-
tional and economic standards in this 
country and I would even look forward 
to th.:! day when the stigma attaching 
to Scheduled Castes and Scheduled 
Tribes or backward classes will dis-
appear for ever from our constitutional 
vocabulary and parlance. 

The idea underlying thi:; ainendment 
to article 15 is laudable and unexcep-
tionable but,! am afraid. in practice. 
if left to the State Governments with-
out central direction, the power I! 
likely to be abused. The Prime MinI!-
ter himself in his speech the other day 
appeared to labour under an apprehen-
sion when he said that the Hig:l Coud of 
Madras was perhaps after all not wrong 
in holding the communal G. O. of the 
Madras Government a;; invalid and 
ILltra rir2S ('! the Con:,lituti.m. He 
said: 

··r do not for an instant challeng~ 
til(; rignt of tho High Court of 
:YLH.lras to p333 th,' 01·d,~r. Indped 
irom a certain I)oint oi IIj(;W it 
.;et!ms, if ( may say ,;0 wilh .-ill 
respect, th~t their' .lrgumeP,\ W~1$ 
'luite sound and valid. That is to 
"ay. if communities as such are 
hrought into the pictur~. it does 
;;0 against certain explicit or 
implied provisions of the Constitu-
~i.jn." 

Then he went on to say that condI-
tions have brought about this amend-
ment. and how certain classes have 
been kept in a certain state . of 
depressIon, if I may say so. I am 
against dubbing a class wholesale as a 
backward class just as I have objec-
tions to listing certain castes or tribes 
as Scheduled and placed in a separate 
category. Circumstances may justify 
this provision. but on grounds of prin-
ciple it is open t;o obj~tlon. 

The Prime MlnLoter was right in 
saying the other day that it would be 
more proper Kl refer to backwanl 
iDd1~ldUa1s and not classes a. • whole 

or in a lump. Consider my friend !Jr. 
Ambedkar. Will anybody dare A7. 
that Dr. Ambedkar is a backwanl 
individual or belongs to a baclcwaN 
class? Latterly he has been crusadina 
for Buddhism ..... . 

Dr. S. P. Mookerjee: That is a ... 
of being forward. 

Shri Iamath: My frit:nd Dr. 
Mookerjee says that it is a sign of 
being forward. Dr. Ambedkar II 
educationally, socially and economi-
cally far more forward than myselt ..... . 

Shri J. R. Kapoor: Those who do not 
belong to the Forward Bloc are bact-
ward! 

Shri Kamath: The Scheduled Castes 
under the Constitution are entitled to 
protection. Will anybody say that Dr. 
Ambedkar needs protection at the 
hands of anybody? 

Shri Rathnaswamy (Madras); We de 
not go by individuals but by rommu-
nity. 

Shrl ltamath: Dr. Ambedkar. if be 
will pardon me for saying it. fa _ 
aggressive that others may need protec-
tion from him. Fortunately h. 
aggression is -.:oniined so far to words 
and not to deeds. 

Dr. De"bmuklt: Dee":s he ha.:; lett 
behind. 

Shri KalDaLh: Consider again m,y 
friend Dr. Deshmukh. who is the pres!-
. .lp.nt·of the Ail-India Backwalt1 Classes 
As,,<)ciation. I do Poot knQw whether 
'Ie styles himself as ~ rne:11b':!r ·)1 the 
backward classes. But I ·,·iJlvi'.!ld to 
him any day a" 1',';prd;; intellectual 
supr:rioricy. :3ocial chac:1 ')r i'dllC'8· 
til)nal quali :lcations. 

1 agr~ with the Prime :\1inister's 
remark the other day that it 15 wrong 
to dub or brand a whole class as back-
ward. Dr. Deshmukh is the President 
of the Backward Classes Associatioe 
and yet he may not belong to the 
backward classes. 

Look at the other aspect of the 
problem. The Brahmins are supposed I 
to be very forward. at any rate DOt . 
backward. Dr. Ambedkar said tile 
other day that every Hindu has got a 
caste-4lut I do not think that is wh.J 
he bas embraced Buddhism where aD 
classes and even Scheduled Cas_ 
disappear. That apart, the Brahmans 
are supposed to be the most luperior 
among the chatuTt'amu, though what 
Dr. Ambedltar said th~O r da,y ... not Qulte eorrect. that ,H.fn. 
amritf.l and .hcutnu Ie-lldi 
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e~ turvarna. Even th~ Gita which he 
",oted perhaps mentions only guM 
and karma and not janma. Anyway, 
that is beside the point. But today 
10U will find many Brahmans who arp. 
eooks and even chaprB$~. and 
Scheduled .caste and backward class 
individuals occupyinq the position of 
ambassadors antt Ministers and poli-
tical leader~. president.OJ of varfou!; 
political organisations. and high posts 
In Government. 

Dr. Deshmukh: What is the per-
ct!t1talle? 

Sht'l Kamath: What is the percentage 
of Brahmans too? How many Brah-
mans work as cooks and chaprnRflt aU 
aver In(1Ia today? How many Brah-
mans are also illiterate today? 

Therefore my point Is this. I am 
all for maldng; provision for backward 
classes. wholeheartedlv in favour of 
maklnrr provision for backward classes 
ann Sche(lulerl Tribe~. Let mf> make 
it, Quite dear. Bllt In practice this 
ml~ht lead to ahuse unless it is Jll.id 
down. PS you. Sir. have stll!l!p~te.:l. that 
the I)rovisinn mane for them ~houJd l)l' 
N'~c;()n!'lble-Dr. Mookerjee also sUPPort-
ed t11?t int'"'l-0r. a" T h~v~ (;ult~est('r1 in 
mv ::I'"·'1pndment. that such provision 
rl0~ not impo.~e unreasonable restrlc'-
thns unon the right h €'Ol'aiit.v of 
opoortunity lluaranteed to all citizens 
by th,., Constitution. or. if that is not 
accf'!)t"ble. the othp.r one which su~
gestl'! that. sUl'h ol'ovision shall not 
entail undue or unreasonable dis('ri-
mlnation against other ,~lasses of 
citizens. 

. The Home Minister answering a 
question the other day In t;e House 
about S('heduled Caste appointments. 
J believe. said aOp"intments are made 
consistently with the necessity to 
maintain efficiency in the services. 
And even our Constitution provides for 
that. Article 335 says that ,.onslstently 
wIth the maintenance of emcfencv of 
administration. members of Scheduled 
Castes and Scheduled Tribes should 
be given their due share In the maJdn.r 
of appointments to services and DOItts 
under Government. It this clause be 
accepted 8.'1 it Is. it is likely that 
premium may be put uoon a caste or 
a coml'l'\unit:v as againSt efftclency or 
merit of an individual. I am !lure the 
Prime Minister. the Home Minister. 
and even Dr. Ambedkar. all of them. 
and the whole House. are anxious to 
~old '«bllt premium should be put upon 
a caste or a community or a claa. -.nt or ~Iency must be the IUldlDr 
....sdenrl!bn-not the sole, but eM 

main consideration. But. neverthelesF 
it may happen, If this clause ... 
accepted as it is, that you might intro-
duce what I might call 'caste-ism' or 
'class-Ism'-if communalism is not 
acceptable-by the backdoor, and that 
might lead to various Irregularities. to 
Ilse the mildest word, so far as admt.-
sion to educational institue)ns Or 
appointment to Government posts are 
('~ncerned. Therefore, I would plead. 
With all the earnestness at my com-
mand. that the clause be accepted with 
a Qualifying provif,o that this will not 
militate against the right to equality 01 
opportunity guaranteed to all citizens 
not merely ill the Preamble but also in 
article 16 and several articles of the 
Directive Principles of State PollC;7. 
If that is not done. I am afraid that 
this clallse again may be challenged in 
a court of law. and owing to mutual 
incon.c;lstencies of the various artkles' 
of the Constitution-I 5, )~. 29, e1<' , 
etc.-I for one am afraid that even this 
(-1au~ may be held invalid and UltTIl 
l'iTes of the Constitution 

Shri Naziruddln Ahmad: Sir, I haw' 
only a few \Y',rds to say because my 
most important cirguments have already 
been givt.>n to the House by you in 
better words than mine. We wanf 
really to help the backWard people, 
but it is necessary that tht.>y should be 
socially. educationally as well as 
economically backward. It they are 
merely socially backward. or educa-
tionally backward, they may not be-
economically so. I submit that these 
three words should be used ('UlXlula-
tively and not disjunctively. Then I 
would also support your sugges~~ 
Sir, that the word "economically'"' 
should also be there . 

Coming to the 'anwndment of Prot. 
Shah. I think instead of the word 
"class" the word "citizen" should be 
more appropriate. We want to help 
the really backward persons .. We 
should not huve the tenn backward 
"clQtiSes·'. It may be that if we 
characterise a particular class as badt-
~ard. there may be a case of two 
brothers of that class one of wbom 
may be advanced and the otheI back-
ward. So, the approach should rather 
be trom the individual than from the 
rlass. Therefore, I would place the 
word "economical" in addition. and 
also substitute "citizen" in place of 
··classes". 

/ ShrI Ja""uJal NeIan: I recret 
that, I am unable to accept ~ of the 
amendments put forward-not that I 
do not IYIDpath1sewJtb the ..... 
deal that has been said. Iadeed. 1 
~ it mlcht well be said tbat wl6 
the IbJeet of tIlII ameDdlMat of at 
CODltl ..... there II ~ ..... 
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imous agreement here. The only
difference comes in sometimes, to a 
flight extent about its scope, and to a 
greater extent in regard to certain 
apprenensions that it arouses. It 
was tor tms reason tha t even in the 
Select Committee’s Report we drew 
attention to these fears and appre
hensions and said that we were quite 
sure chat the Select Committee is of 
the view that this provision is not likely 
to be, and cannot indeed be, misused 
by any Government for perpetuating 
any class discrimination or tor treat
ing non-backward classes as back
ward for the purpose of conferring 
privileges on tnem. I realise that 
by putting in a paragraph in A Select 
Committee Report we do not necessari
ly legally or constitutionally govern . 
anybody or prevent anybody from do
ing something. T hat is true, but in 
the nature of things you have to give 
a certain latitude in certain direc
tions.

One of the main amendments or 
ideas put forward is in regard to the 
addition of the word “economical”. 
Frankly, the argument put forward, 
with slight variation, I would accept, 
but my difficulty is this tha t when 
we- chose those particular words there,
‘“for the advancement of any socially 
and educationally backward classes”, 

' \ ’e chose them because they occur in 
article 340 and we wanted to bring 
them bodily from there. Otherwise 
I would have had not the slightest 
objection to add t “economically”.
But if I added ‘‘economically” I 
would a t the same time not make it a 
kind of cumulative thing but would 
say that a person who is lacking in 
any of these things should be helped. 
“Socially” is a much wider word in
cluding many thines and certainly 
including economically. Therefore,
I felt that “socially pncl educational
ly” really cover the ground and at 
the same time you bring out a phrase 
used in another part of the Constitu
tion in a slightlv sim ilar context. 
Therefore, we ..3hereH to that, al
though I entirely agree with what 
Prof. Shah and Prof. Shibbanlal 
Saksena said about people who are 
economically backward being helped.

Prof. Shah said something about 
our approaching this auestion in a 
more positive way. that is to say, by 
Implementing the Directive Principles 
of Policy and by trying to uplift back
ward classes in the sense of nurturing 
them by special treatm ent. I com
pletely and wholeheartedly agree with 
that approach and tha t is the only 
correct approach to this problem laid 
down by the Constitution and laid 
down by commonsense. The only 
difficulty again arises that many

1951 (First Amendment) Bill 9831
correct things cannot be done sudden
ly and normally. Take this m atter 
ox educational advancement. The 
obvious way to proceed is to build 
more educational institutions and to 
give admission to every person who 
wants tha t particular type of training 
ana who is competent to profit by it.
It is quite desirable, but lor lack of 
room in our colleges and other institu
tions tor that higher education, we 
are not able to do it. We want 
every person to have a house to live 
in. b u t unfortunately, let us say in 
the city oi Delhi or elsewhere, we 
have to apportion houses and give 
priority to iome people. Some people 
have to live in tents tor some time, 
oi some people have to live even in 
the open lor some time. But the 
object is that everyone should have a ■ 
house and everyone should have a 
place in an educational institution to 
be trained up to the limit of his or 
her capacity.

Again I think it was Dr. Syama 
Prasad Mookerjee who said that 
these provisions should be used in a 
reasonable manner. Yes, undoubted
ly, of course. I do not know how 
the putting in of. those words here is 
going to help, because the idea is 
bound to be there. If a thing is 
used unreasonably, then it is wrong— 
if it is used merely to perpetuate, to 
give unfair advantage to some. After 
all the whole purpose of the Constitu
tion, as proclaimed in the Directive 
Principles is to move towards what I 
may say a casteiess and classless 
society. It may not have been said 
precisely in that way; but tha t is, , I 
take it, its purpose, and anything 
that perpetuates the present social and 
economic inequalities is bad. .

So, I would beg the House not to 
accept the amendments to the amend
ment suggested to this article, Decause 
while there is much in them witn 
which we agree they do not really 
clarify or help the situation. It is 
one of a slight conflict between exist
ing things and what we w ant them to 
be. We want to approach that ideal. 
If we merely talk of the ideal we do 
not deal with the practical; if wa 
merely talk of the practical and forget 
the ideal we become static and forget 
the Directive Principles of Policy. 
We have to aim in that direction and 
move towards it keeping our feet on 
the ground. I think after careful 
consideration that the words that the 
Select Committee has recommended 
to this House are appropriate for the 
occasion and the House will accept 
them ps s u c h .^ /

Shri J. R. rfapoor: May I ask one
question of the Prime Minister?
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. Severa.l HOD. Members: No ques-
tions now. 
. Mr. Deputy-Speaker: The hon. the 

Prime Minister's speech is crystal 
el'ear-I do not think any further ex-
planation is necessary. 

I shall now put the amendments to 
the· House, except those which are 
withdrawn. 

Dr. S. P. Mookerjee: I beg leave to 
withdraw my amendment. 

The amendment was, by leave, 
withdrawn 

Mr. Deputy-Speaker: The queJtion 
ia: 

In page I, line 6, omit "or in clause 
·f2) of article' 29". 

The 'motiOn was negatived. 
Mr. Depub'-Speaker: The question 

is: 
. In page I, line 7, a/teT "provision for 

• bie" lmert' "economic, sOc'lal, ed1x-a-
tiPrial". 

The motion. was, negatived. 
iii. Depab'-8PeaIser: The question 

ill: . 
In page 1, line. 8, after "advance-

ment" insert "employment and reser-
.. ation of seats in educational \nstitu· 
1ions". 

The motion was negatived. 
Mr. Deputy.Speaker: The question 

is: 
In page I, lines 8 and 9, for "any 

socially and educationally backward 
elasses of citizens or for the Scheduled 
Castes and the Scheduled Tribes" 
mbstitute "such backward classes as 
are referred to In articles 340, 341 
anrl 342 of the Constitution". 

The· motion was nelatived. 
Mr. Deputy-Speaker: The question 

-js: 
In page :, line 8, for "socially and 

education any backward classes" nbS-
dtute "socially. economically and edu-
cationally backward ela_s". 

The motion was neaatived. 
, Mr. Ilepub'·Speaker: As Sardar 
Hukam Slqh's third amendmeftt 11 
,tpentical to the one just DOW neaaUv. 
~. the Houae, that amendm~nt Is 

. Prof.. K. T. Slaah: SIr, I bel leave 
to withdraw my aecond ameIldment. 

The ll1'l\8Qdrnent WIS. by ..... 
withdrawn. 

Mr. Deputy-Speaker: The questI ...... is: vw 

In .page 1, line 8, for "classes of"' 
.t1thstttute "ur deficient". 

The motion was negatived. 
. Mr. Deputy-Speaker: The quesH ... ~ 
IS: """'. 

In page I, line 9, JOT "or" ~b.ti.-··-
"and". -

The motion was negatived. 
Mr. Deputy-Speaker. The queaUon .. 

f. ; 

In page I, line 9, add at the ad. 
"during the ftrst ten year. slnee tile 
l"ornmencement of th18 CoDltitulion." 

The motiOD was necatived. 
. Mr. Depub'-Speaker. 'nM! QUe8Ude 
IS: 

In pa~'l. ajtn line 9 adc&: 
"pto'vided that sueb J)I'QYIIkRl 

does not ~.' ~b • 
restrictions uPOn the· rtcbt to . 
equaJAy of opportWu&7. ~. 
teed to all cltlzent b~ the Consb-' 
tlation." . 

The 'motion ,was neaatiYeCl 
81lr1 lUmaUa: Sir. I beg leave to.., 

·.lIithdraw my second amendmeDl. 
Th.· arm'ndment was, by leave. 

withdrawn. 
Mr. Depu,>,-Speaker. Before I put 

the clause to vote I may inform the 
House that yesterday we experieneed 
some difflculty and spent a lot of 
time in the division, because there 
was only one lobby. Now we have 
got three lobbies. Hon. Members 
will kindly remember their division 
numbers. Nos. 1 to 100 will go into 
th.f' original lobby; Nos. 101 to 200 
Will go into the second lobby and 
Nos. 201 to 325 will 10 into the tblJd 
lobby-if they are all votinc 'A.yW 
'Noes' will go into the original 'NOE'lI' 
lobby. 

AR soon as ht)Q. Members have 
rlniahed volmg they will come bact 
to their seats, as otherwise the IobbfN 
Mil ~ cro~~. 

Shri Nulntdcllll AHaa4I: The 'Ayes' 
bave three lobbies, while the 'Noes' 
have only .)De lobby. Tbis is d»-. 
('rlmination. . 

Mr. depat7-Spea1r;er. The questicn 
i.: 

"That ClaUM 2 .tand pad at 
the BIlL" 
The HoUle cltyldect: Ant, JII3: ~ 

5; . 
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Oraoo,8brt. 
hade. Dr. C. D. 
Paanalal BaIIalJaJ. IlIIri.. 
haj, ~ B. K. 
Put., Shri D. D. 
PlLlID&r, Dr. 
Pa&tabhl, Dr. 
PWaJ. 8hrll'adlmaUla. 
POODAdIa, 8hrL 
PaatUe, Bhri. 
B.abmaD, BhrI. 1(. B. 
Jl&J Babadar, SIIri.. 
BaJ Iuwar, LaJa. 
&ajaaopalacbart. BhrI. 
Ramachar,8hrL 
Ilamuwamy. Rbri AdIQ. 
Ramuwamy. ShrI PulL 
Bam DhaDI Du, Sbrt. 
BamaJah, BhrI V. 
lIublr 8ach, Ch. 
lIuJi\ 81., Bard.,. 
Bao, Shril. It. 
Bao, ShrIll. V. ~ 
Bao, 8hrI Blalva. 
Bao. 8brf 'I1I.InIIIIaIa. 
Bao, 8brI Jl_n. 
b&hll .... am.y. 8brf. 
Baat., 8brI. 

.." 8brt.MI ... 1Ib. Heddi, 8bIt P .... . .... .. ...... 
........ 8IarI V. "._111 ... 
-...sQ."'''. V."'" 
-...sQ, Dr. W. c. 
.....".. ... 
...... 1Iut ....... a..a. 
.; , 
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Pas take, Shri
Raj Bahadur, Shri
Raiagopalachari, Shri
Ramaswamy, Shri Arigay
Ramaswamy, Shri Puli
Ramn Dhani Das, Shri
Ramaiah, Shri V.
Ramnarayan Singh, Babu
Ranbir Singh, Ch.
Rani it Singh, Sardar
Rao, Shri J . K .
R ao, Shri M. V . Rama
Rao, Shri Shiva
Rao, Shri Thirumala
R ao, Shri Kesava
Rathn&swamy, Shri
R aut, Shri
Ray, Shimati Rcnuka
Reddi, Shri P . Basi
Reddi, Shri Ranga
Reddi, Shri V . Kodandarama
R eddy, Shri K . V. Ranga
Reddy, Dr. M. C.
Rudrappa, Shri
3aksena, Prof. S. L.
Saksena, Shri Mohan L a i. 
Samanta, Shri S. C. 
Sanjivayya, Shri
Santhanam, Shri
Barwate Shri

I)as, Shri Sarangdh&r 
Hukam Singh, Sardar

AYE S— sootd.

Satyanarayana, Shri
Satish Chandra, Shri
Sen, Shri P . G.
Shah, Shri C. C.
Shah, Shri M. C- 
Shankaraiya, Shri
Sharma, Pandit Balkrishna
Sharma, Pandit Krishna Chandra
Sharma, Shri K . C.
Shiv Charan Lai, Shri 
Shukla, Shri A . C.
Shukla; Shri S. K .
Sidhva Shri-
Singh, Capt. A. P.
Singh, Dr. R . U.
Singh. Dr. Ram  Subhag
Singh, Shii B. P.
Singh, Shri T . N.
Sinha, Shri Anirudha
Sinha, Shri A. P.
Sinha, Shri B . K . P .
Sinha, Shri K . P.
Sinha, Shri S. N.
Sinha, Shri Sa«ya Narayan
Sivaprakasam, Shri
Snatak, Shri N.
Sochet Singh, Sardar
Sohan Lai, Slirir 
Sonavaife, Shri

NOES

Hus-ain Imam, Shri
Kunzru, Pandit

Sondhi, Shri
Sri Prakasa, Shri 
Subramaniam, Dr. V 
Subramaniam, Shri C.
Subramanian, Shri R.
Sunder Lall, Shri
Swaminadhan, Shrimati Amtnu
Tewari, Shri R . S.
Thakkar, Dr. K . V.
Thimmappa Gowda, Shri
Tiwari, Shri B. L.
Tripathi. Shri Kishorimohtt*
Tyairi, Shri
Upadhyay, Pandit. Munnhwar Dafc 
Upadhyaya, Shri R . 0.
Vaidya, Shri K
Vaidya, Shri V. B.
Vaishya, Shri M.. B.
Varma, Shri B. B.
Varnr*, Shri M. L.
Velayudhan, Shri R.
Velayudhan, Shrimati
Venkataraman, Sbrf
Vyas, Shri K . K .
Vyas, Shri Radhelai
W aied Ali, Maulvi
Yadav Shri
Yashwanf Rai, Pro*.
Zakir Husain, Dr.

Hookherie®, Dt. S. P.
Naziruddin Ahmad, Shri
Shah, P roc. K . T.

The motion waa adopted.

Mr. Deputy-Speaker: The motion is
adopted by a majority of the total
Membership of the House and by a 
majority of not less than two-thirds of
the Members present and voting.

Clause 14, as amended, was added
to the Bill.

BUSINESS OF THE HOUSE
The Minister of State for Parlia

mentary Affairs (Shri Satya Narayan
Sinha)’ Sir, I had requested the
Speaker earlier to put before the House
that the Question Hour may be dis
pensed with tomorrow and that u  tne
House is meeting on the 9th those
questions may be taken up on that day.
1 submit this because we want to nmsh
the clauses of the Constitution (First
A m en d m en t) Bill by tomorrow fore
noon so that the third reading may be
taken up in the afternoon. Then it

will be suitably adjusted. Otherwise
there will be much confusion tomorrow.

Shri Kamath (Madhya Pradesh): If
the House is meeting on the 9th, I shall
agree. Otherwise it will be difficult
for me to agree.

Shri Satya Narayan Sinha: Does it
mean that only for the sake of the
Questions the House should meet on
the 9th even if the other business is
finished?

Mr. Deputy-Speaker: I think almost all
except Mr. Kamath are agreed. Hon.
Members were anxious to have more
time on the Constitution (First Amend
ment) Bill. If that is so then the
Questions can certainly stand over. If
there is a meeting on the 9th and no
questions have been tabled for that day,
naturally tomorrow’s questions can be
taken up on that day. But to ask that
there should be a special sitting only
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to th.e House and· the hon. Member 
who has just spoken that 25 hon. 
Members spoke on the previous oc-
casion 011 this very matter and another 
15, or 16 han. Members have spoken 
after the Report from the Select Com-
mittee. In the Seiect Committee, 
much attention has been paid to it. 
Yesterday attention wl:ls paid to 'hi<; 
Still, the complaint is that there is flU 
time .. I do not know what else is to 
be said except a repetition. Our ex-
perience has been that one hour was 
granted for amendments to article 15 
{2) and all the points raised had al-
ready been placed before the House. 
No doubt elaboration of what has al-
ready been said may be possible. 
Hon. Members may go on speaking. I 
do not feel satisfied that the discus-
sion will not be adequate, I find that 
sufficient time has been allotted and 
more than two hours is not necessary. 
I only wanted to know the wish of 
the House whether han. Members 
would like to apportion the time bet-
ween clauses (2) and (0) of article 19. 
(Set,era~ Hon. Members: No.) There 
is no agreement upon that. There--
iore I will proceed. 

Pandit Kunzru: If the matter is left 
to the House., I am sure. ultimately 
the House will be fair enough to give 
more time for the discussion of clause 
(2) of article 19. 

Several Hon. Members: No, no. 
Several Hon. Members: Yes. 
PaDdit Kunzru: I am SUle if you put 

it to the House seriously. a large 
. majority of the Members will have 
the fairness to agree to what I have 
said. 

Mr. Deputy·Speaker: I am only 
sorry that the hon. Member with all 
.his experience has usc,} the words 
which ought not to be used. Certain-
ly. I am always serious when I put 
questions to the House. I know what 
the House thinks. I am able to gauge 
the wishes of the House. I am sure, 
jf the question is put to the House, 
99 per cent. of the Members will be 
against the proposal that has been 
made. Therefore, the han. Member 
must leave it to the Chair to judge 
what exactly is the wish of the Houl>'e. 
I am not going to ascertain the wi~hes 
of the House separately. 

Shrl Naziruddin Ahmad: The Speaker 
gave two hours for ~m~endments relat-
.ing to article 19. I have noted it. 

Mr. Deputy-Speaker: Let us not cur-
tail the two hours by our speeches. 

Prof. S. L. Saksena: I bet' to move: 
(i) In pages 1 and 2, omIt clause 3. 
(ii) In page I, line 16, fof' "prevent 

the State" sub.titute "prevent the 
Parliament". 
184 PSI) 

(iii) In l1age 1, lines 19 and 20. 
omit "friendly relations with foreJp 
States". 

(i;v) In page 1, lines 19 and 20. 
omit "friendly relations with foreilD 
States, public order". 

(v) In page 1, line 20, omit "pub~ 
order". 

(vi) In page I, line 22, jor "an oil-
ence" substitute ·'violence". 

(vii) In page 1, after line 22, insert: 
"Provided that in sub-claUM 

(2) of tbis article, the word 'Jaw' 
shall mean 'laws made by Parlia-
ment' ", 
(viii) In page 1, after line 22, insert: 

"Provided that when such laW 
is a law maC1e by the leSlSlatunt 
of a State, the provisions of this 
sub-c\au5:Q (2) shall not aooJy 
thereto unless such law havin, 
been reserved for -the considera-
tion of the President, has received 
his assent." 
(ix) In page 2, omit lines 1 to 7. 

(x) In page 2, omit sub-clause (2) 
of elause 3. 

(xi) in page 2, hne 4, omit ..... 
ever to have become void". 

I ,-'Pandit Thakur Das Bharpva (Pun. 
'~ jab): I beg to move: 

In page 1, lines 20 and 21, tOT ''in-
eluding, in particular, any existinl or 
othe~' law relating to" substitute ..... 
in relation to". 

Shri SyamnudaD Salaaya: I be, to 
move: 

In page I, aftef' line 35, add: 
"Provided, however. that Dent 

such exclusion results in the dl8-
placement of citizens or otherwise 
from pursuing their normal avoca-
tion. the State shall either take 
over their property affected by 
such exclusion or shall compensate 
them to the extent of their loss 
due to such displacement." 
Prof. K. T. Shah: I beg to mo .. : 
(i) In page I, lines 18 and 19, tor 

'in the interests of" substitute "for 
safeguarding and maintaining'". 

(ii) In page I, lines 19 and • 
omit "friendly relationa with fonlp 
States". 

(iii) In page I, lines 19 and 20, /fW 
"friendly relations with 'orella 
States" substitute "amicable and ~ 
fui relations with friend!iY fonIaII 
states. wbo bave made treaUea wftJI 
the Government of IDdIa in that ... 
half on a basts of redprocll7,-. 
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(Iv) in pace I, line 20, /Of' "public 

.order" aubstit·4te "internal peace aDd 
the security and intelrity of the 
State", 

(v> In page 1, line 20, jar "decency 
or" substitute "public", 

(vi) In puge 1, line 21, jar "existing 
01' other Ia\)' relating to" sub,tttute 
"law which, under article 372 of the 
Constitution, has been adapted and 
kept alive by an order of the Presi-
dent, and which relates to", 

-(vii) In page 1, line 22, after "de-
.:tarnation" insert a comma and "at-

tempts at overthrowing or destroying 
the State, or endangering its integri-
ty and independence". 

(viii) In page 1, line 22, jor "off-
ence" substitute "any crime of viol-
ence against person, such as murder. 
or against property, such as arson, 
sabotage, and the like", 

(ix) In page 1, line 27, jar "exis-
ting law" SUbstitute "law which has 
been adapted and kept alive under 
article 372 of the Constitution, by an 
order of the President". 

(x) In page 1, line 33, for "industry" 
substitute "profession, industry, public 
utility". 

(xii) In page I, after line 35, add: 
"Provided that, in any case of a 

partial undertaking, taking over, 
or carrying on by the State of nny 
trade, business. profession, indus-
try, public utility or service. where 
private enterprise continuei to 
function side by side with the 
State enterprise in the same trade. 
business. profession. industry. pub-
lic utility or service. no discril"ii-
nation shall be made in the ,:ondl-
tions of carryin~ 'on that trade. 
busine~s. profes8ion. industry. pub-
lic utility or service, a!!ainst or in 
favour of the State enterprise. or 
t'ie~ versa." 
(xii) In page I, after line 35, add: 

"Provided that any law which Is 
passed hereafter. and which im-
pos~s or tends to Imol')se nnv rp!'-
trlction~ on the FnndRmf'!rbl Rlllht 
of the citi7en to 'rep~nm of sOPI!('h 
and exorec;slon. shan he Introdnl'-
erl. In the ~1"qt· im;hmf'e in the 

. House of the Peo,..,l~ an~ nMqerl hv 
both the ftt'lu~ec; nf 'Pl'IrllR,,"entnnt-
withshmdf"ll flnvth'''1t "Rtd fn thfs 
nAT't nf the rt'lnstitutlon or an ~ 
~lIedule to ft." 
A"", JlPoIltbandhu Gupta (Delhi):· I 

he« to move: 
Ia PA'-' 1. omt& Une. 12 to D. 

Shri H..uuddia .u_"', 1 bee f& 
move: 

(i) In page I, line 12, omit tram· 
"and" to "form" in line 14. 

(U) In page I, line 20. lor "pubUe 
order" '1Lh$titute "prevention of pub-
lic disorder", 

(iii) In page I, line 20, jew "publIc-
order" substitute "prevention of pre-
sent danger to public order", 

(iv) In page 1, line 22, for "defarna--
tion" substitute "defamation includinc. 
defamation of foreign Governments or 
their officials". 

(v) In page I, line 22, jor "defama-
tion" substitute "defamation of heads. 
or officials of foreign States", 

(vi) In page I, line 22., jor "defama-
tion" substitute "defamation includi~ 
defamation of any person residing. 
outside India". 

(vii) In page I, line 22, imert at 
end: 

"in so far as such law imposes 
reasonable restrictions on the ex-
ercise of the right conferred b,. 
the said sub-ciause". 
(viii) In page I, for lines 15 to m 

substitute : 

"(2) Nothing in sub-clause (a) C'f 
clause (1) shall affect the opera-
tion of any existing law in so far 
as it relates to, or prevent the 
State from making any law rela-
ting to, defamation including defa-
mation of any foreign State or any 
head of such State, contempt at 
court; or any matter which offends 
against decency or morality: or 
which constitutes present danger 
to public order; or whiC'h c"nsti-
tutes incitement to murder or an,. 
offence involving violence 01' 8abo-
tage; or which undermine!> or tenris 
to undermine the se('urity at the 
State. or which tends to overthrow 
the State." 
(Ix) In page 1. line 34, tsftn "ser-

vice" in.ert: 
"relating to public transport, 

public. communications. bro!ldcast-
fog and to defence indu .. -trIM··, 

(x) In page 1. attn line 35. add: 
"provided that compensation 

shall be paid by the State under 
article 31 for losses It any to "ny 
citi7en caused b,. such State trade.. 
buslneaa. Industry or servlco." 
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(XI) In pale 2, omia Unea 1 to t. 
(xli) In page 2, /O'r line8 1 to , 

.. bstitute: 
"(2) All laws in force in the ter-

ritory of India immediately before 
the commencement of the Canst!-

~ tution which took away nr res-
tricted the right conferred by sub-
clause (a) of clause (1) of article 
19 of the Constitution and the op-
eration of which was not :idved 
by clause (2) of the said article 
as originally enacted, shall stand 
revived and be deemed to be valid 
but only in so far as they are not 
inconsistent with clause (2) of the 
said article as amended by sub-
secUon (1) and with effect from 
such dute or dates when sur.h law! 
are adapted by the President under 
clause (2) of artkle 19 of the r- Constitution as amended by sub-
Ilection (1) or he declares by notI-
fication in the Official Ga7ette that 
such adaptation is not necessary." 
(xiii) In page 2, line 1, for "law In 

force" subst1tute "laws in force". 
(xiv) In page 2, line 2, for "which 

iii" substitute "in so far as such law 
u". 

(xv) In pa~e 2, line 4, after "become 
void" omIt the comma. 

,.A; (xvi) In page 2, line 5, fO'r "ab-
ridges" substitute "restricts". 

_ (xvii) In page 2, line 7, for "sub-
dause" substitu~c "clause". 

(xviii) In pa,!e 2, line 7, i1l$ert a tun-
stop at the end. 

(xix) In page 2. line 8. for "Jaw in 
force" substitute "laws in foree". 

Shrl Sarangdbar Das: I beg t~ move: 
In page 1, line 22, add at the end: 

"if the incitement is such as to 
..J cau<;e a serious and imminent dan-
T ger". 

Sardar Hukam Singh: I beg to move: 

(i) In page t. line 22. for "incite-
ment to an offence" substitute "incite-
ment to violence". 

(if) In pagE: 1, line 22, add at the 
end: 

"which undermines the security 
~of. OT ",hich tends to overthrow 

the State". 
.... Sbrl HussafD. Imam: I beg to move: 

r In page I, line 20, after "foreign 
ltates" lJUe,' "lU'ave danler to". 

Dr. S. P. 'lioobrjee: 1 bee to IftO'ftII: 

(I) In pale 1, line 18, for "the ~ _b,tit'U'J "Parluunent". _ 
OJ) In page I, after line 35, 4dd: 

"Provided that where any suck 
law affecting clause 6(ii) is a la. 
made by the Legislature ,,! • 
State, the provisions of this artI-. 
cle shall not apply thereto unless 
such law, having been reserved 
for the consideration of the Presi-
dent, has received his assent." 
(iii) In page 1, after line 22, iruert: 

"Provided that where such law • 
is a law made by the Legisla-
ture of a State the provisiuns of 
this article shall not apply th~ 
to unless such law, having bee!l 
reserved for the consideration of 
the President has received his 
assent. " 
Prof. K. K. Bhattaehar7a (cttar 

Pradesh): I beg to move: 
(1) In page 1, omit clause 3. 

(ii) In page 1, lines 19 and 20, tor 
"friendly relations with foreign States· 
mbstitute "defamatory statements 
against the heads of the friend1T 
States". 

(iii) In page 1, line 22, add at the-
end, "involving violence or murder-. 

Shrl Kamath: I beg to move; 
(i) In page 1, lines 12 to 14, omit 

"and the said clause shall be deemed 
always to have been enacted in the-
following form". 

(ti) In page I, line 20, omit "pub-
lic order". 

(iii) In page I, line 22. few "incite-
ment to an offence" substitute "inc:te-
ment to grave disorder or murder or 

. violence" . 
(iv) In page 2, line 4, omit "or ever· 

to have become void". 
• (v) In p9~e 1. lln~s 19 and 20. for 

·'frlp ... ttlv r~l~tbn<; with foreiltn StntM'" 
substitute "peaceful relations witb. 
foreign States". 

Shrl GoeDka (Madras): I Me to. 
move: 

In pl'lge 1. line 22, add at the end 
"involving violence". 

Paadlt K1UlUU: I bee to move: 
(I) In page 1. for lines 18 to 70... 

fro", ";., thf'! i"terf!8ts of the !IeCUrlV-
to ·tmoraU~ ",b.dlUte: 
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"in the interests of the security 

of the State, decency or mon4ity or 
for the prevention of defamatory 

. attacks on heads of foreign States 
ur' Dublie disorder". 
(ii) In page I, line 22, for "incite-

ment to an ofience" substitute "incite-
ment to an offence involving violence". 

(iii) In page I, after line 22, insert: 
"E.rplanation.-The pre-censor-

ship of news before their publica-
tion in a newspaper or other docu-
ment or 'the banning of the entry 

• of newspapers and other docu-
ments into any part of the terri-
tory of India shall not be d('emed 
to be reasonable restrictions im-
posed within the meaning of this 
clause." 
Shrimati Durgabai (Madras): I 

have given notice of an amendment 
but I do not propose to move it; I 
·would however, like to speak on it. 

Shrimati. Renuka R.lY (West Ben-
gal): Similarly I too have an amend-
1'hent which I do not prop06e to move, 
-though I wish to speak on this clause. 

Mr. Deputy-Speaker: It all depends 
·~n the time available. 

Shri Damodara Menon (Travancore-
'Cochin): I have given notice of an am-
Endment which another hon. Member 
bas moved. Will I be getting a chance 
-to speak? 

Mr. Deputy-Speaker: I cannot say. 
Han. Members will have to take their 
.chance. I do not want to stand in the 
-way of anyone taking his chance. 

Well. the amendments that have 
been indicated are taken as moved 
an.d the general discussion both on the 
clause and the amendments will follow. 

Shrimati Durgabai: I will he very 
-brief in my observations as I will 
confine myself to the point which I 
:have raised in my minute of dissent 
.appended to the Report of the Select 
-Committee. I am not really justified 
jn ~oing over the same points which 
1 have raised and fully discussed in 
-that minute of dissent. The point that 
·1 have tried to stress is that legisla-
tion in a matter relating to article 
19(2) should be done exclusively by 
Parliament and my rE-asons for main-
1aining this stand I have explained 
1n my minute of dissent and I need 
Dot repeat them here. In article 19(2) 
-we have such items like public order, 
:friendly relations with foreign States. 
:security of the State and so on. As 
1be House is tully aware. all these 
~ matters imposing restrictions on 
'Gae freedom of the individual and the ... 

are matters which are all common 
to all the citizens of India and not 
particular to any particular State ill 
India. Therefore these matters should 
be legislated on by Parliament and 
it is only then that we can have some.A 
kind of uniformity in these legisla-
tions. Moreover, in the different 
States there may be conflicting ap-
proaches to the same subject and there 
may be encroachments. And the 
legislation in one State may be it.ftu-
enced by local considerations or by tile 
will of the majority party there. It 
is just to avoid these difficulties that· 
I have suggested that excluJive puwer 
should be given to Parliament, that 
being the only remedy to allay the. 
fears and apprehensions that exist at 
present. 

The argument has been advanced ~ 
that if this power is given to ParHa-
ment we will be curtailing the powers 
of the States or stultifying their im-
portance. Those who advance this 
argument also ask us whether we are 
distrusting the States. May I ask 
them whether they are distrustine 
P~rliament in this matter? They have 
no reason to, for after all Parliament 
consists of you. lIle and all of us who 
are representatives from the Provin-
ces and States. I do not say that Par-
liament has superior wisdom, but at 
least they have there collectiv~ wfs,. ...... 
dom. the collective wisdom pf all the 
representatives from . the different 
States and this wisdom can be bcought 
to bear on legislations touching upon 
article 19(2). Therefore I do not see 
any reason why there should be any 
distrust of Parliament in this matter. 

Another ar«ument that was advanc-
ed is that there are legal difficulties. 
that if you disturb something here. 
if you add a word or take away a 
word from here or there, you will be 
disturbing the whole arrangement. The . 
critic who advanced this argument .... 
was mainly Dr. Ambedkar. He sa1d , 
that there will be legal difftculties; but 
he has not taken pains to tell us what 
are those legal difficulties and how they 
cannot be removed and whether they 
are insuperable. I wish he had ex-
plained this matter to the House. In 
the case of the clause relating to pt'&-
perty it has been found possible to 
have an amendment. Can WI! not do the 
same thing here by bringing in suit-
able amendments in the Concurrent and 
State Lists? Dr. Ambedkar has ne... 
explained the nature of this dift\('ult,y 
and how it cannot be overcome and 
so this argument Is under a handleap. 
I may mention that amendment In Ie. 
pect ot article 29 (2) was not ton __ 
plated originally, but it h.u ..... 
broulht in later. Slmllary thIa ... 
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endment can be made in the State 
and U:~ion Lists and these difficulties 
avoided. 

The Prime Minister was good enough 
to tell us and assure the House yes-
terday that exclusive power to Par-
liament cannot be given to Parliament 
in this .respect due to these difficul-
ties-which by the by, were not ex-
'plained-but that a safeguard can be 
provided by saying that such legisla-
tipn should come lIP for the President's 
consent. I do not know what safe-
guards are going to be put in and 
whether they will be accepted or not. 
It was also explained that it may not 
be necessary to provide such a safe-
guard because many of these items 
automatically are sent to the Centre 
for consultation. But apart from the 
moral obligation of sending them to 
the Centre, have you provided any-
where that these Bills should be sent 
to the Centre before they :lre enacted? 
Therefore even at this last minute I 
would appeal to the House and to the 
Prime Minister that 2t least this kind 
of safeguard should be accepted and 
provided for. It will not be difficult 
because you have already provided a 
proviso to article SlA. You have beau-
tifully safeguarded the ri,;:ht to pro-
perty by bringing a proviso to 3lA. 
You have said any legislation by State 
will not come into operation until it 
comes to the President with regard to 
property. If right to property is so 
sweet. is it not right to saleguard the 
right of freedom of the individual? If 
you have provided for that, cim you 
nqt have provided with regard to free-
dom or liberty of indivlduai-;? Is it 
lor us to ignore this and say this 
might be done or that might be'done? 

The Press was assured yesterday by 
the han. Home Minister that they will 
bring some comprehensive legislation 
and the Press seems to have been 
supremely satisfied. They are satis-
fied when they are given an assurance 
that a comprehensive Press Bill will 
be brought. What about the import-
ant matter affecting international re-
lations or the security of the State? 
Are not individuals more than the 
Press and should you not do the same? 
Is it your intention to bring a com: 
prehensive legislation at a later stage 
on every matter covered by article 
19(2)? Why do you start the mischief 
and then try to rectify it? So. I 
would appeal that this safeguard at 
least should be provided-it would not 
be ditHcult and it would satisfy. the 
House. and the public who have ever'7 
reason to fear that the powers gjven 
might be abused and therefore I com-
tlten<i this propollal llain to the hon. 
Prime Minister, the hon, Dr. AmlNtdllar 
and the hon. Home MinIster. 

Pudit Kunzru: I shall fits. deal 
with the words 'friendly relations witb. 
foreign States' in sub-clause (2) of 
clause 3 ot the Bill. These words seem 
to me to have an interesting hldo!'7. 
India was a member of the Corn~ 
on the Draft Convention on FreedOnt 
of Inlormation which met at Lake' 

. Success in January and February 1951. 
The text of the draft permitted res-
trict.ipns on free<k>m of information 
so far as it related to the commullica .. 
tion of information aifectL"lg foreign 
relations. This was strongly opposed 
by the United Kingdom delegates and-
also by the United States but India 
supported it. When the objection of 
the U.K. and U.S. Delegations prevail-
ed, the Indian delegate deplored the 
deletion of the provision relating to 
this matter and said: "It considered 
these pro·,risions vital to a good-oeigb-
bourly policy and the promotion· of 
national understanding". It is not sur-
prising in view of this that we should 
find these words in the Bill before 
us. We have been repeatedly assur-
ed that all that the Government de-
sired is to prevent defamatory attacks 
on the heads of foreign States. With 
that desire we all concur and it should 
be a very easy matter indeed then. 
for Government to accept my amend-
ment which would enable them to deal 
with aU cases involving .1ef3Jl1atol'7 
attacks on heads ot foreign States. 
They can, if they like, expand this 
provision and punish those who de-
fame the diplomatic and consular staff 
of a foreign nation. But there is no 
reason why the language should be as 
broad as it is in the Bill. In view 
of the repeated statements made l.y 
the Prime Minister and the Law Minis-
ter that all that was desired was that 
the heads ot foreign States should not 
be vilified, I would ask the House to, 
consider how these words may be con-
strued. When the ForeigI! Relations 
Bill was introduced in the Indian 
Lt;gislative Assembly in 1931, it can-
tamed a clause which ran as follows: 

"Whoever makes, publishes or 
circulates any statement, rumour 
or report with intent to promote 
or which is likely to promote. .. 
unfriendly relations between His 
Majesty's Government and the 
Government of any foreign State 
shall be punishable with impri-
sonment which may extend to two 
years or with fine or with both", 
Can a Bill containinc these ~ 

sions be introduced or not in tbla .... 
Uament if the words in the am. ... 
accepted? It it can be. then it is obw-
oua that the power that we 8ft ....... 
to ParUament mQ be ued tor ...... 
~. other than the ~tIon of de-
famatory attacks. It IDQ ............ ~' 
matance to stop edtldml of ......... 
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.pollcy which appears very harmful to 
-our External Affairs Ministry. The 
Prime Minister spoke with sreat 'Yebe-
J1leIlce on this subject the other 487 
.and said, rather asked us whether we 
:"ere to sit with folded hands when 
aomething was being done that was 
imperil!lng good understandinc bet-
ween two countries and tending to 
create hostility between them. I 
should like him to remember that the 
relations between Hitler's Germany 
and the United Kingdom w~re not 
very cordial. Hitler repeatedly com-
.plained to the British Government of 
the criticism of his policy in the U.K. 
Press but the reply that the U.K. Gov-
·emment uniformly gave to flitler was 
·that their Press was a free Press and 
that they eould not undertake to re-
. giment it in any way. The upinion 
of the Ptess was not the opinion of 
the Government of the United King-
dom. And that should be en:>ugh to 
satisfy the German Government. I 
·am not certain, in spite of the assu-
rances given by the Prime Minister 
that he would not regard strong criti-
·c:ism of the policy of another State so 
harmful as to require his interven-
tion. There is, in any case, the danger 
·that later on some other Government 
.may utterly misuse the power that is 
being conferred by Parliament today. 
I therefore strongly press for the de-
letion of the words in the Bill and the 
SUbstitution for them of the words I 
have suggested. 

Now I come to the words "public 
order". They too have an iuteresting 
history. When the Draft Convention 
·on Human Rights relating to freedom 
·of information was discussed last year 
in the United Nations, it was found 
that it allowed restrictions on the free-
dom of expression for the protec:tion 
of public order. The representative 
-of the U.K. strongly opposed this pro-
vision and said: 

"In view of the record.p ex-
~z:essions of opinion by the Human 
Rights CommIssion as to the wide 
meaning to be given to the t~rm 
'public order', the article with the 
limitation allowed affords no 
guarantee of the freedcms which 
are its .subject." 
But India on this occasion too was 

in favour of retainin" these words. 
It cannot be said that· the Govern-

ment of the U.K. is not snxious to 
:maintain public order In its territori-
es or is careless about its relations 
With foreip States. Why should it 
then be necessary tor us to cllOl _ to 
the words which other countries, whleh 
:lMl.ve tor a lolller tlme the lndIa ... 
~.ta touch with foreilD States aDd are 

Derlsape aftected In a peat. ___ 
by matter. concemiq foref.lD-' 
~onso~dthanred India, have obJected to .... e unn~? 

The hoo. Law Miniater in his ~ 
~e other day told us why in ~ 
mon "the use of the words "pu~ 
order was necesaary. He :d 
to the judgments of certain = 
~urts in this connection. Theile 
lu~ents related ttl Master 'l'ara 
Singh s case and two CIlSe3 involvtae 
section 4 of the Press (!!mer, 
Powe~s) Act. So far as Master -= 
Singh s case goes the view taken bT 
the Punjab High Court was that aee-
tions 124A and 153A of the Penal Code 
were so worded that they were DOl 
saved by clause (2) of article 19 01. .... 
the Constitution. They therefore helll 
that the action taken under these see-
tions of the Penal Code for the maiD-
tenanee of public order was not tu. 
tifted under article 19. I am glad that 
the Punjab High Court took this view 
Had it n~t do~e so. as the U.K. reo: 
~resentative said during the dlseue-
sl~n of ~e Draft Convention on HWDaD 
~ghts l~ respect to the !reedom"oI. 
mformation, the rights of freedom 01. 
speech and expression would have beea 
completely nullified. I gather bom the 
report of the Press Laws Enquiry eo.. 
mlt.tee that the position approximate-.... I! 10 U.K. is that convictions for sedl-
tion are not obtained unless disturbance 
of public tranquillity is invl)lved. So 
far as U.S.A. goes we all know that the 
Supreme Court follows the clear and 
present danger rule. In other woids 
it does not merely see whether a technl-
cal offence has been committed wIleD 
any law restricting the freedom' under 
Fundamental Rights is before them, 
but it also asks itself whether there 
is a clear and imminent danger of pu~ 
lic disorder, if the conduct under it:. 
consideration were permitted. If we, 
adoDted the same course, [ have DO 
doubt that sections 124A and 153A of 
the Indian Penal Code would become 
consonant with the freedom of speeda 
and expression conferred on all citi-
zens by the Constitution. 

Now I shall refer to the cases under 
the Press (Emergency Powers i Act. 
The retention of this Act does no credft 
to the Government of India. M7 he-. 
friend the Home MinJster referred wi .. 
apprQval to certain provisions of tbet .. 
Swedish Constitutional Law. I do DOt 
know where he "ot bJs informatica 
from for I could Dot lind It III U. 
IJbrar7. But the CoIlstltutlan III 
SwedeD contains a {)I'Ovision proIaiba-
... the eensorshlp of the Pre&s .... 
action aplnst the PresI UCIIIl .... 
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a prosecution. I f  my hon. friend, the 
Home Minister regards the Swedish 
Constitution as a model, may I invite 
him to follow it in respect of the Press 
and do away with laws which enable 
the Government to demand security 
from the Press before trial and con
viction in a court of law?
12 N o o n

Coming to the cases to which Dr. 
Ambedkar referred, I find that the 
Madras High Court held that even a 
single incitement or encouragement to 
violence might be punishable notwith
standing article 19 of the Constitution. 
The Bihar High Court took Z. different 
view. The Punjab High Court, while 
expressing an opinion on this matter, 
held that the book to which objection 
had been taken did not come within 
the purview of section' 153A  of the 
Penal Code. In view of this decision, 
any opinion expressed by it in respect 
of section 4 of the Press (Emergency 
Powers) Act can only be regarded as 
an obiter dictum. Thus we have here 
two High Courts expressing contradict
ory opinions. Was this not a suitable 
case for reference to the Supreme 
Court? Could not the President under 
article 143 of the Constitution refer 
the matter to the Supreme Court for 
its opinion? But this was not done 
and now we are asked to agree to a 
form of words that would make every 
provision in the Press (Emergency 
Powers) Act valid,, For the reason 
that I have given I cannot agree to 
the phrase “public order” used in the 
Bill and I should like it to be replaced 
by the words, “ prevention of public 
disorder” . For that would clearly in
dicate that where the freedom of speech 
and expression was in question the 
Court should consider whether the mat
ter complained of was of such a c harac
ter as to create the likelihood of lead
ing to public disorder. I f  other coun
tries, not less responsible than India, 
follow such a provision there is no 
reason why India should be nervous 
about it.

Lastly I come to pre-censorship. I 
have already referred to the Swedish 
constitutional law on this subject. The 
position in the United States too is 
well-known. There pre-censorship of 
the Press has been declared to be in
consistent with the first amendment to 
the Constitution. I f  the Press offends 
against any law, if it is guilty of con
duct that leads to the subversion of 
public order or in any way to jeopar
dise the security of the State, let action 
be taken against it by all means. The 
powers that Government have at their 
disposal, and the powers that they will 
have if proposed clause (2) of article 19 
is passed in the restricted form advoca
ted by me. will be quite enough to

enable them to deal w ife such cases 
promptly. In any case there is no jus
tification whatsoever in normal times, 
that is when a proclamation of emer
gency is not in force, for the precensor
ship of news before their publica
tion in a newspaper or for placing res
triction on the circulation of a paper 
in any territory. For these reasons I  
have tabled an amendment thar this 
explanation be added at the end c f the 
clause:

“The pre-censorship of news be
fore their publication in a news
paper or other document, or the 
banning of the entry of newspapers 
and other documents into any part 
of the territory of India shall not 
be deemed to be reasonable restric
tions imposed within the meaning 
of this clause.”

This relates to newspapers publish
ed here. The powers of the Govern
ment to deal with emergencies under 
the Sea Customs Act and the Indian 
Post Office Act remain. In an emer
gency they can take action under these 
Acts and submit the case then to the 
appropriate judicial authority for de
cision, but the clause as it is is so wide 
that a Government may use it with 
the consent of Parliament to stifle 
public discussion, to place serious res
trictions on the liberty of the Pi ess 
and to impose any restrictions they 
like, generally speaking, on the free
dom of speech and expression.

For these reasons, I commend once 
more the amendments that I have 
moved. In view of what the Prime 
Minister said yesterday, there cannot 
be the slightest hope that any of them 
will be accepted, but I am certain that 
those Members of the House who do 
not belong to the Congress Party w ill 
fully agree with me in what I  have said 
and will do what they can to press 
on Government the desirability, nay 
the necessity, of accepting the sugges
tions that I have ventured to make.

Mr. Deputy-Speaker: I would like to 
remind the House that so far as this 
clause is concerned, a number of Mem
bers are desirous of speaking. There
fore. I would request that those gentle
men who have already taken part in 
the debate during the motion for re
ference to Select Committee, then in 
the Select Committee, then during the 
general discussion on the motion for 
consideration of the Select Committee’s 
Report may show some concession to 
the others who have not taken part s“  
far.

Dr. S. P. Mookerjee: But there are 
those who have given notice of am
endments. However, I will not take 
long, I will not repeat the arguments
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which-' I advanced 'on the last two oc-
casions.The amendments which I 
have moved seek to conter the power 
of making laws in respect of a/'ticle 
19(2). on Parliament and in case that 
is not acceptable to lay down a clause 
tha't all laws which may be framed by 
the States will be subject to the Presi-
dent's ass~nt and only after such as-
sent has been given will such laws be-
come valid. 

Both the Prime Minister and the 
Home Minister have generally agreed 
with the soundness of these mr.end-
ments. So far as I could gather from 
the Pdme Minister's speech yesterday. 
aU that stood in his way was any 
possible legal difficulty. I was, 
therefore, rather surprised to find 
from the reports in the newspapers 
this morning that a decision has been 
taken that neither of these changes 
will be accepted. Mine is. therefore, 
almost a last-minute appeal to Gov-
ernment to accept this very important 
and necessary change. 

It was pointed out by the Prime 
Minister himself-l was reading his 
speech-that it is necessary that in res-
pect of laws which may be passed res-
training freedom of speech or expres-
sion there should be some uniformity 
in ihe whole country. How is that 
uniformity to be obtained? It may 
be argued that executive directions 
might be issued by the Central Gov-
ernment which may be in the r.ature 
of requests. Well. such requests 
may be made; but it has b~e!1 cur ex-
perience also that in many case~ such 
requests are not kept. Even ~O, 1t may 
be possible that there may be some 
States which may not be under the 
control of the same all-India pelitic-al 
party. That all the more necessitates 
that sueh a restrictive clause should be 
embodied here. 

Dr. Ambedkar, I am told, was the 
principal person who opposed it on 
technical grounds. Now you have 
seen, Sir, in the body of this Bill. in 
a number of places the phraseology 
"notwithstanding anything contained 
In the particular Chapter of the Consti-
tution" or "notwithstanding anything 
contained in the Constitution such and 
such a thing can be done" is used. Now 
I do not see what conceivable difficul-

. ty can there be to provide for this in 
the same manner. It we have the will 
to do it,. well, We can always find the 
way for giving effect to it. The Prime 
Minister has been eloquent a number 
of times regarding the need for look-
In, at the substance of things and not 
at mere words of the Constitullon. 
Now here Is a test case. For tile in-
tiiaIt 4f . tlie country aueb a provlslon 

should b~ made. Are we to be told 
that although we are all agreed on the 
general desirability of this change that 
this great power should be vested in 
Parliamellt, or at least some power of 
check should be left in the hands of 
the President, we are unable to accept 
such a change? I really am not pre-
pared to accept that line of argument. 
I do not want to pursue this point 
further. But I would repeat to the 
hon. Prime Miuister that if this change 
is made. it should make II very subs-
tantial difference. I am prepared to 
concede that by adding the word "rea-
sonable" to restriction a big change 
has been made. And that in fact is 
the triumph of those who either op-
posert the Bill when it was originally 
introduced whether inside the Cong-
ress party or outside or those who 
criticised its provision.>. I am quite 
prepared to admit that Government 
has made a very big change wnich 
has mltde the entire 1!J(2) clause jus-
ticiable. How the Supreme Court will 
function. or how far the future Par-
liamellt or Legblatures Will function 
is not a matter on which I can digress, 
but here again let u,; make our,;elves 
quite clear on ane point. We have 
achieved quite a »ubstantial thing. but 
there is still a big gap. 

What has been done is that the res-
trictions. whether they are reasona-
ble or not. will become justiciable, but 
whether restrictions can at all be im-
posed on some offences or 110t, or in 
the preparation of the list of offences, 
any offence has been wrongly includ-
ed or not, are outside the court's juris-
diction. That was our objection and 
that is still our objection to make the 
expressions so wide, such as, in the in-
terest of the security of the State, or 
frieudly relations with any foreign 
State. or public order, and last' but not 
the least incitpment to any offence. 
Now no court will be able to say that 
incitement to a particular offence is 
barred: it may say if any restriction 
is imposed, whether that restriction is 
reasonable or not. That grave limita-
tion is there. But even then we have 
achieved something. 

About the danger of State Govern-
ments proceeding in any way they 
like, I shall illustrate by living onl7 
two examples. I have lot here the 
pupers. Only last week in JUllundar 
(Punjab) a convention was held tor 
the establishment of a new poJitieal 
party which has been announced in u.e 
papers-the Bharatia Gana SaD8b- A 
week earlier the oreanisers of tbat 
lIleeUDc wanted to mike DICISIIl'J 
arranpments for that purpose. .,...,.. 
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were told that section 144 was then 
in operation in Jullundar and that no 
meeting could be organised without 
permission. I shall be glad to have 
the ear of the hon. the Home Minister. 
His eyes are on me, but I would like 

,,'to have' his ear 11 Iso. I was referring 
, to a meeting which was proposed to 
be help in Jullundar a week ago. 

The Mini~ter of Horne Affairs (Sbri 
RajagollaJacbari): It need not be re-
peated. My right ear was there. 

Dr. S. P. Mookerjee: I want the hon. 
Minister's ear, eye and heart. 

They were told that necessary per-
mission has to be taken before the 
meeting could be held. They sent an 
application and only the day before 
the meeting permission was refused. 
Why?-in the interest of maintenance 
of public order! A convention which 
was proposed to be held in a closed 
hall to which admission was limited 
only to about 200 persons to whom 
cards had been issued was not per-
mitted-for the maintenance of public 
order 

The Home Minister said yesterday 
that some people may misbehave, and 
that he will see that ~lf) abuse of su('h 
authority is made. Here is a specific 
instance, not from ancient history, but 

.. something that happened oilly four or 
five days ago. Two days later the 
Congress party wanted to hold a Con-
ference in the same city of Jullundar 
for which permission had to be obtain-
ed and the permission was readily 
and willin~ly given. 

This is a clear case of discrimination 
for political purposes done bv .\ dis-
trict magistrate, whether by himself 
arbitrarily or under the orders of any 
Minister or the Government I do not 
know. But the facts are here and the 
hon. the Home Minister can certain-
ly enquire into them. But his enquiry 
will not lead us anywhere, because 
you are giving powers to state Legis-
latures and Governments to impose 
restrictions on a very wide scale and 
if they misbehave. if they abuse, you 
have no remedy' for protecting the 
freedom of the people. 

Take unother illustration which ari-
ses out of the judgment of the Sup-
reme Court. The Bombay Prohibition 
Act was declared valid by the judgment 

t of the Supreme Court a few days ago, 
but "om~ sections were declared void. 
I do not wish to go into details. 
but there are two or three 
sections in the Bombay Prohibi-
tion Act which not only prohibit doinC 
of any act whlchwUl lead to the vio-
lation of the prohibition laws, but also 

indirectly prohibit any criUclmt 
against the policy of prohibition. That 
is in the Bombay law. I have I~ 
here extracts from the judgment Of 
the Supreme Court. The Supreme 
Court held that on account of the pr3-
visions under article 19 (2), which we 
are proposing to amend today and to 
restrict people's rights such a prohibi-
tion is unconstitutional and utt1'Q 
rires. 

Yesterday the Home Minister argu-. 
ed very eloquently, but not faultlessl)", 
on the desirability of checking the 
tendencies of people when they InCIte 
others to commit offences. Here, 
under the Bombay Prohibition Act. 
c'ertain offences were created by sta-
tute,' and one of those otfences proc-
tically meant that yo'.! ('ouid no~ ~~en 
go and agitate against the prohIbItIon 
law. But suppose some peopl~ .. are 
against the principle of prohIbItiOn. 
are you suggesting that you will make 
it impossible even for such persons 
to do so? In regard to openly enco~ 
raging any illicit manufacture of 11-
quor. I call understand. Up to that 
I ;\In prepared to agree with hi'!!. 
But not to allow anything to be saId 
',vith regard to this policy of pr?hibl-
tion is certainly completely arbitrary 
and totalitarian in character. But 
here is this particular law. 

Sbri Rajagopajacbari rose-
Dr. S. P. Mookerjee: I can assure 

the hon. the Home Minister that I am, 
a teetotaller completely. 

Shri RaJagop&lacbari: I rise not to 
suggest that. I would be grateful to 
the hon. Member if he quotes the pas-
sage from the prohibition law, because 
I really wish to undE'rstand whether 
such a provision has been made about 
criticism. I think he is mixing up , 
with advertisement. 

Dr. S. P. Mookerjee: I am not mix-
ing up with advertisement-I am not 
so slow as that. The sections are here-
I thought I might shorten my speech. 
I shall read them. These are sectioas 
23 and 24 of the Bombay ProhibitiOll 
Act. 1949. Section 23 says "No pe(SOa 
shall commend ......... 

Shri Rajagopalacbari: Comment or 
commend? 

Dr. S. P. Mooiterjee: Commend. ''Net·, 
person shall commend, solicit the \I.M' 
of, offer any intoxicant or hemp,"-1It<. 
far as the first portiOD Is concel'Ollll-
it is all rtaht-"or inclte or en~ 
any member of the pubUc or Ill7 claD:. 
of indlvidualll or the pubUc .....,. . 
to commit aD7 act which tnutra .. :'-l~ 
defeats the provlaioDa of tWa Ad. 
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any rule, regulation or' order made 
thereunder", The Supreme Court said 
that this is so wide in character that 
it cannot be held to be justifiable un-

,der article 19(2) of the Constitution. 
Shri Rajagopalaehari: Is it the hon, 

Member's contention that frustra.tion 
"of the Act should not be prohibited? 

Dr. S. P. Mookerjee: What is my 
.contention I shall discuss with the 
. 'hon. Minister later on, but we cannot 
,,-earry on this conversation. The Home 

Minister is an astute parliamentarian 
,and I am sure he knows that we can-
. not carryon a conversation like this. 

• In the opinion of the Supreme Court 
,it is extremely wide in character. 
'There is another section in the Bom-
; bay Prohibition Act which provides 
that it will be open to any police offi-
cer to arrest anyone who violates any 

,of the sections of the Bombay Prohi-
bition Act and keep him in detention 
without producing him before a magis-
· trate for a period of fifteen days. That 
has also been declared uUra vires be-
,cause it is an unwarranted interfer-
· ence with the liberty of the people. 

Mr. Deputy-Speaker: Does it say "no 
'comment" genernlly? 

Dr. S. P. Mookerjee: Anything which 
,may frustrate the provisions of the 
· prohibition law. 

Shri Rajagopalachari: My interrup-
· tion would have been of no value if 
it could not produce this much. It 

,was not fair on the part of the hon. 
· Member to say that the Bombay Gov-
-ern'ment had in that Act prohibited 
· criticism.-

Dr. S. P. J\oIookerjee: What I said 
'was that the wording is so wide in 
· character that prohibition of crIticism 
may be included in it. That is the 
'trend of the Supreme Court Judgment 
also, and this whole section has been 

'declared ultra vires. 
Later on, section 24 says that "uo 

-person shall print or publish in any 
'newspaper, l\ews-sheet, book, leafiet, 
booklet or any other single or periodi-
cal publication or otherwise display 

'01' distribute any 'ldvert\')cmcnt or 
'other matter-which is calculated to 
·encourAge or incite any individual or 
..elass of individuals or the public gene-
~ally to commit an offence under this 
.Act, or to commit" any breach of the 
.provisions of this Act or to violate all)' 
..of the conditions under this Act. You 
,:See. Sir. that the wording is so wide 
.1lere that it may well mean that even 
QiticiBln ot the polley of prohibition 
...ma~eolin8 under this cl.uae. In fact 
jlt ll&s' Mppened and a waminl bas 

been given to many people. But 1 
need not go into those details. I am 
just giving you illustrations. By mak-
ing your wording so wide you wW 
make it possible for State Legisla~ 
to pass laws which may completely take 
away even the freedom of individuals 
to criticise State policy in respect of 
matters where honest di1ference at. 
opinion can legitimately be held aIWI 
should be expressed. 

Yesterday the hon. the Home Mini&-
ter referred to Swedish law. We have 
been roaming so much tbroughout 
this. civilized and uncivilized, world-
United States, England and France, 
China, Russia, Spain, Germany and 
everywhere-that it W;:lS left to the 
Home Minister to come to SwedeD .... 
yesterday! And he read out some ex-
tracts from some laws which introouc-
ed great restriction on the freedom of. 
the Press. And he, rightly or wroDl-
ly. pointed out that toe Go,":ernment 
of India was extremely cautlOus and 
its provisions were not so wide as in 
the Swedish law. But the hon. the 
Home Minister forgot. 1 take it, to 
place before the Ho~se the ,,!or~ing 
of section 86 of SwedlSb ConstItutIon. 
What he read out yesterday were, I 
take it-I could not get those la~s
laws passed by the Swedish LeglSla· .... 
ture in 1948. But I do not know whe-
ther actually that is the law or that 
is the draft of a law, because the ac-
tual Press law which has been passed 
in Sweden is not incorporated in this 
latest book. Whether the hon. the 
Home Minister has access to the latest 
law is more than whgt I can :;ay. I 
could not lay my hand on it. In any 
case it would be relevant to refer the 
Home Minister to the provision in the 
Swedish Constitution. nnd I for my-
self would be quite prepared if a 
similar provision is made in our 0WIl 
Constitution. I do not know whether 
the Home Minister will be prepared to 
stand by it, but I am prepared to stand 
by Sweden along With the Ho~ 
Minister if he is prepcrred to stick 
to what he said yesterday. Secuon 88 
of th~ Swedish Constitution says: 

"By freedom of the press is un-
derstood the right of every Swede 
to publish his writings without 
any previous interference on the 
part of public authorities:" • This is unrestricted, absolute right; 

any pre-censorship is completely ~ 
hibited and banned. I wish a similar 
provision had been made in our eo. 
stitution. 

Baa. Mullaers: He bas alreacl7 .... 
lured that. 
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Dr. S. P. Mookerjee: The value of 

verbal assurances is known to the hon. 
lWembers who are interrupting me. 

Shri Rajagopalaehari rose-
Dr. S. P. Mookerjee: I do not like to 

-~. interruptf!d. He will ~k later 
.on. 

Sbri Rajagopalaebari: Assurance on-
ly was possible yesterday. We could 

'lOot make a law yesterday. 
~r. S. P. Mookerjee: If the hon. 

Mmister pleads his inability to pass 
the law, why not amend the Consti-
tution today and accept il? If the will 
is there that will be done. 

What is it that the Swedish Consti-
tution lays down? A part of the free-

-dom is unrestricted. No Legislature 
has a right to abridge it. It continues: 

"that of only being prosecuted 
afterward~ before a regular court 
on account of the contents of his 
publication. and that of not being 
punished unless sllch contents are 
in conflict witp a law enacted to 
preserve publie peace without res-
tricting public enlightenment'". 
These are very enlightened words 

that the right of the Legislature will 
undoubtedly be there to secure the 
interests of public peace but that it 
will not abridge the right or restrict 

,.in any way public enlightenment. 
It is no use our quoting foreign laws. 

· (In~eT~uption). This isuot my copy. 
ThIS l.~ from the Purliament Library. 
1f the hOIl. Minister is prepared to 
amend it now I am certainly prepared 
to hand it over to him. In any case 
1 felt rather perturbed. I must say, 
by the way in which the ,Home Minis-
ter . developed this question. He re-
ferred to some Swedish law which I 
could not lay my hand on, which ap-
parently lays down that even Minis-ter:s or the~r activities may not be cri-

· ticised or 10 any case there mllst not 
~ a disobedience of authority, includ-
mg the authority of Ministers. That 
will be a most dangerous principle for 
anybody to lay down. and the hon 
Minister said... .. . . . . . 

Mr. Deputy-Speaker: I understood 
· him to say that there ought to be no 
lneitement asking people to disobey 

· civil laws or military laws. 
Dr. S. P. Mookerjee: He came to the 

·question of Ministers and when he 
was interrupted he said that Ministers 
may be removed at the time 01 elec-
tiOD and when somebody. said. "sup-

..... ,that does not take place". then he 
said ... the Prime Minister ('ltn remove 

him, but so lo~ as ~e MinisW Is 
there, obviously the orders wbicb ... 
passes have got to be obeyed". That 
is supposed to be the Swedish law. 
but that certainly must not be tile 
Indian law. We do not want that that 
sort of privilege should be claimed by 
Ministers or by Government. ,.. the 
Prime Minister put it yesterday, there 
shOUld be no ban to public critidsm. 
Really the restrictions should come 
when there is any clear daDller 
of public disorder, where there is a 
menace to the security of the State. 
Unless we keep this border line very 
clear in our minds. what j,s it that we 
will succeed in doing? Criticism will 
be made and you can make as many 
offences as you will under the law. 
You can make it penal. You can au 
that incitement to any offence will be 
punishable but you will practically be 
encouraging people to commit of'Jen-
ces, which. obviously is not the inten-
tion of the Government or of Parlia-
ment. If we lay down specific res-
trictions within which freedom of 
speech and exoression is to be ellcr-
cised. reasonable restrictions wlUdI 
will prevent disorder or endangeriq 
the security of t.he State. we can UI)-
derstand. But the very broad way in 
which this has been put is certaicly 
most disturbin~. 

The~. I come to foreign relations. I 
do not know if the Prime Minister's 
attention has been drawn to a Press 
message which has been publisbed ill a 
Delhi journal today. It reached IIU' 
hands only this morning. This relats 
to a message which was sent by Mr. 
Shiva Ram who belongs to the P.T.I. 
and who lived in China. In Novem-
ber 1950 he sent a message which was 
factual. stating the conditions then m 
existence in China. of course. critiCIS-
ing in many places the way in wbkh 
the Communist Government was c0n-
ducting itself and how its activiti_ 
might not only threaten the peace 01 
Korea but may also affect world peace. 
But this was not complimentary to the 
Chinese Government. 11lis mUla .. 
came to India and a clear aUqatioa 
is made in this newspaper that it ... 
at the instance of the Prime Muw.t. 
or of the Cabinet Committee or of 
somebody in authority that this parti-
cular message was not allowed to be 
published. Of course. the Government 
viewpoint was communicated to tile 
P.T.1. and the P.T.I. representau.. 
who sit here valiantly flahtiDa far 
their rights are supposed to he".. IUe-
cumbed to the suaestiOD made Q'" 
Government and the entire ....... 
was suppreseed. Now . .here. I _ .. 
C'OIlcerneci wtth the -taD, .. .,. _, .. 
meRSace but here wu a mtlcbla ~ 
wu mad. by an lDdIan .. .. ... 
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[Dr. S. P. MookerjeeJ. 
China with regard to atfai:-s in China, 
may be not complimentary to the 
Chinese Government ...... 

Shri Jawaharlal Nehru: May 1 say 
that the statement is roughly speak-
ing 99·9 per cent. completely wrong. 

Dr. S. P. Mookcl'jee: I am glad to 
hear that the statement is wrong. 1 
canhot possibly take the responsibility 
of making any reflection on anybody. 
This came to my hands only last 
night alld what I felt was that if any 
attempt is made by Government in 
the name 9£ maintaining frier..dly re-
lations with foreign States ........ . 

Shri Rajagopalachari: We have not 
Interfered with that kind of stuff even. 

Dr. S. P. Mookerjee: Now that the 
Prime Minister has contradicted this, 
perhaps he will say more about it ill 
his reply when the time comes. I shall 
hand over this copy to him. I do not 
know whether he has seen it. In any 
case so far as the friendly relations 
with foreign States is concerned, the 
Prime Minister alld the Home Minis·· 
ter agree that their intention was only 
to restrict to defamatory statements 
affecting heads of States and we also 
were agreeahle to accept that position. 
In fact the Select Committte also agree-
ed to it. But then later on the Select 
Committee agreed to add the word 'rea-
sonable' before "restriction". And these 
amendments were withdrawn by Gov-
ernment. This matter, I submit. 
should not be treated as a matter of 
bargain. It is not a question of the 
Government once agreeing to concede 
something and later on because the 
Government conct'ded to give some· 
thing else, the first concession sh<;>uld 
stand withdrawn. These are vltal 
questions of principle on whic~ there 
is a genuine doubt in the mmd.3 of 
many people who are opp.osing the 
Government today. They may be -ab-
used especially because they will !>e 
keot in the hands of the State LeglS-
latures. We wanted to restrict t~e ap-
plication of all these categorles to 
cases which were genuinely needed 
for the protection of civil liberty or 
the real interests of the country. 

The other day. I was interrupted 
by an hOll. Member when I referred to 
the American law and he asked to 
wblcb year that law referred, and 
whether the law I quoted WQS the same 
as it stands today. I have been told 
the American law as it stands today 
is the same, and the extract which I 
~rd . out the other day still continues 
to be good law in America, which 
means that there is no such drastic 
pOwer given Wlder the AmedclD law 
ta deal with criticisms 81ainst foreilll st._ 

Befcre I take my seat, I once again: 
request the Prime Miuister to c'.)05i-
der the main purpo~e of my two am-
endme'1/s with re~ard to the substi-
tution of the word 'Parliament' in the 
place ot 'State' or if th:lt is not possi-
ble. at least :,) provide that the laws 
passed by the States in this behalf will 
be subject to ~he Pre:;jde~'s assent. If 
that is done, it will, to a great extent. 
remove the difficulties which stand in 
our way 

The Minister of Law <Dr. Ambed-
kar): My only excuse for intervening 
in this debate is to clear certain points 
which relate to the constitutional pro-
visions whkh are necessarily involv-· 
ed in the amendJUfents which have-
been tabled. In the tirst place, I 
propose to deal with the two amend-
ments togethu: the first amendment. 
is that Parliament should have the 
exclusiv;: power to malo;e laws under 
the provisions which are now being 
introclueed in the proposed clause (2) 
.:f article 19 ;tnc! the second is that. 
if that is not possible. the President 
~hoLlld have the power to give his 
assent to any law made under this 
new proposed clause. and unless that 
assent w:ts given. that law should not 
be deemed to be valid. 

Wit;l regard to the question of 
bringing in Parliament, there are tw~ 
aspects to ,he matter whjch, I think. 
it i~ rlesirable to consider carefuUy. 
Olle is this: Is it possible to give ex-
clusive power tc Parliament to make 
a I:lw ill a field which is covered by 
the lJew clause (2)? On this matter, I 
should like to invite the attention of 
the House to article 368 which deals. 
with ~he amendment of the Consti-
tution. That article specifies certain 
classes of amenciments to the articles 
of the Constitution which would re-
quire the ratification of the States be-
fore the amendments could be deem-
ed to have been validly passed. 
I do not propose to go over all tire-
different categories that have been set 
out in article 368. I content myse11 .". 
reference to only one and I refer to. 
Chapter I of Part XI. Article 368 SQS 
that it any article which forms part of 
Chapter I of Part XI is amended, thea 
such an amendment will require tile· 
ratification ot the States. It will be 
noticed that article 246 clause (3) falla 
in Chapter I of Part XI. That arUde 
says that 'the States sIrall have tile 
exclusive . power to make laws Ia 
relation to any entry in IJst II, whida 
means that Parliament shall not __ 
the power to make laws wltb IIIII't 
to &n7 Item In LIst n. If IIeIDber. (6 
this House w:Mlld refer to Lilt Do .... 
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will notice that Entry 1 in that List 
refers to public order. Public order is 

-one of the categories of heads of legis-
lation which we are introducinL! for 
-the first time in clause (2) of artIcle 
19, by this amending Bill. It is 
therefore quite clear that if you were 
to give Parliament pO'Ncr to make 

:Iaw in respect of public order _ which 
-is' included in List II. and which 
according to article 24(j(3) con-
_fers exclusive legislative jurisdiction 
upon the Stabs. then it is obvious that 
such an amendm~nt would require 
the ratificatiol"l of the States. Now 

l1he intention of the Government as 
well as of" this House, I think on this 
point is quite clt~ar. namely. that we 
·do not propose t.o make any amend·· 
ment to any C'!ause which would re-
.quire the assent or the ratification of 
.the States. From that point of view. 
J thillK. all those who have tabled this 
amendment,would agree that it is not 
possible to accept tJ'lat amendment 
without involving this particular Bill 
in a great. diftkulty which it would 
not be possible for this House to over-
<come within the time within which 
'we propose to carry through this mea-
=sure. 

As the Prime Minister said yester-
·;;j;lY. all of us have sympathy with the 
proposal, namely, that if it were pos-
_sible Parliament should be given the 
power t~ legislate. We have also 
_sympathy \vith the suggestioll that the 
_President may have the right to give 
his assent before the Bill becomes law. 
But the question that has to be con-
sidered is, is such a thing necessary? 
Is it not contained in the very pro-
-visions of the Constitution? Now, let 
.me refer hon. Members to the heads 
.of legislation we are introducing in 
-tbe present clause and the place they 
have in the various entries in Sch-
edule Seven. 

Take the security of the State. 
There is no particular entry of this 
;Dature-s~curity of State-for the sim-
ple reason that the security of the 
.State can be affected by a variety of 
·entries and the power is necessarily 
distributed under different heads. At 
'the same time hon. Members will see 
-that entry 1 of List I is a very relevant 
-entry so far as the security of the state 
.is concerned. Take the second head-
-friendly relations with foreign States. 
nat is covered by entries 9, 10 and 14 
in List 1. Take the ._hird head--pubJic 
-Grder, decency and lToorality. That is 
_in entry 1 In List II. 

Dr. S. P. Mookerjee: What entry! 
Dr. Ambedkar: It is entry 1 In List 

·u to some extent. .~ nd SQ tar itS 
8leWSpape!S, boob etc. are concerned 

it is also related to entry 39 in List m. 
Contempt of court comes in entry. H 
in List I and also in entry 14 in List m. 
Defamation is in entry ! in List . ilL 
Incitement to an otfence is in entry 1 
in List III. . 

Now having had this informatloD 
before the House. I think the House 
will understand that in the large 
majority of the cases since the entry 
pither falls in List I or in List III. 
Parliament has in some cases the a-
C'luslve authOrity to make law, ID 
some cases concurrent authoritt to 
make them. 

Dr. S. P. Mookerjee: Will 
Minister be more spedfk? 
the concurrent Dower to 
regarding public order? 

the bon. 
Where is 

pass laws 

Dr. Ambedkar: With regard to pub-
lic order. there is another entry-. 
in List III-which speak;; of books 
;lOd newspapers. Newspapers are 
very much concerned. 

Dr. S. P. Mookerjee: The hon. Minis-
ter is arguing that with regard to 
certain matters-in fact with regard to 
all the matters either Parliament bas 
concurrent jurisdiction or has exclu-
sive jurisdiction. I would like him to 
be -!Oore specific. 

Dr. Ambedkar: 1 am giving Ute en-
tries. 

Dr. S. P. MookerJee: Pt;blic order? 
Dr. Ambedkar: The lar,e head for 

public order is entry 1 in List IL 
Newspapers may also come under 
public order. 

Dr. S. P. Mookerjee: It is not . 

Dr. Ambedkar: The point is t!aIL 
Some law has to be related to some 
entry. HOW IS the authority or Par-
liament or the authority of a State 
to be determined to make a law! 

Dr. S. P. Mookerjee: Will the boo. 
Minister admit that J,:l3rliament bas DO 
concurrent jurisdiction in respect of 
laws relating to public order except 
newspapers? Let us have it clearJy. 

Dr. Ambedkar: Yes. 
Mr. Deputy-Speaker: The h(\D. r.:iDJa-

ter does not say that every item is ID 
the Concurrent List. 

Dr. Ambedkar: A large rnajorlt7 at 
them is exclusively in the jurladietiaD 
of Parliament and in some au. u.. 
jurisdiction is also concurrent. Tben-
fore my submission to the House .. 
this that nothiDi is necesslU')" for .. 
purpose of ln~ Parllamlllt .... 
make a l~w In tile 1IIIcI~..... ., 



COfNtUutfoft 1 lUHE 1951 

[Dr. Ambedkar] 
mentioned here as exclusive right of 
legislation. Parliament has, in cer-
tain cases, got also concurrent power 
80 that it can check any abuse that 
the Provincial Legislatures may make 
of the power that we are conferring. 

Dr. S. P. Mookerjee: What is the 
power regarding incitement to offence 
under the Concurrent List'! 

Dr. Ambedkar: It comes under the 
Penal Code. Incitement to offence is 
a speQ.ific oifenC'e in the :Penal Code. 

Dr. S. P. Mookerjee: 'fhe hon. Minis-
ter should read to t.h~ House entry 1 
of .....• 

Dr. Ambedkar: J cannot yield to 
him just like he did not yield to the 
bon. Home Minister. This is no~ a 
lecture room and I am not Iecturmg 
to the students either. I am making 
my point. If my hon. friend wants 
an exposition we ran meet_somewhere--
in the Constitution Club-and I shall 
be prepared to lecture to him. 

Mr. Deputy-Speaker: All that I can 
say is the hon. Member contends that 
entry 1 in Ust II-State Ust-only 
relates to pu~lic order and this ~s n~t 
covered. IncItement to offence IS ill 
the Penal Code. If he is not satisfied, 
he can draw his own inferences. 

Dr. Ambedkar: It is open to you 
to say that this does not cover public 
order. 

Mr. Deputy-Speaker: All that the 
hon. Minister wants to show is that 
with respect to the majority of the 
offences they are either in the Union 
List or' in the Concurrent. List. The 
minority may be more important than 
the majority. 

Dr. S. P. Mookerjee: The hon. Minis-
ter . stated that incitement to olrence 
comes under entry 1 In th'" Conf'urrent 
Ust but that item rt'ads like this: 

"Criminal· law, including all 
matters included in the Indian 
Pen ~1 CorlP lit t.he commencement 
of this Constitution but excluding 
offences against laws with res-
pect to any of the matters spe-
cified in List I or T ,ist II and e,-
eluding the use of naval. military 
or air forces or any other armed 
forces of the Union in aid al' the 
civil power". 
Dr. Ambedkar: I will not give in. 1 

would like to finish my speech before 
one o'dock ......... . 

Dr. S., P. Mookerjee: It means that 
there will be no InC'itement to any 
dence which comes under pubUc 
'qrder In Llat n ........... . 

Dr. Ambedkar: I am not runntna 
away from that point. I am ver,r 
muC'h interested in it. 

Dr. S. P. Mookerjee: I know )"0lIl 
are. 

Dr. Ambedkar: Yes. I am. 

I now come to the President's a.-
sent. Under article 200 of the Can.-
tltution the Governors or' the Rajpra-, 
mukhs of the different States are em-
powered to withhold their assent froD 
any particular Bill and refer it to.-
the President. That provision already 
exists. Naturally the Governor has to-
act on the advice of his Ministers and 
if he felt that a measure should be' 
reserved for the consideration at the-
President, the power is alraad,y there .. 
No new power is required. But it 
may be argued that this power is in 
a sense nugatory. because it depends. 
upon the advice given to him by the-
Ministry and the Ministry wfllch has: 
been a party to a measure cannot be· 
expected to give their advice to the-
Governor to refer the matter to the· 
President. 

There is also another article 254". 
which deals with the laws in: the con--
current field and that article says. 
that if there is any inconsistency bet-
ween any law made by P'arliament 
and a similar la\v on the- same subject 
made by a State Legislature. then to. 
the extent of the repugnancy and in-, 
consistency the law of the' State shall 
be void. There is in addition to that 
a further provision in clause (2) of' 
that article that if such a law, which 
is inconsistent with the law made by 
Parliament on the subject. is reservPtf 
far the asst'nt of the President and' 
the President gives his assent, not-
withstanding the repugnancy the law 
shall remain valid so faT as that State 
is concerned. &:. far as our eX':>f'ri. 
ence in the Law Ministry goes almost 
~very ~t'lt" hll~ ~Pt the fear that their 
law may be deelared to' be inconsist-
ent and hence void. In' order to pre-
vent this contingency the States have' 
alway,; taken' the safest COUTse to re-
fer all these meaSUTes to the Pn-si-
dent for his consideration and asse!lt 
and hIs asst'nt has ~nerany been 
given either in the form in which the 
Bill stands or with S1me m'Xlitka'!ons. 
Therefore my submission is that so-
far as the C,'\nst;tutlon is concernf'd_ 
dTticles 200 and 2'"i4(2) contafn enl)u~ 
o:llie!!Unrds to see that such me!snre,.., 
do rt'a"h the Presl\S~nt and rec.-'-
bJs cons1deratioo an«l Mlent. 
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8IlriIDati 1)urpba.i: 
procedure' 

Under what 

Dr. Ambedkar: I was just referring 
to it. Under article 254(2) ..... . 

Shrimati Durgabai: How? 

~ Dr. Ambedkar: I know some peo-
ple have got a bee in their bonne~. 
On all' these three counts I subn:l1t 
that all these amendments are qUite 
unnecessary. 

I propose to deal with s.ome of th.e 
points raised by my fnend Pandlt 
Kunzru. So far as his ame~dn1ent 
dealing with change of words IS con-
cerned, his words I suppose are mere-
ly poetical alliterations and I. do not 
think there is any sub~tance m th.em. 
whether you call it frIendly relabons 

~or by some other words: the subs-
tance and the head of legislation re-
mains what it is. I am therefore not 
prepared to spend my time in dealing 
with them. 

But he has been making a . great 
deal of capital with regard "to the 
American case which he can. never 
forget namely Near versus Mmnesota. 
It Is true that the U.S. Supreme Court 
nullified n. law v,hich had made pre-
vious restraint as ullConstitutiollal. 
But with regard to t~t case I think 

---,t is not desirable to fix our banner 
and star.dard by the decision that was 
given because I would like to draw 
my I~arned friend's attention to some 
of the incidents with regard to that 
~a!1icular case. I have a book with 
me and I shall give the name. I know 
that Dr. Mookerjee is very careful 
in nu"su;"~ these matters. The book 
is FTee Speech in the United States. 
There are various other books also 
which he must have known. Now 
wit.h regard to this particular case 
the first point which the American 
writers have themselves noted is that r It is a decision which was arrived at 
by a bare majority of one single 
judge; it was a decision which was 
given hy !lve to four. The serond 
thing is that at page 380 the writer 
himself has said that on account of 
this very narrow majority-

"The Near case had no imme' 
diate ,.effect beyond voiding the 
Mltmesota statute. which is said 
to /1ave grown out of a nasty local 
situation." 

~ I would also like to read to him 
a portion r)f the jud~ment delivered 
by the chief of the dissentl~ jud1~ 
which I think is worth quoting. Th.s 
is what Mr. Justice Butler who head-
ed the minority said: 

"It is well known ...... that exfIt-
ing libel laws are inadequate 
effectively to suppress evlllJ result-
ing from the kind of business 
and publications that are showa. 
in this case. The doctrine that 
measures such as the one before· 
us are invalid ...... as previous res-· 
traints ...... exposes the peace and 
good order of every community 
and the busine$ and private· 
affairs of every individual to the 
constant and protracted false and 
malicious assaults of any insolvent.-
publisher who may have purpose 
and sufficient capacity to contrive 
and put into effect a scheme or pro-· 
gramme for oppression, blackmail.. 
or extortion." 
That also is a demand which must:· 

be taken into consideration in dealing~ 
with t~(. liberty of the Press. The· 
other thing which my friend has been 
harping upon all along is the phrase· 
used by Justice Holmes in dealing' 
with case~ relatinl!' to freedom of 
speech which is called "clear and pr.-
sent danger". I have been trying to 
find out whether that is a very new 
doctrine so far as we are concerned. 
I suppnc;e nur judl!'es alc;o adtlOt the 
same doctrine. Supposing, for ins-
tance. a professor delivered a lei'ture 
on communbm in the Delhi Univer-· 
sjtv tt) the studpnts. I do not sUPOr)se. 
although he may mention to them 
the violent methods that the commu-
nists adoot in order to a<'hieve their' 
ohif'''t tn~t :lnvb'ldv Wr)ulti h')l-i thllt' 
merely because he delivered a lecture· 
to the stlltionts he W"" .. ,,:ttv -f ,., ... v 
offence. There was no "clear and present 
dan~er" and T have no drmbt "'b'lllt 
it that our jud~es also would u..,hnld 
the same line of reas')ninl!'. There-
fore. as I said. I do nn~ understam'l 
why our frienti<; are f1bidinq so mu"h 
by rertain "lIt"h ohr3;~3 ~;"\~ ('0' t··l" 
decisions of the courts in the United 
States. 

I will now dpal with the oue~tion 
of cO'1fininl!' "inrit~",p.'1t" tr) v:Q'pn('8 
and I w",..,t mv friends. Dr. ~v"m" 
P1'a~ad M')')keriee a"d a'c;'l Panrttt 
Kunzru to pay some att.entl"n to 
w"~t I alll rnvi"'''-and I will take 
s"me very "arH "u1",1' ca"p~. F/"t rof 
all. I would like to know whethpt' 
thev a .... in a or)sition to .. lve a ort"-
else d~finitirm of t"e mf"nninsr of the 
word "violence". What i~ "vhlp,,~'" 
Is it to be <'onfined merely to physi-
cal viol:nc.e? 

Dr. S. P. MookerJee: Violent words 
are excluded. 

1\1'. .'mbedltar. I am n'lt tlllkfn" ... t 
viol .. "'t "Vorrf~. Q,,~ .t-." h-n "h1ft· 
to g!ve u.. tin" precise deftnltion wbldl , 
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[Dr. Ambed,kar] 
would enable the legislature and the 
court to know that this is violence 

· and this is not violence? 1 ':::In11ot find 
allY· 

Shri Kamath: Put it as ~'as defined 
by law". 

Dr .. Ambedkar: It is only postpon-
ing the trouble. Some day when we 
make the law we shall have to give 

'..the definition of "violence". 
I come now to specific instances. 

"Supposing. for instance. there is trou-
ble--I am giving some C'oacrete eases 

, 'which have happeried--and there is 
trouble between the Scheduled Cast~s 
and caste Hindus in a particular VIl-
lage and the caste Hindus conspire to-
gether to proclaim a social boycott on 

· the Scheduled Castes, preventing them 
from obtaining any kind of supplies. 
preventing them from going into the 
fields, preventing them from going in-
lO the jungles to collect fuel, then 1 
want to know from Dr. Syama Prasad 

,Mookerjee and Pandit Kunzru whe-
ther they want this. as an offence, to 
!be regarded by the State as suC'h or 
'flat. 

,,11 P.M. 

Shri Naziruddin Ahmad: Doctors 
. rliffer in this respect. 

Dr. Ambedkar: I shall give another 
illustration .Nhich was recently re-
ported in Bombay. In a place near 

'Thana there was trouble going on bet-
ween caste Hindus and the 
Scheduled Castes over the tak-

~:ing ot water from a particular 
well. With the help of the police the 
Scheduled Castes there were able to 

, secure their right to take water from 
-·that well along with the caste Hin-

.' dus. The caste Hindus did not like 
: the matter. They wanted the well 

, . to be exclusively used by them. Two 
· ,-days ago there was a report in the 
, ,Bombay Press wherein it was stated 
",that some caste Hindus incited some 
·of their men to drop into it some kind 

· of poisonou3 weede. The result was 
'that- the whole water was poisoned 
and some at the Scheduled Caste 
people who dral}k the water suffered 
from the effect of the poison. I want 

,·to ask both at them whether They 
would limit their definition of incite-

:".l'ment to violence, or whether they 
would extend it to' cover where one 
community does something in order 

"1to harm ond injure another commu-
nity. 

Dr. S. P. Mookerjee: In such a case 
"you and I will 'A there to prevent ft. 

Dr. Ambedkar: You and I cannot 10 
-everywhere. You will be ene.,ed in 

fighting the elections and I may be 
doing something else and ~e will haVe 
no time to go to the rescue of those 
people. It is ))0 use taking the re.-
pons,ibility on our shoulders. It is 
much better that the law ppovidea ... 
for it. 

Then. with regard to particular 
laws, I and my colleagues on the 
Treasury Benches have been shouting 
time and over again t.hat in this Bill 
what we are doing is to merely con-
fer capacity on Parliament to make 
laws ior certaill purposes. We are 
not 'enacting particular laws. We are 
not even protecting the laws as they 
exist today. But somehow Members 
'Nhc' are determirlPd to oppose. Mem-
bers who are determined to take the 
opposite view-if they will forgive me .... 
-'Jut of pure obstinacy are not able 
to make this distinction between 
capacity to legislate and making a 
particular law. 

Dr. S. P. Mookerjee: The obstillacy 
is yours nrlt to understand. 

The House then adjoumed till Half 
Past Three oj the Clock. 

The Huuse reassembled at Half Past 
Three of the Clock . 

[MR. SPEAKER in the Chair] 

Shri Kamath: Sir. before the House 
re,:,umes the debate may I request you 
or the Leader of the House thro\l&b 
you to arrange that in view of the im· 
portance of this particular clause the 
Attorney-General may be present in 
the House so as to enable him to parti-
cipate in the discussion on the clause. 
as was done on the occasion of the 
Preventive Detention Bill last year! 

Secondly. may I request you to ex-
tend the time aIlotted for the discus-
sion of this particular clause? 

Dr. S. P. Mookerjee: One ot the main 
questions raised today was whether 
power should be given to Parliament 
or whether the President should be 
given the power to give assent to the 
Bills which may be passed by the 
States under article 19(2). The Leader 
of the House generally agreed with the 
soundness of the principle. but the 
difficulty has been pointed out with 
regard ~o the le,a! implications of ~~.l. 
Therefore, it the Attorney-General 131J"'" 
here and if he helps us in .. rriving at 
some decision, perhaps that will be 
helpful to all concerned. 

Mr. Speaker: I do Dot know. but 10 
tar as I believe the Attorney-Gfteral 
Is in Bombay. Is he ben in DeUU! 
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Shri Jawaharlal Nehru: The Attor-
ney-General is in Bombay. But I need 
hardly say, Sir, that every step that 
we have taken in this or any legal 
matter is after consultation with the 
Attorney-General. 

Shri Kamath: There was a Press re-
port that the Supreme Court Bar Asso-
ciation presided over by Mr_ Setalwad 
has passed a resolution against this 
Bill. 

Mr. Speaker: Whatever it may be, 
in any case the request is coming too 
late. 

As regards the extension of ti~e, 
I am afraid it will upset the e~t.lre 
time-table. I had put the propoSlhon 
to the House informally when the 
question of extending the debate by 
one day was taken into consideratio!l, 
and I take it that the House was lU 
substantial agreement that two days 
should be sufficient. Now if we extend 
the time for this it means the exten-
sion goes further and we extend the 
time of the whole discussion. That Is 
how it stands. 

Dr. S. P. Mookerjee: No. The sugges-
tion is that we finish tomorrow by 
6-30 P.M. as we have decided, but the 
discussion on clause 3 of the Bill may 
continue for the rest of the day and 
we deal with the remaining clauses 

" tomorrow and we finish the whole 
thing by 6-30 P.M. tomorrow. We do 
not change the time-table. 

Mr. Speaker: The position then wi.ll 
be that if the time is extended on thIS 
that means a curtailment of the time 
so far as the other clauses and the 
third reading are concerned. I do not 
know whether hon. Members would 
all agree to that. 

Hon. Members: It will upset the pro-
gramme. , 

Shri Hussain Imam: It is possible 
to redistribute the time. 

Mr. Speaker: I quite agree. B.ut thIs 
means an undue proportion of hme to 
this particular clause. There may be 
many hon. Members who wish to talk 
with reference to clauses 4, 5 and 14 
which deal with the acquisition of pro-
perty. There are ma.ny things of th!lt 
type. I am afraid the best course w.ill 
be not to press upon the extensioJl. of 
time and speak accordinl to the time-
table so that we may come to the end 

-1- of the whole Bill according to the 
. time-table. 

There is also another proposition to 
the one In my mind. I do not know 
whether clauses 4, 5 and 14 can or 
cannot be Dut tocetber for votlnl. 
184 PSD 

Sbrl Hussain Imam: That is what I 
was saying. By that we will ,et hall 
an hour or more by avoidiug two divi-
sions if we combine the three together. 
We will be quite prepared for it. 

Mr. Speaker: I am not quite sure 
about that, because when I made a 
suggestion, a point was made and I 
have promised already that even if a 
single Member wants that the clauses 
should be put separately. in respect of 
these particular clauses. because they 
are importallt.-not as re&ards the 
other clauses which I call formal but 
which others do not choose to call for-
mal-[ shall do so. I do not think I 
can refuse the reQ.uest if anybody 
presses it. But is the House unanf-
mou:~ on this point? 

Shri Hussain Imam: Yes, we are. 
Mr. Speaker: I am asking the House. 

Who wants extension of time? I do 
not think a good number is agreeable. 
So 1 have to call upon the hOll. the 
Leader of tht: House to reply and I 
shall put ull the amendments takinc 
them as having been moved. 

Prof. S. L. Saksena: May I know 
wlrether those who have. moved amend-
ments will not be allowed to speak Oft 
them? W ill no time be allOWed to them 
to speak on their amendments? 

!\fr. Speaker: Not on this clause 
now. The time-limit for this clause 
is finished. 

Shri Kamath: His point, Sir, is, will 
nnt those who have moved amelia-
m",nf.c; get a chance to speak on them! 

Mr. Speaker: Moving an amendment 
does not give an absolute chance to 

. speak. 
Sbri Kamath: Not absolute, but 

reasonable? 

Mr. Speaker: My difficulty is this. 
If it is a case of one Member I could 
have considered the extension by ten 
minutes. But I have here eleven 
han. Members in whose names some 
one or other amendment stands. And 
I cannot pick and choose. 

Sbri Kamatb: You may live ave 
minutes each. 

Mr. Speaker: Even that means one 
hour. The view which I am takinc 
is, and I was sayinc it from the very 
beginning, let the remarks be restrict-
ed strictly to the particular point in 
respect of the amendment. But 
now I flnd that ODe bour and tblrt.:r-
eight minutes were taken betweea 
four speakers. How is It poalille 
to 10 at that rate? I IhauW ..-
mind some extension just to __ .-. 

• 
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chance, but I am sure and I have no 
doubt in my mind that out of those 
eleven speakers I will not be able to 
deal with even four-even if I extend 
the time by one hour. That is the 
difficulty. And, apart from the 
repetit.ion of arguments, I think, it 
ls unfair that only a few should get 
a chance. If all are to be given a 
chance it is physically impossible to 
reach the target. That is the posi-
tion. Members may agree to five 
minutes, but it is never adhered to. 
I do not think I should accept that. 
The best way therefore is not to 
disturb the arrangement. I· sh311 
call upon the hon. the Leader of the 
House. 

Shri Jawaharlal Nehru: This parti-
cular clause has been considered and 
debated at various stages of this 
measure. so that I do not think I 
can say anything more or throw any 
further light on it. There are only 
two or three points which I might 
mention. The first point on which 
stress has been laid by some hon. 
Members and colleagues is about 
this question of Parliament dealing 
with this matter and not the State 
Legislatures. Well. my rulleague, the 
Law Minister, has dealt with this 
matter at length. I will put it even 
lower than he has done and say this 
that if there is any doubt about the 
matter, even so we should not do 
something which involves that doubt. 
It is not the principle I am against, 
as I said previously, but rather the 
fact that we might do something 
whidh might be considered doubtful 
or which might be challenged as not 
right in terms of the Constitution. 
I do not think it will be right for us 
to take such a step which may create 
an unpleasant sItuation, at any rate, 
in certain circumstances. Why we 
decided, so far as I am concerned, 
against my will, if I rna! say ,so, not 
to have this worq 'Parliament there 
instead of 'State' and as regards the 
President's assent the difficulty was 
not so great and Dr. Ambedkar has 
dealt with that matter fairly thoro\1lh-
ly. In effect, as he pointed. out, all 
such matters which deal wl~h con-
current legislation, and I th~nk all 
such matters as are at all ltkely to 
come under these amendments, are. 
bound to come here and so far ~s ":'e 
are concerned, we shall see to It,. 10 
so far as friendly and executiVe 
direction goes, that they do come 
here to avoid any conftict of laws or 
any 'lack of uniformity or anythi!lg 
being done in a hurry. We certam-
ly intend taking that step and I am 
quite sure that all State Governments 
would readily qree to ft. 

Then, this clause has been chieft,)' 
dealt with in regard to the' freedom 
of the Press. For my part, I am 
exceedingly glad that these debateIJ 
have taken place on this subject 
which I consider of the highest 
importance; not only that, but from .. 
a relatively limited poi.nt of view, 
which has been expressed by some 
of the representatives of the Press 
here, and even wider point of view, 
because the Press is bound to conti-
nue to be a very important organ of 
public life and it is right that we 
should understand it in all its impli-
cations, we should give it not only 
freedom but understand that freedom 
and understand how that freedom is 
exercised. I suggested yesterday 
that it might be desirable for the 
side of the Press to be examined by 
representatives of the Press as well ~ 
as others. And thinking about it 
this idea developed in my mind and 
I think it might well be desirable. 
and now I am referring not to the 
immedi.ate issue about what is sought 
to put restraints on the Press, which 
as I said, we have no intention of 
bringing about, but the larger issue 
of the Press, anell something, some 
kind of enquiry s'uch as takes place 
in England by a Royal Com!'lission 
there which might be productive d 
good for the Press and g<><;>d gener~lly 
for the development of thIS very .m- ....... 
portant aspect in public affairs. That 
is something which deserves the 
consideration of this House and the 
Government will also consider it 
from this larger point of view. So 
I shall not say anything more about 
the Press except again to say ~at 
these various references . to foreIgn 
affairs I confess, have !!eemed to me 
to .be 'very much beside the point. tt 
is perfectly true that the phrase we 
kave put in-friencfly relations-is a 
wide phrase. We put it in because 
we thought it might serve our ~,ur- -. 
pose and any other phrase it seemed ~ 
to us not quite proper in the sense 
that it was far better to talk about 
friendly relations here and ,lay stress 
on a positive aspect of policy rather 
than the negative of it that we shall 
stop that and so on and so forth. t 
can assure the House that in re,ard 
to foreign affairs there has been and 
there is going to be, so far as I am 
concerned, not the sli~htest int~rf.er
ence with any expressIOn of opmlon 
or criticism of our internal pollcy or ~ 
external policy or the poliCY of any 
other foreign power. Dr. Mookf'!rJee 
referred to a recent issue of a weekly 
which apparently Is published In 
Delhi. I saw that too, I think. 
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yesterday and I was greatly surpris-
ed to read it because many ot. the facts 
contained in it were completely new 
to me. In fact they were no facts at 
all. I shall briefly refer to that. I 
shall read what it says: 

"The Press Trust of India. 
losing their nerve at an Indian 
journalist's daring to paint a 
picture different from that official-
ly prescribed by Mr. Nehru. 
referred the message, beforlll 
releasing it, to the Forei~n 
Affairs Sub-Committee of the 
Cabinet. Mr. Nehru and Mr. 
N. G. Ayyangar, it is believed, 
favoured suppressing it; Sardar 
Vallabhbhai .patel and Mr. RaJ a-
gopalachari considered that It 
should not be concealed from the 
Indian public and the world's 
Press. The dif sen ting views were 
conveyed to the Press Trust of 
India, who decided on suppres-
sion. Reuters abided by· this 
suppression and a message sent 
by an Iudian journalist to the 
Indian public was released 'for 
publication only in Australia," 
This apparently presumes that there 

is intimate contact between the Press 
Trust of India and the Foreign Affairs 
Sub-Committee of the Cabinet and 
that the Pre'>s Trust of India refers 
matters to the Foreign Affairs Sub-
Committee of the Cabinet. So far as 
I am concerned, this particular 
message, I have read for the first time 
in this issue of this periodical. I 
have never seen it previously. I had 
heard of it but I had not seen it. Of 
course, we had had nothing to do with 
this or any other message. I never heard 
of it. So far as I know my colleague 
the Home Minister never heard of it. 
I am quite certain that Sardar Patel 
knew nothing about it and so far as 
any cocsultation with Mr. Gopala-
swami Ayyangar is concerned. it has 
never taken place. ·The whole thini[ 
is a tissue of untruths but what 
happened not in reiard to this message 
but g('nerally about this matter. I shall 
place before the House. In· regard to 
this mes~age I enquired today. What 
happened was this: A representative 
of the P.T.I. went over some time to 
our Foreign Office and consulted the 
Secretary General there about it. The 
Secretary General sent a note to me. 
I shall use his own words:. It t. 
absurd to talk of cf.)nsorship. "On 
receipt of this message Mr. so and so 
of the P.T.I. saw me and I:ought nlY 
advice as to whether publication of 
it would be helpful. I told him that 
I did not think it would and he went 
away. It was for him to decid,. to 
publish it or not. Then so and so 

a~vised his General ManaRer accor-
dmgly and so on." He decided not 
to publish it. Then I know llothi~ 
a.bout it nor any Member of the 
Cabinet or of the Government. 

Normally, and it is quite natural 
everywhere I suppose, every Foreip 
Office tries to keep in friendly con-
tact with the Press to give them 
information alld not to get lllforma-
tlOn trom them or stop it. In fact at 
the instance of Mr. Deshbandhu 
GUpta some kind of liaison committee 
with the Foreign Office was instituted 
by the All India Newspaper Editor.-
Conference. I welcome that and 
sometimes we meet together and we 
discuss matters and we tell them 
things which do not normally appear 
in the Press; we give them background 
etc. to add to their own information 
and they rightly treat that informa-
tion as confidential except for the 
background purpose. Apart from 
this, to the Foreign Office sometimes 
the journalists come, the newspaper-
men come to talk with the Secretary 
General or Foreign Secretary or some 
other Secretary; sometimes my 
colleague, the Deputy Minister meets 
them to discuss th'se various matters. 
In the course of these talks apparently. 
this representative of P.T.I. placed his 
message before the Secretary General 
and asked his general opinion as to 
what he thought about it and the 
Secretary General then said that be 
did not consider it helpful in the c:ir-
cumstances. whether r' ghtly or wroni[-
ly, is immaterial. I did not know 
anything about this message at all. 
But a number of messages appeared 
round about this time, a little before 
and a little after, in the Press from 
the P.T.I. correspondent about condi-
tions in China. Some of these messa-
ies seemed to me not to be quite 
balanced judgement. I do not sto. 
them; I am only stating my opinioa 
to the HOllse and it seemed to me 
particularly unfortunate that any-
tiling that the correspondent wrote 
should have been written not from 
China itself but after coming to • 
place like Hong Kong which is a 
very peculiar place today, a hotbed 
of the opponents and enemies of the 
Chinese Government collected there 
together and naturally full 0: rumours, 
and I thought that was not a very 
good place to write these mess&«es. 
Of course a man need not be affected 
by these, but the mere fact that a 
message emanated trom there would 
be criticised I thouaht by people. Hon. 
Members may remember 10111 aao 
there was that place on the RuaiaD 
border-~a-from ~h all kinda 
of mess&les came.,·· ReeeDt17 aD 
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[Shri Jawaharlal Nehru] 
kinds of messages . used to come from 
Kalimpong about Tibet, exaggerated 
messages from all kinds of people. 
We amongst ourselves expressed this 
vie~ that this method was not a very 
helpful or a desirable one. For the 
rest, as I said, the matter never came 
to the .Government or the Cabinet or 
any individual member of the Cabi-
net. It did go to the Secretary 
General who Wa'S consulted and he 
gave his opinion as I have stated. 

Coming back to this clause,· as my 
colleague the Law Minister has al-
ready said, we are accepting Pandit 
Thakur Das Bhargava's amendment 
which also stands in the name of the 
Law Minister, that for the words 
"including, in particular, any existing 
or other law relating to", the words 
"or in relation to" be substituted. 
This simplifies or makes it more 
conCise and the meaning clear. Apart 
from this, I regret, I am unable to 
accept any otlier amendment, and I 
hope that. the House will adopt this 
clause in this slightly -am~nded form 
Wlanimously or Plllctically unanimous-
ly. 

Sbri Syamnandan SahlJ.y'l: I have 
some amendments to clause (6). 

Mr. Speaker: Weare not dealing 
• with that now. 

Shri Hussain Imam: Clause (6) of 
article 19. 

Mr. Speaker: Let me just see. I 
am just now taking the amendments 
which are taken to have been moved. 

Prof. K. T. Shah: They were not 
formally moved; they were taken as 
moved. Could they not be once read 
in· the House? 

Mr. Speaker: I shall read them 
again if necessary. I am told that 
some of them were read. .{ was not 
present at the time and so I could 
not say. Would the hon. Members 
like me to put the whole group in the 
name of. one Member together? 

Prof K. T. Shah: I am sorry to 
stand up again. What I meant to 
say was that the text ot these amend-
men~ has not been read at all. 
Merely the numbers were read. 

Mr. Speaker: As I said, I am ,oing 
to read them. 

Prof. K. T. Shah: I thought you 
. were going to put the whole eroup by 
Members. 

Mr. Speaker: Shall I take the 
~endm4Ulq a,con11nl to the order or 
lIquenee In wbleb they At with the 

text of the clause or shall I take them 
togdher for vote? That is the oo.lT 
point. 

Some HOD. Members: Any way. 
Pandit Tbakur Das BharpTa: !\lay 

I submit,. Sir, that the amendments A 
as they are put, should be voted upotL 
Otherwise, if there are six amend-
ments, those who have to vote for 
them at one time may not even 
remember them. It is better that 
each amendment is put to vote. 
4 P.M. 

Mr. Speaker: Yes; 1 am takinc; 
them according to the Members. 

Prof. Shibball Lal Saksena's first 
amendment for omission of clause 3 
is out of order. He can -vote against 
the clause. I will put his otlter ~ 
amendments to vote. 

The question is: 
In page I, line 16, for "prevent the 

State" substitute "prevent the Parlia-
ment". 

The motion was negatived. 
Mr. Speaker: His third amendment 

is covered by his fourth so I will put 
the latter to the House. 

The question is: 
In page I, lines 19 and 20, omit~ 

"friendly relations with foreign States. 
public order". 

The motion was negatived. 
Mr.· Speaker: The question is: 
In page 1, line 20, omit "public order". 

The motion was negatived. 
Mr. Sjleaker: The question is: 
In page 1, line 22, for "an offence" 

substitute "violence". 
The motion was negatived. 

l\1r. Speaker: The quesUon is: 
In page I, afteT line 22, insert: 

"Provided that in sub-cl.ause 
(2) of this article, the word 
'law' shall mean 'laws made by 
Parliament' ". 

The motion was negatived. 
Mr. Speaker: The quest jon is: 
In page I, after line 22 inaeTt: 

"Provided that when such law 
is a law made by the lecis1a-
ture of a State, the provisions of ;-. 
this suh-clause (2) shall not apply 
thereto unless such law havinC 
been reserved for the consideration 
of the President, bas received his 
assent". 

The motion was neptiveci. 
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Mr. Speaker: The question is: 
In page 2, omit lines 1 to 7. 

The motion was negatived. 

Mr. Speaker: The question is: 
In page 2, omit sub-clause (2) of 

clause 3. 

The motion was negatived. 

Mr. Speaker: The question is: 
In page 2, line 4, omit "or ever to 

bave become void". 

The motion was negatived. 

Mr. Speaker: Then .. Pandit Thakur 
Das Bhargava's amEmdment.· 

The question is: 

In page 1, lines 20 and 21, for 'in- M 
eluding. in particular. any existing or if 
()ther law relating to" sub8t~tute "orll 
in relation to". I . \~ A • 

VI ... "" "',I "'-The motion was psg ti' ect. 

Mr. Speaker: Then Shri Syamnandan 
~ahaya's amendment. 

The question is: 
In page 1, after line 35. add: 

"Provided. however, that where 
such exclusion results in the dis-
placement of citizens or otherwise 
from pursuing their Donnal avo- , 
cation, the state shall either take ,; 
over their property affected by 
such exclusion or shall compen-
sate them to the extent of their 
loss due to such disPlac~ .. " --t\ . 

The motion was ~Pfed. if -
Mr. Speaker: ThenProf. K. T. S~h's 

4lmendments. 
The question is: 
In page I, lines 18 and 19. for "in 

the interests of" substitute "for safe-
guarding and maintaining"; 

The motion was negatived. 
Mr. Speaker: The question is: 
In page I. lines 19 and 20. omit 

wfriendly relations with foreign states". 

The motion was negatived. 
Mr. Speaker: The question is: 
In page I, lines 19 and 20, fOt' 

·'friendly relations with fore~ States" 
~ub.titute "amicable and peacetul re-
lations with friendly foreftb States. 

who have made treaties with tile 
Government of India in that behalf 
on a basis of reciprocity,". 

The motion was negatived. 
Mr. Speaker: The question is: 
In page I, line 20, for "public order" 

substitute "internal peace and the 
security and integrity of the State". 

The motion was negatived. 
Mr. Speaker: The question is: 
In page 1, line 20, for "decency or" 

substitute "public". 
The motion was negatived. 

Mr. Speaker: The question is: 
In page I, line 21. for "existing or 

other law relating to" substitute "law 
which. under article 372 of the Cons-
titution, has been adapted and kept 
alive by an order of the Preiident, and 
which relates to". 

The motion was negatived. 
Mr. Speaker: The question is: 
In page 1, line 22, after "defama-

tion" insert a comma and "attempts at 
overthrowing or destroying the State, 
or endangering its integrity and inde-
pendence". 

The motion was negatived. 
Mr. Speaker: The question is: 

In page 1, line 22, for "offence" 
substitute "any crime of violence 
against person. such as murder, or 
against property, such as arson, sal»-
tage, and the like". 

The motion was negatived. 
Mr. Speaker: The question is: 
In page 1. line 27, for "existing law" 

substitute "law which has been 3dapt-
ed and kept alive under article 312 
of the Constitution. by an order of the 
President". 

The motion was negatived. 
Mr. Speaker: The question is: 
In pa&e I, line 33. for "industrT' 

substitute "profession. industry. p~ 
lie utility". 

The motion was negatived. 
Mr. Speaker: The question Is: 

In page 1. after line 35, acf4: 
"Provided that, in any cue of 

a partial undertaldnl. taldnc over. 
or earryinl on b, the S*. or ~ 
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trade, business, profession, indus-
try, public utility or service, where 
private enterprise contjpues to 
function side by side with the 
state enterprise in the s~me trade, 
busine~s, profession, industry, 
public utility or service, no discri-
minatiOn shall be made in the con-
ditions of carrying on that trade, 
business, pr9fession, industry, PuP-
lic utility or service, against Qr in 
favour of the state enterprise, 0"c 
vice versa." 

The motion was negatived. 
Mr. Speaker: The question is: 
In page 1, after line 35, add: 

"Provided that any law which is 
passed hereafter, and Which im-
poses or tends to impose any res-
trictions on the Fundamental 
Right of the citizen to freedom 
of speech alld expression, shall be 
introduced, in the first inst.ance 
in the House of the People and 
passed by both the Houses of Par-
liament notwithstanding anything 
said in this part of the Constitu-
tion or any Schedule to it." 

The motion was negatived. 
Mr. Speaker: Now the amendment of 

Shri Deshbandhu Gupta. 
The que~tlOn is: 
In page 1, omit lines 12 to 22. 

The motion was negatived. 
Mr. Speaker: Now the amendment 

of Shri Naziruddin Ahmad. 
The question is: 
In page 1, line 12, omit from "and" 

to "form" in line 14. 
The motion was negatived. 

Mr. Speaker: The question is: 
In page 1, line 20, for "public 

order" substitute "prevention of public 
disorder" . 

The motion was negatived. 
Mr. Speaker: The question is: 
In page 1, line 20, for "public or-

der" substitute "prevention of present 
danger to public order". 

The motion was negatived. 
Mr. Speaker: The question is: 
In paee 1, line 22, for "defamation" 

.ubstittLte "defamation including de-
tamat!on of forelen Governments or 
their oftlcla1s", 

The motion was negatived. 

Mr. Speaker: The ques.tion is: 
In page 1, line 22, for "defamation'· 

substitute "defamation of heads or 
officials of foreign States". 

The motion was negatived. 
Mr. Speaker: The question is: 
In page 1, line 22, for "defamation" 

substitute "defamation including de-
famation of any person residine out-
side India". 

The motion was negatived. 
Mr. Speaker: The question is: 
In page 1, line 22, insert at end: 

"in so far as such law imposes 
reasonable restrictions on the ex-
ercise of the right conferred by 
the said sub-clause." 

The motion was neeatived. 
Mr. Speaker: The question is: 
In page l,-for lines 15 to 2% 

substitute: 
"(2) Nothing in sub-clause (a) 

of clause (1) shall affect the ope-
ration of any existing law in so 
far as it relates to. or prevent the 
State from making any law relat-
ing to, defamation including defa-
mation of any foreign State or any 
head of such State. contempt of 
court; or any matter which offends 
against decency or morality; or 
which constitutes present danger 
to public order; or which consti-
tutes incitement to murder or any 
offence involving violence or sabo-
tage; or which undermines or tends 
to undermine the security of the 
State, or which tends to over-
throw the State." 

The motion was negatived. 
Mr. Speaker: The question is: 
In page 1, line 34, after "service" 

mseTt: 
"relating to public transport. 

public communications. broadcast-
ing and to defence irdustries." 

The motion was negatived. 
Mr. Speaker: The question is: 
In page 1, after line 35, add: 

"Provided that comperu;ation 
shall be paid by the State under 
article 31 for losses if any to anY" 
citizen caused by such State trade. 
busiDe8s, industry or 8ervice." 

The motion was nalfatived. 

, 
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Mr. Speaker: Shri Naziruddin 
Ahmad's amendment for omission of 
lines 1 to 9 in page 2 is in substanrp. 
the same us Prof. Shibban Lal Sak-
sen a's amendment for omission of 
sub-clause (2) of clause 3 which has 
already been negatived. I am there-
fore not putting that to the House. I 
will I\OW come to his other amend· 
ments. " 

The question is: 
In page 2, faT lines 1 to 7 substitute: 

"(2) All laws in force in the 
territory of India imme~iately be-
fore the commencement of the 
Constitution which took away nr 
restricted the right conferred by 
sub-clause (a) of clause (1) of 
article 19 of the Constitution and 
the operation of which was not 
saved by clause (2) of the said 
article as originally enacted, shall 
stand revived and be deemed to 
be valid but only in so far as they 
are not inconsistent with clause 
(2) of the said article as amended 
by sub-section (1) and with effect 
from such date or dates when 
such laws are adapted by thp. 
President under clause (2) of 
article 19 of the Constitution aR 
amendt'd by' sub-section (1) or hp 
tieclares bv notification in the 
Official Gazette that such adapta-
tion is not necessary " 

The motion was negatived. 
Mr. Speaker: The question L~' 

In page 2, line I, faT "law in force-
substitute "laws in force". 

The motion ~as negatived. 
Mr. Speaker: The question is: 
In page 2, line 2, faT "which 1S" 

substitute "in so far as such law is". 
The motion was negatived. 

Mr. Speaker: I am not putting to 
the House his amendment for omIs-
sion of the comma after "becomp 
void" in page 2, line 4. The Draft.. 
man will consider it. Now his next 
amendment. 

The question is: 

. In page 2, line 5, for "abridgES" 
substitute "restricts". 

The motion was negatived. 

Mr. Speaker: I am not putting Shrl 
Naziruddin Ahmad's remaining three 
amendments as they relate to puneN-
ation etc. 

Then Shri Saram(char Das's aDJ •• _ 
ment. 
The question is: 

In page I, in line 22, add at The end: 
"If the incitement is such as to 

rause a serious and imminent 
(iam~er". 

The motion was negatived. 
Mr. Speaker: Then Sardar Hukam 

Singh's amendments.-" 

The question is: 
In page I, in line 22, faT ~'incite

ment to an Offence" substitute "incite-
ment to violence". 

The motion was negatived. 
Mr. Speaker: The question is: 
In page I, in line 22, add at the 

end: . 
"which undermines the secu· 

rity of, or which tends to over-
throw the State." 

The motion was negatived. 
Mr. Speaker: Shri aussain Imam'. 

:Imendment. 
The question is: 
In page I, line 20, after "foreign 

States" inseTt "grave danger to". 

The motion was negatived. 
Mr. Speaker: Then Dr. Syama 

Prasad Mookerjee's amendments. 
The question is: 
In page I, line 16, for "the State" 

8U bstitute "Parliament". 

The motioll was neeatived. 
\11'. Speaker: The question 15: 

Tn page 1. after line 35, add: 
"Provided that where any such 

law affecting clause 6(ii) is a law 
made by the Legislature of a State. 
the provisions of this article shall 
not apply thereto unless su\!h law, 
having been reserved far the con-
sideration of the President. bas 
received his assent." 

The motion was negatived. 
Mr. Speaker: The Question IS: 

In page I, after line 22, mant: 
"Provided that where sueb law 

U a law made by the LelWatulf' 
nf a State the proviliooa of tbIa . if 
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article shall not apply thereto 
unless such law, having been re-
served for thle consideration of 
the President has received his 
assent." 

The motion was negatived. 

Mr. Speaker: Now the amendment!'! 
of Prof. K. K. Bhattacharya. His first 
amendment for the omission of the 
rlause is out of order as being the 
negative of the original. I· will put 
his other two amendments to vote. 

The question is: 

In page 1, lines 19 and 20 for 
"friendly relations with foreign states" 
sUbstitute "defamatory statements 
against the heads or the friendly 
States". 

The motion was negatived. 
Mr. Speaker: The question is: 

In page 1, line 22: add at the end, 
('involving violence or murder." 

The motion was negatived. 

Mr. Sneaker: Shri Kamath's amend-
ments. His amendments for omission 
of "public order" in page I, line 20 
and "or ever to have bee-om-.! void" 
in page 2, line 4 are indentical to two 
of Prof. Shibban Lal Saksena's am-
endments which have already been 
negatived. I will put his other amend-
ments to vote. 

The Question is: 

In page 1, lines 12 to 14, omit "and 
the said clause shall be deemed al. 
ways to have been enacted in the fol-
lowing form". 

The motion was negatived. 

Mr. Speaker: The question is: 

In page 1, line 22, for "incitement 
to an offence" substitute "incitement 
to grave disorder or murder or vio-
lencce". 

The motion was negatived. 

Mr. Speaker: The question is: 

In pale 1, lines 19 and 
"friendly relations with 
States" substitute "peaceful 
«ith foreign States". 

20, for 
foreliD 

relations 

The motion was nelatived. 

Mr. Speaker: Then Shri Goenka'. 
amendment. 

The que!"tion is: 
In page 1, line 2Z, add at the end, "in-

volving violence". 
The motion was negatived. 

Mr. Speaker: Now Pandit Kunzru's 
amendments. 

The question is: 
In pcrge 1, for lines 18 to 20, from 

'in the interests of the security" to 
"morality" substitute: 

"in the interests of the security 
of the State, decency or morality or 
for the prevention of defamatoq 
attacks on heads of foreign States 
or public disorder." 

The motion was negatived. 
Mr. Speaker: The question is: 
In page 1, line 22, for "incitement 

to an offence" substitute, "inciteTnent 
to an offence involving violence". 

The motion was negatived. 

Mr. Speaker: The question is: 
In page 1, after line 22, insert: 

"Explanation.-The pre-censorshiP 
()f news before their publication 
in a newspaper or other document 
or the banning of the entry of 
newspapers and other d~uments 
into any part of the terntory of 
India shall not be deemed to be 
reasonable restrictions imposed 
within the meanine of this clause." 

The motion was negatived. 

Mr. Speaker: Now that concludes 
all the amendments ........... . 

Prof. It. T. Shah: Sir, what abQut 
amendment No. 51 in List 2! Was it 
put to the House ? 

Mr. Speaker: When the amendment 
was called out the hon .. Member did 
not say that he wanted lo move It. 
That is what I find from the record. 

The question is: 

! "That clause 3. IlS amended. 
stana part of the Bill." 

The House divided: AIIC., 228; Noes. 
IV. 
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The motion was adopted. 

Mr. Speaker: The motion is adopted 
by a majority of the total Memoer-
ship of the House and by a majority 
of not less than two-thirds of the 
Members present and votml. 

Clause 3, as amended, W<!S added 
to the Bill. 

Clauses 4, 5 and 14 

Mr. Speaker: We will now take up 
clauses 4, 5 and 14. Clause 14 is the 
Schedule, there being no separate 
Schedule to the Bill. They are all 
alike and we shall have a common 
discussion, on the amendments and 
clauses together, and the voting, if 
the House is so agreeable, will be to-
gether on all three. If any person 
wants separate voting 011 each clause 
I have no objection to doing that. 

The time allotted is an hour and a 
half and we sit up to 6-30 P.M. at the 
latest. today, and then of course to-
morrow. I will first go through the 
amendments. I will call out the names 
and hon. Members who wish to move 
their amendments may please indicate 
It. 

Clause 4- (Insertion of new article 
31A) 

Prof. K. T. Shah: I beg to move: 
(i) In page 2, line 14, jor "the fore-

going provisions of this Part" subs-
titute "article 31". 

(ii) In page 2, line 25, for "local 
area" substitute "area or in relation 
to any form of property referred to 
in article 31". 

(iii) In page 2, line 27, for "existing 
law" substitute "existing laws or MlS-
toms for the time being in force. or 
judicially l'ecognized. and relating to 
inheritance under testamentary or in-
testate succession". 

(iv) In page 2, line 30, after "any 
rights" insert "as to personal or 
movable property, in the shape of 
shares. stocks, securities, debentures, 
cash at bank or in hand. or goodwill. 
copyright, patent right. and all 'other 
rights of ownership, survivorship, c0-
parcenary, and the like. and as re-
gards rights". 

(v) In page 2. after line 32, inurt: 
.. (3) All estates in land. or any 

righUs flheI"ein, br in reprd to 
:my personal or movable property 
mentioned in the next precediDa 
sub-clause. if and when taken over 
by the, SAte, ~ by any Corpora-
non owned Dy or worElDl UDfM' 
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the control of the State. shall bt! 
so organized, formed or operat-
ed as to avoid the creation ot any 
rights of tull and permanent 
ownersh,ip in such estates, and the 
rights incidental thereto or con· 
sequent thereon, in any private 
individual: 

1;»rovided that notwithstandine 
anything in this sub-clause, it 
shall be open to any State, to or· 
ganize cooperative cultivation and 
farming of lands thu~ taken over. 
on the basis of compulsory co-
operation for aU purposes and (lC-
tivities in connection with the cUl-
tivation of such lands allowina 
such limited rights of ownership 
to the cooperators for their life 
only, so organised and workinl 
such lands: 

Provitled further that a definite 
maximum limit shall be imposed 
on any individual holding in such 
compulsory universal cooperative 
associations for farming." 
Shri NaziruddiD Ahmad: I beg to 

move: 
(i) In page 2, line 18, for "abridges'" 

aubstitute "restricts". 
(Ii) In page 2, line 19, after "pro-

visions of this Part" add "except that 
relating to compensation". 

(iii) In page 2, omit lines 20 to 23. 

Prot. S. L. Saksena: I beg to move: 
(i) In page 2, omit lines 24 to 32. 
(ii) In page 2, line 27, f(Yf "existinl 

law" substitute: -
"existing laws or customs tor 

the time being in force, _ or judi-
cially recognized, and relating to 
inheritance under testamentary 
or intestate succession". 
(iii) In page 2, line 31, after .... ny 

rights" insert: 

"as to personal or movab~ pro-
perty in the shape of shares. 
stocks, securities, -debentures. 
ush at bank or in hand. or good-
will, copyright, patent right, and 
all other rights of ownership. 
survivorship,_ coparcenary and the 
like, and as regards rights". 

-(iv) In page 2, afte-r lin~ 32, inse1"t: 

"(3) All estates in land, or any 
rightj.<l Uhe~in, Qr in regard to 
any personal or movable propert7 
mentioned in the neJC;t precediDc 
sub-clause, if and when taken over 
by the state, or by any Corpora. 

Hon owned by or working under 
the control of the State, shall be 
so reorganized, formed or operat. 
ed as to avoid the creation ot any 
rights of full and permanent 
ownership in such estates, and the 
rights incidental thereto or COD· 
sequent thereon, in any private 
individual: 

Provided that notwithstanding 
anything in this sub-clause, it 
shall be open to allY State, to or-
ganize cooperative cultivation and 
farming of lands thus WKen over. 
on the basis of compulsory co-
operation for all purposes and ac-
tIvities in connection with the cul-
tivation of such lam!. allowing 
such limited rights of ownership 
to the cooperators for their lite 
only, so organised and workin& 
such lands: 

Provided further that a definite 
maximum limit shall be imposed 
on any individual holding in sucb 
compulsory universal cooperative 
associations for farming." 

Dr. Ambecikar: I beg to move: t.../ 
In I'age 2, line 28, after "are.·' h,· 

sert: 

"ana shall also include allY 
jagir, inam or muafi or other 
similar grant". 
Ch. Kanbir Siagh (Punjab): I bel 

to move: 

In page 2, afte1" line 28, add: 

"PrOVIded tha/t such meaning 
sbaU in no case be taken to include 
lands or rights therein possessed. 
belonging to the proprietor there-
ot without any intermediary bet-
ween the prQprietor and the 
State". 
Shri Hussain Imam: I beg to move: 
In page 2, line 32, add at the end: 

"but snaIl not include the right \ 
to receive arrears of rent and ces-
ses accrued betore vesting order". 
Clause 5.- (Insertion of new a1"tic~ 

3lB.) 

SlIri NazIruddin AIuDad: I bee to 
move: 

(1) In page 2, for lines 35 to 43 
substitute: 

"3IB. (1) The PresIdent shan u 
soon as may be appoint • Co~ 
sion coDsbtinc of a Judie ~"" 
the SuDreme Court or of a HiP- .. 
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Court who shall be its chairman, 
a Member of Parliament and an 
officer of the Central or a State 
Government with revenue experi-
ence to examine the provisions of 
the Acts specified in the Ninth 
acheduleand report as to the 
justness and propriety of the said 
Acts with particular reference to 
the compensation provided for, 
and may determine the limits and 
scope of such examination, the 
procedure to be followed by the 
Commission and also prescribe a 
time limit for the report. 
(2) The President shall consider 
the report and may make such 
adaptations and modifications in 
any of the said Acts whether by 
way of repeal or amendment for 
the purpose of bringing the provi-
sions of any of the Acts into ac-
cord with the provisions of this 
Constitution, as he deems fit and 
proper, and the Acts as so adapt-
ed or modified if any shall not-
withstanding anything in this 
Part be deemed to be valid 
and their validity, propriety 
Qr sufflciency shall not in 
any way be questioned in any 
cour\ on any ground whatsoever." 
(ii) In page 2, line 39, for "abridges" 

Bub.titute "restricts". 
Prof. K. T. Shah: I beg to move: 
(i) In page 2, line 38, omit comma 

and "or ever to have b~come void,". 
(ii) In page 2, line 40, for "this 

Part" substitute "article 31". 
(iii) In page 2, after line 43, add: 

"Provided that, bef:>re the Acts 
listed in the Ninth Schedule can 
be afforded the protection of this 
article, they shall all be referred 
to the Supreme Court, under arti-
cle 143 of the Constitution, and 
only such of them, or such parts of 
anyone of them, as are declared, 
on such referen('e to the Supreme 
Court, to be consistent with, or 

'taking away, or abridgiEg any of 
the . rights conferred by arti.cle 
31 of the Constitution, shall be 
deemed to be, and always to have 
been, valid." 
Shd Hussain Imam: I beg to move: 
In page 2, after line 43, add: 

"Provided that the President 
shall have power within twelve 
months of the passing of this Act to 
require the state Legis!ature to 
mQd1fy the Act in a manner 
specifted to brine about unl-

formity and remove discrimi-
nation. And if the State Legis-
lature fails to do so within ninety 
days the President shall make 
such amendments and the Act shall 
be deemed to have been always 
so amended." 
Shri Syamllandan Sahaya: I bee to 

move: 
(i) In page 2, after line 43, add: 

"Provided that nothing in arti-
cle 31 (a) shall be deem~ to pre-
clude any person from asserting 
his rights under this Part if ~u<:h 
rights are affected by any of the 
provisions of the Acts specified in 
the Schedure. not being provisions 
relating to the acquisition of Es-
tates, to !he amount of compensa-
tion or tc the method of fixiltion 
thereof." 
(ii) In page 2, after line 43, add: 

"Provided that where the right 
of the State to acquire or deal with 
an Estate under the provision.c; of 
any of the Acts specified in the 
Ninth Schedule is not in question. 
nothing in articles 31A. and 3lB 
shall be deemed to preclude the 
Courts from adjudicating upon 
claims to the compensation fixed 
by the State and mocre of distri-
bution thereof as between the 
various claimadts whetber Sucll 
daims are based upon the rights 
conferred by this Part or the gene-
ral law governing the parties." 

Clause 14.-(Addition of Ninth 
Schedule.) 

Shri NaziruddiD Ahmad: I belt to 
Illove: 

In page 4, omit clause 14. 
Shri K. Vaidya (Hyderabad): I be. 

'" to move: 
(i) In page 4, after line 33, add: 

"12. The Hyderabad (Abolition 
of Jagirs) Regulation, 1358 Fasti. 
No. LXIX of 1358 Fasii." 
(ii) In page 4. after line 33, add: 

"12. The Hyderabad. Jacil's 
(Commuiation) !Regulation 1351 

Fasli, No. XXV of 1359 Fasll." 

Mr. Speaker: The amendments will 
be taken as moved and placed before 
the House. I might clarity one im-
pression on the part of hon. Members. 
that some seem.to be under the lm-
pression that when an amendment II 
referred to here by number 0DI7 tile 
number of it 11 referrecl to w II*t-
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tloned in the reiU1ar proceedinis. 
That is not so. Even if I mentiEm 
only the numbers here, just for 
the sake of saving some time, in the 
regular proceedings of the House, the 
actual amendments are puJ down. "The 
whole of it goes into the proceedings. 

No one need be under the impres-
sion .that only the number is put in. 

Now I will come to the amendments. 
It is probably too early to say what 
time the hon. Minister will require. 
Any way, I find there are eight hon. 
Members who have moved amend-
ments. We have now one hour and 
forty minutes of which I shall reserve 
about 20 minutes for the hon. Prime 
Minister to reoly to the points raised. 

An Hon. Member: He said he rna,. 
not require so mucR, or may not even 
have to reply. 

Mr. Speaker: Anyway he will have 
to make some statement by way of 
reply. 

Shri Jawaharlal Nehru: I do not 
think I will exceed fifteen minutes. I 
may take about ten minute3. 

Mr. Speaker: All the same, I will 
reserve twenty minutes. to be on the 
safe side. It may be that some agru-
ments are advanced which require a 
more elaborate reply. 

Well, if hon. Members are agreeable 
I. propose to call all those who have 
moved amendments to restrict their 
remarks to ten minutes. Fortunately 
we have roughly eighty minutes and 
so ten minutes each will be all right. 
Actually it may come to only nine 
minutes for a. little time is spent this 
way and that, So I call on PrQf. Shah 
now. 

Shri Gautam (Uttar Pradesh): And 
no time for any other Member? 

Mr. Speaker: No. 
Shrimati Durpbal: I would like to 

let one or two points clarified, thoug. 
not now, but under the relevant clau-
ses. • 

Mr. Speaker: I do not think it is 
possible now. Let us net have any-
more discussion now. 

Shrlmati Durl"abal: But the hon. 
Minister has agreed to ........ . 

. -
Mr. Speaker: Let us not spend any 

more time on this. Perhaps it will 
be better if the Prime Minister is con-
tacted in regard to these points so that 
be may clarify them durina his reply. 
.It is better to send him a wriUen inU-
mation. 

Pr~f. K. T. Shah: Sir, after the ~rf
ficatlOn you have given me, that the 
text of. the amendments is beinl" re-
co~ded 10 the proceedings, I do not 
th.mk I need read out their text. I 
wIll not take up the time of the Hou. 
by reading them out. 

The four points wllich I am trying 
to make by these various "amendments 
are as follows. 

~irst ?f all, the attempt to extend 
thIS artIcle 31 to the entire Part. in-
~luding a~l ~he Fundamental Rights, is. 
m my opllllon, unnecessary; and is an 
unjust extension. It should be confin-
ed only to the articles actually affected. 

The second point is: that we can 
extend the principle of this amendment 
to the personal property also, not 
merely to landed estates. Equality of 
treatment should be maintained in this 
regard as between personal property 
and real property. 

The other points are relatively minor, 
and I do not want to take up the time 
of the House by dwelling on them. 

The more important points are as 
regards the personal progerty, and the 
reorganisation of agricultural land after 
the ownership rights are abolished or 
taken over, and the desirability. from 
a variety of points of view, of recon-
ditioning our agrarian econom,. so as 
to meet both the food problem and 
the production problem in general. It 
is on that point that I propose to con-
centrate in this connectioll. 

I do not want to read out the text 
of the amendment which is No. 66 in 
List No.2. In short it sayS that when 
the estates have been taken over, they 
should, instead of being given over to 
small pellsant proprietors, be reorga-
nised and reconditioned In. suc:h a 
manner that all the handicaps of the 
small holdings of to-day, with their 
inability to utilise better technique of 
cultivation. better instruments or bet-
ter irrigation manure, or marketinl. 
should be avoided. I. therefore., SU8-
gest that. since we do maintain and 
keep up under the Constitution richts 
to property, we should reorganise these 
holdings into a cooperative system. In 
that system the right of property will 
not be absolutely denied; but property 
rights, being kept intact, the holdinp 
would all come within the POOl. so to 
say. There will be no exceptiooa. The 
holders will be able to contribute 
everything they have besides !aDd. 
that is to say, cattle, their labour, tbefr 
tools and implements, and .. enD 
hire other tools and tnatruIDtIItI for 
mechanised cultivation aDd for· ..... 
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scale farmin" By this means, they 
would be able to utlise· better seed, 
better water ')upply. and so on. In 
this way, also the yield per unit from 
the COll1bined and cooperating hold-
ings in the country may be increased 
substantially. 

I hold t~at. while theoretically it 
is not impossible for ambition of self-
sufficiency in the matter of food or in 
the matter of raw materials of indus-
try. 10 be realised, I um very much 
afraid that. neither within the next 
year nor for many years to come shall 
we be able to achieve that amhition, 
unless we reeondition our agrarian 
economy somewha t in the manner I 
am suggesting. I am suggesting a 
reorgunisation of land wherein the 
ownership rights of present day Zamin-
dars and their intermediaries have 
been taken away, or are taken over 
with or without compensation, as the 
case may be. These estates should 
be m'lde into large-scale cooperatives. 
which would dilWense with innumer-
able boundary marks and the 
other defects that the small landholders 
suffer from. There must. however, 
be limits prescribed to the size 
of t.he maximum holding by any par-
ticular indivi'dual. That would not 
go against the principle_ of cooperation. 
After all, if you wish to create small 
peasant proprietors. and make them 
work cooperatives, then you must see 
to it there is no means of exceeding 
a certain maximum limit. For my 
part. 1 would like to restrict it only 
to the life tenure of the peasant 
lrolders. and at the end of the present 
generation, so to say. the land could 
be easily collectivised. That does not 
liappen at the present time but as you 
take over these landed estates, the,. 
should be made into cooper.,iltives so 
that the difficulty of small hold in,s 
may disappear. 

This. as r said, should apply also 
to movable property according to one 
of my amendments, and. therefore, 1 
commend them to the House. 

Shri Nazlruddilt Ahmad~ After hav-
ing witnessed the slaughter of nume-
rous important amendments without 
argument. without debate and without 
anybody knowin, what was happen-
ing, it is somewhat of a poor conso-
lation to me to be able to speak on a 
comparatively unimportant amend-
ment. But I shall make the best use 
of the opportunity that has now been 
offered to me. 
I P.II. 

Regarding the abolition of zamindarl 
the whole question is luppOied to 
rest on the answer to one queatlOll. 

Are zamindaries to be abolished? But 
as soon as an affirmative answer IS 
given what shall we do? Some seem 
to thillk that once we agree to the 
abolition our task is finished. I 
however, believe the real question 
has not been answered; the 
question has only begun. 7'he real 
question is whether we should pay 
any compensation and if so wllat 
would be the standard of com-
pensation. The Con~titution says 
that we may abolish zamindaris cn 
payment of compensation. The word 
compensation was left beautifully 
vague. I tried during the considera-
tion of the Constitution in the Cons-
tituent Assembly to clarify the mean-
ing of the word compensation-that is 
adequate or fair compensation. The 
word compensatinr. has a clear legal 
meaning-it is fair compensation. I 
said at the time that if we did not 
clarify it. the State Legislatures would 
be tempted to pay inadequate com-
pensation or even no compensation at 
all. The crucial question is whether 
compensation of the kind which we 
thought at the time and as the plain 
meaning of the word su,gests, . has 
been paid. offered or provided for. 

Now as to the meaning of the word 
compensation thp. weighty words of the 
Prime Minisi.el· may be usefully rp-
called. When he was speaking on an 
earlier occasion. when Mr. Hussain 
Imam suggested toat i'amihdaris 
could be abolished only after payment 
of sufficient compensation. With this 
the Prime Minister agreed. I base my 
entire arguments on this statement 
that something like adequate and pro-
per compensation should be paid. 

I fully know that zamindaris have 
no legs to stand upon. They were the 
creation of certain administrative ex-
i~t:nci~s of the MOlihul dAYS. Durinl 
the Hindu period there was noth-
ing like zamindaris. During the Mog-
hul period they wanted revenue to be 
collected. and they did not know what 
to do. So they appoin~ high mili-
tary officials and others to make col-
lections in distant parts. They were 
allowed some remuneration for mak-
ing collections. There 'were various 
adjustments as to the expenses of the 
army and so forth. That was the nuc-
leus of the zamindari system in India. 
In tact the State having the prior 
right of revenue that was allowed to be 
collected by certain persons who were 
later on described as zamindat·s. This 
led to the creation of zamindars of 
various degrees down to the individual 
above the actual cultivator. So, his-
torically as well as on ,rounds or 
ethics and on grounds of policy the 
zamindars have no le,s to stand u1M)lL 
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But there is one aspect of the ques-
tion which must be viewed from the 
humanitarian standpoint. 

[MR. DEPUTy-SPEAKER in the Chair] 

The zamindars of today have, some 
of them, purchased tneir zamindaris 
as if thev were property which cou ld 
be transferred. The British Govern-
ment which stepped into the shoes of 
the Moghal Government admitted the 
transferability of the property of 
.zamindaris. The Government in . or-
der to ensure the amount being rf'2-
lised annually by order made zamin-
daris saleable. For its own interEst 
in the regular realisation of the reve-
nue, Government itself declared t.hat 
zamindaris are saleable for realisa-
tion of arrears. Therefore, although 
the zamindars had no title to land ex-
cept that they were holders of office 
of collector~. Government in order to 
safeguard quick and regular realisa-
tioll of the revenue made them pro-
prietors for the interest of the Gov-
ernment itself. Now centuries have 
passed and this system has continued 
J:lnd by law and usage, zamin-
dars have now come to be 
regarded as proprietors. We 
know that if a man holds any proper-
ty to the exclusion of others tor a 
period of twelve years, he acquires an 
indisputable title. So, by long usage 
the zamindar acquired some kind of 
proprietary rights. 

I rely on the Prime Minister's clari-
ficatiun that some formula has to be 
evolved by which the zamindars may 
be paid a fair compensation. ,Thel'e-
fore the whole question reduces itself 
.tIS to the SUfficiency or propriety of 
the compensation as we understand it 
or let us say, as the Prime Minister 
understands it. Although the Consti-
tution provides for it, although the 
110n. Prime Minister admitt~d it. still 
we art' asked to validate certain Acts, 
without considering whethel' the 
:atandard of compensation laid in them 
is fair or adequate. The Acts have 
not been examined. Nobody knows 
whether the standard of compenSH tion 
in these provincial Acts is fair or not. 
n has been disclosed in the Patl'la High 
Cou~t cn~e that before acquiring 
:zammdarls there have be~n a lot of 
deductions from the actual valuation. 
fit'st of all a hi~h tax on agricultural 
lUcome was allowed. Thel'C were then 
other deductions. The re"ult was very 

little was left and there were cases 
where nothing was left. (An Hon. 
Member; That is not true.) There are 
pven cases were the zamindar had to 
pay something in order to let rid of 
bis land, (An Hon. Membe1': That is 
wrong.) I do not know whether it is 

right or wrong. I would welcome an 
enquiry into the matter. I do not like 
the interruption ot a friend to be 
taken as gospel truth. I know be Is 
young and enthusiastic and full of hilh 
hopes and he is known to be ready to 
ride 1'0ughshC'd over rights of proper-
ty which he may consider to be too 
archaic and too unimportant to be 
troubled about. 

An Hon. Member: These are to be 
examined by the President. 

Shri Naziruddin Ahmad: The Presi-
dent has certainly powers to do tbat. 
But the President does not himself 
examine them. The Law Department 
or some othe:- Department does that 
for him. There are often pitfalls in an 
Act which may.not appear on the face 
of the Act, and the matt~r bas to be 
considered as to concrete cases. This 
cannot be done by the President. The 
question is whet)1er anything satisfac-
tory and acceptable to the House bas 
beel1 placed before us and whether we 
should aeceot it. I urge that you vali-
date the law subject to the payment of 
proper com~nsatioll4 whatever thal 
may be. That is one of my amend-
ments and if we validate them subject 
to compensation, then I think the mat-
ter may be considered by some autho-
rity aDd the authority may examine 
each case with 11 view to find out an,y 
po~sible hardship and if that is done. 
I will be satil'fied. After all we are 
takillg away somebody's propel t,y and 
it is not ,) good thing to take away 
any body's property without fair com-
pensation or with inadequate compen-
sation. I may make it quite clear that 
I am not a l;mdlord nor am I a tenant. 
I am absolutely walking about with 
almost all my properties about me and 
so I have no special interest in the te-
1I;1I1ts nor any personal interest in the 
zamindar. I am only interested in fair 
principles. which have been recognised 
by the Constitution. being applied and 
justice being done. 

Prof. S. L. Saksena: I am glad that 
these amendments have been brought 
before the House. I wish to point out 
that when article 31 was under discus-
sion at the time of Cons'titution-mak-
ing. we had ur~ed that that article 
would stand in the way of zamindari 
abolition. If our views had been ac-
ceRted then and the article amended 
properly. probably many ot the Acta 
which have been declared to be ultna 
vires in Patna and at other places 
would not have happened. We do not 
know how much mischief has been 
caused by delay in brin,in, this mea-
s~re. In f!lY provin(.'8,· the delay has 
II ven zam,ndars an oPPOrtunity to 
turn to cash wbatever they could and 
the delay has been due to the Govern. 
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ment not accepting the amendments 
which we had then suggested. Only 
in one case the High Court has, of 
course, held that our Act in the U.P. 
was valid. I am therefore glad that 
clause 5 of this Bill will now stop all 
litigation. It will become an Act with 
no further right of appeal anywhere 
an.d that I think is the main part of 
thIS amendment. Article 31 only said 
about the zamindari property. Here 
also we are only talking of that pro-
perty. I think a time will come very 
soon when we might have to nationa-
li~e the industries and then again we 
wIll have to amend the Constitution. 
I would suggest that we may do it 
here now itself and avoid any litiga-
tion. The rights we are taking here 
I do not think, are ideal. I therefor~ 
think that there should be some fur-
ther amendment in the Constitution 
with wider powers and I have there-
fore suggested amendments in that 
direction. 

My contention is that the pr.esent 
zamindari Bills only create better con-
ditions for the zamindars than there 
are today. In our province by aboli-
tion of zamindars. there h-ave come in-
to the scene bhoomidars and that 
means that instead of about a few 
million zamindal's today there will be 
100 millions of bhoomidars. Thi3 I 
think is not a healthy change. I wo~ld 
have wished that all these people-the 
village communities in the State were 
able to co-operate and start cooperative 
farming and enjoyed the rights of the 
land. In that way, there would be 
more standard cultivation and the 
people would be able to solve their 
food problems. At present, it is nnt 
possible to do 50 because the small 
holdings of the tenants cannot be cul-
tivated on modern lines. In my di,;-
trict the average holding is less than 
an acre. You can imagine that in a 
population of 40 lakhs the holder nr 
less than one acre cannot cultivate hi!' 
land on scientific lines and the result 
is that these people are very poor. 
They go all over the country and they 
cannot make both ends meet. If there 
is co-operative farming and the whole 
villages combined into one, then there 
would be better co· operative farmin, 
and farming on scientific lillJeS and 
we could produce much more grain 
and much better results would be ob-
tained if the whole village is collected 
together as a co-operative farm. Sure-
ly the produce will be several times 
more than the produce which single 
farms of half an acre of land wID pro-
duce. You cannot really put the man-
ure, the organised facilities and all 
those thin,. for half an acre. If the 
wbole vll1 •• ~ Is one, 1'lU can atrord 
tube weill, new seed8. etc., wbleb will 

bring in ,reater production. Unless 
such a thing is done, I am sure, you 
cannot solve the food problem. It can 
only be solved when the land in t.be 
c.ountry is cultivated on scientifle 
hnes and more modern methods. M7 
vie~ therefore is that the new BiU 
which had been passed in our pro-
vince will not really solve the real 
problem. It will only create a larger 
number of small zamindars and bhoomi-
dars holding half an acre. What does 
this actually amount to? Of course 
he is the owner no doubt. but he can': 
not do anything with it. He is as bad 
as he was. Probably the number· of 
these big zamindars will be less but 
worse conditions would follow. I think 
th.'! present reform is not a reform in 
the real sense and I have therefore 
suggested these amendments and it 
they are accepted, it will enable the 
Gov€:rnment to c(H)rdinate the agri-
cultural properties in a better and 
more scientific manner. Then only 
we shall be able to produce all the 
grain that we reQuire in this country. 
Unless a scheme which envisages that 
the whole country is cultivated on 
modern lines and the results of scienti-
fic research are taken to the fields is 
adopted, we shall not be able to pro-
duce enough grain for our consump-
tion. It is therefore necessary that we 
must have better methods ot agricul-
ture. That would only be po~sible by 
making agriculture more scientific. I 
am afraid the present amendment will ' 
not be able to give us that advantage. 
Therefore, I suggest that my amend-
ments should be accepted by the 
House. 

Shri Hyder HuseiD (Uttar Pradesh): 
Being a lawyer myself, I wanted to 
participate in the general debate on 
the Bill; but unfortunatelY, I did not 
get a chance. Therefore, I have to 
renounce the character of a lawyer 
and speak as a zamindar. I am a 
zamindar and I may sa,v an old one 
also. My family has lived in one parti-
cular village for 15 generations and we 
have held this zamindari for the last 
four or five generations. I say for the 
last four or five generations because 
before that period. in the province 
of Awadh, it is not possible to say what 
the state of atrairs was. In spite of 
being a zamindar, I have never allow-
ed my personal interest to influence 
my opinions on public matters. In the 
matter of the abolition of zamindari, 
I hllve reconciled myself to the posi-
tion that it must RO. We cannot bUnd 
ourselves to the realities of the situa-
tion. When we ftnd that Jdnpbfp bas 
,one. the Czar Is no more and the an-
sent kings are kines mere17 in • dif-
ferent senJe ot the word, ~nstttuttonal 
heads or Qrnbols, the treat dukedoms 
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and earldoms are a :natter of history 
and even (,)Ul' great and pompous rul-
ing chiefs al'e gone. How can the poor 
zamindars expect to hold on to their 
little kingdoms? Moreove.r, the urge 

~. the times i~ that it should flO. The 
ountry has been waiting for agrariall 

re orms for the last quarter of a cen-
tury. The question of abolition of 
zamind,iri has been proclaimed from 
the housetops for the last decade and 
a half. The modus operandi has been 
betore the country for the last four 
or five years. and if I may say so, the 
exemption of the Zamindari Abolition 
Acts from the Constitution, before 
this House for over two years. 
There is a clear indication of 
the policy in the old Act, article 31 of 
the Constitution. That prf)vision was 
intended to give exemption to 

lhe Zamilldari Abolition Acts from 
the operation of the Constitution as a 
whole. Unfortunately. we filld that 
that provision has proved ineffective 
as we can see that even where the 
Acts have been upheld they cannot 
be enforced. In the Uttar Pradesh, 
the State from which I have the hon-
ollr to "ome, we have had a decision 
of a Full Bench of five .Judges at 
Allahabnd upholding the Act. yet. it 
cannot be enforced Cor the simple rea-
son that the stay order is still there. 
The same is the case in Nagpur, The 

"NQgpur High Court has upheld the vali-
dity of ~he Art: yet the stay order is 
there. Under these circumstances. 
there is no option but to expand the 
provisions of the old article :~ 1. For 
these reasons I would like to support 
the. Bill 

With re2ard to compensation, a ~ood 
c'!e.~ has already been said here. 
But. my approach is entirely different. 
There is a principle of law known as 
quid. pro quo, and that principle is ap-
ph~d to properties acquired under the 

.J.andAcquisition . Act. I beg to sub-
In!t that that principle i:J wholly. i!l!1J>-
llht<abl", to the ~ase of the aCQuIsItIon 
ofzamindaris ,for ;'the simple reason 
that it is in the· nature of nationaU-
sotion' of 'estAtes, J]ntortupately. there 
ilt no provision'in the Constitution with 
regard to nationalisation. But. the 
form', of nlltlooalisation differs in thf! 
case'i:ifvariouskinds of properties. In 
the case' ofzamindaris. I submit that 
this is perhakls the only way in which 
it would be possible to nationalile 
l~e ,e!ltates. TherefQre. the prin~iple 

"Ol quid Pi"o qUO 'is not 'a~lle.ble. 
Sqme ,~om~~atioo ~ ... ~~to be plaid. 

·:.:rhe J,bQn. ~.)me Mmister, used the 
, v(p'rq., 'adequate' and that' bas been 
:"ePftl~d by several .peabJ'l. With 
~~ 'r((,·t· "acieA.v. ira. ''-tl ' t 
/r8to"S\i~it-th.'1-00J~06· N 
~~~quac'y ~f the com,pe~tlQD 'muat 
jj;t:;:J" •. S.D •. 

depend upon the standard from whicb 
we have tC' jud~e it. F!Jr instance. the 
question is whether we are goine to 
judge the value of a zamindari from 
what it was half a century aeo or 
value of the zamindari on the date of 
acquisition. I submit, according to 
all principles of jurisprudence and 
law, the date of acquisition is the only 
date on which the adequacy of the 
compensation can be taken into con-
sideration. It is very well known 
that zamindaris have lost practically 
all value these days and therefore. 
we have to be content with 
what we get. Apart from that, 
there is one other question: C om pen-
sation can be paid only having re-
gard to the resoulces of the State and 
tne requirements of those who are 
getting it. My submission is that 
whatever the zamindars are gettin~ 
is quite enough for the present gene-
ration. The future generations must 
~3rn their livelihood and they have 
no husiness to live on unearned in-
comes. For these reasons I beg to 
support the Acts which have been 
pa3sed by the various States and they 
are detailed in the Ninth Schedule. 

Shri K. Vaidya: I have moved two 
;Imendments for the inclusion in t.he 
Ninth. S .... hedule of lhe Hyderabad 
(Abolition of Jagirs) ReJlJlation. 1358 
F. and the Hyderabad Jagirs (Commu-
tation) Regulation. 1359 F. So far as 
the abolition of jagirdhris is concern-
ed. it was considered to be a very 
benevolent act on the part of the 
Government after the Police Action. 
Everybody in the State appreciated it 
very much. The conditions were such 
that nearly a quarter of the territory 
of Hyderab;ld was held bv these feu-
dal lords. Neady a fourth of the 
population was living t'hiere. The 
annual inc-orne from these \qirdaris 
was about 25 .lakhs or even more. 
Now. from the jlllirdari" that have 
been taken under the administration 
of the Government. the total income 
is more than Rs. two crores. of course. 
@xcluding the jagirdari of His Exalted 
Hj~hness which comes to nearly about 
as. two crores a year. Of course. the 
Nizam himself has surrendered bia 
jagirdari and the administration is In 
the h'lnds of the Government tbe~ 
This· step was ven mucb appreciated 
by the· people there IIIld they ..... 
very eratetul to the G)vemment at 
India. Tbe conditions in the ......... 
there .... e... peculiar. In Ilddftt.;- to 

the USU .. ·. al NVea. ue . taxes. • !Iae7.a~: ... II .. se"era! other IDnns of tax.-til . \l1li4 to .. ~ fIIam ... ., ... . .. lr:f. ...... 1rUl ............ . 
leani that tIlQ' ...... tax til 
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[Shri K. Vaidya] 
that is to say, they used to count the 
number of cattle by the numbel' of 
the tails and levy a tax on the IIum-
ber of tails for horses. Aod they 
h3ve a taX on norns ...... 

Shri Syamnandan Sahaya: Do hor-
ses there have horns? 

Shri K. Vaidya: I mean 00 cattle 
with horns. they had a levy on them 
by cOllnting the horns. And they had 
taxes on choolas or hearths. The offi-
cers of the jagirdar entered the house, 
counted the number of choolas and 
levied a tax a('cordingly. And they 
had a cradle tax. When a child is 
born in the house, there is a cradle 
and they used to assess the tax accord-
int:; to the number of cradles in the 
family. Also when a child is born in 
the jagirdar's f::m,ily. 'Some tax is col-
lected. Similarly there is a tax when 
there is a marriage in the family of 
the jagirdar. And so the people were 
beillg oppressed all aloo.e in these 
VariOll'i ways Now all, these things 
have been abolished and the people 
llre very happy on that count. 

The question now i~ ~his. After 
the abolition of the Jaglrs. a few 
months after. the Government had to 
("o!'"lsider the question of commutation 

. ~nd thereff)l'f~ they passed a regula-
tion regarding the eommuUltion of 
j:lgirs. There al e pow these regula-
tions rdating to this I want that this 
should also be included in the Sche-
d~. I say this because these jagir-
d;;rs are trying to form associations 
and co lIed funds and considering the 
questicn of raising this matter in 
courts of law. Of course. they. have 
suffered badly and therefore. natural-
ly they are tl'yin~ to disDute this mat-
ter ill a court of law. I therefore say 
that thi::: thing should he included in 
the &chedule as items 12 and 13 .. That 
i& the 'purpose of my amendments. I 
hope everybody will agree with my 
slIggestion. Evervone aJlrees. with the 
proposition that jllgirs should be abo-
lished. Some people Willlt that com-
pensation should be paid to them and 
there are the regl,llations, relating to 
t~at matter .. , I only want that .these 
,h:>ulq be :included ill 3chedule Nine. 
.Iajs~: . want to. bl'ing to the notice 

~'f':the I'louse the other question which 
$.':ljp'PJrtant' Espec!ally ill . W~rangal 

'Ut1:r:ct where trere, art> a .IHr~e' '1,llfTl-
~r of people who, have fXitta' lan48. 
~~y ~r.e no~ j&glr ranQ: ~\It '8 tarrit-
lyJl'la)~ have ,as IllJ,lCh:,2S,· si~Qr, Ql' 
se~~nty th,qu~and a~res·,Qf."Iand •. 0' f.: t.ir.~e, qO\v. they )lIly~, div:i~~ "U,e 
".' ~."~ arlt'Jl1~, tl:f~ .. mf!.?~l:)er.' ~ (It., ,the. f~J
, .;',,', t ~.i~. ~';,e~fe4.:,$b~~. '~n~-

'" 

~~~?(,Wi; 
ments. but I do not want to ~~ 
them now. There are also ~ 
with as mu.ch as 1,000 or 2.000 ~ •. 
of I~nd wh!ch they have acquired by 
lendmg money to cultivators on to.. JI 
terest. And slowly the land has cOJtJil8llll 
up.de~ the ownersip of the aotDC4r. 
But It IS not prope~ly looked after. Of 
course .. now there IS the Tenancy Act 
f)y WhlCh Government has the power 
1.) take ove!' the land which is not 
pnpcrly ('ultivated and handini it 
I)ver to other tenants. 

I request that those Regulations be 
in! iuoeo iI, Schedule Nine. These are 
my amendments and I think. they will 
be unanimously carried. 

Shri T. Husain (Bihar): I think as 
a zamindar I should OPPOse this Bilt-( 
and the article :H. But I stand up now 
to support the Bill and also article 31. 
My only 5, Jurce of income is from 
zamindari and if this article 31 is 
passed and it is bound to be passed. 
my ineome will become one-tentb of 
the present income. I will nearly ~ 
come a pauper and zamindars will be-
come paupers. The reason why I sup-
port this measure is obvious ..... 

Shri Hussain Imam: To pauperise 
the people. 

Sbri T. Husain: One reason is ~ 
it is in the interest of the pet-pIe and 
it is for the good of the people and 
therefore. as a eitizen, I must ~gport 
it. My hon. friend to my lett says 
that I am pauperising the people. W. 
have pauperised the ruling chiefs and 
we are going to pauperise all the vest-
ed interests, because we want equa1it.7 
in· everything. If it is in the inu.-t 
of the country. it does not matt. 
whether certain sections are pauperia. 
ed or· not. 

My second reason for s~pportiDa 
this article is that 1 believe· m tbIt' 
dictum that half a loaf is better tbaD' 
no bread at all.· The present Qovern-
ment are going to pay us 5('rriethiDC. 
may be a tenth or a tweJ2tietb. but 
something is going to be paid to us. 
either in cash 'Or in· bonds. or partly 
in' 'cash and partly in bonds. ADd it 
may . be paid 'in UUlQal .;!!Qual m.tal-
ments tor. torty years. BUl, it. is cer-
tain that something is goiD&"tu,be paid 
to us; It: may 8OrDe. ..... 

S"d(M~' -..: Veq &Ia«tl~ 
, S1ir~ ";'H~: :Well, I,.do not ~ 

wb.at myfrh:nd· to DiY left. lTle~.·!~ 
:~~~ Sn~r~IY'': 1 arc::. be i~ 
f. "'9ClM .. l.$t.. '.~~\ ~~O QOt. =.~ 
a~~~s~."n~ ""':"';";' 
~"l$ ... ," ,." ',. ,.,'," .. , 
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Shri Hussain Imam: A democrlit. 
Shri T. Husain: If he had been a 

democrat, he would have been a mem-
ber of the Congress party to which I 
belong. Well. I am afraid the time 
may come when the Sodalist party 

... may cume in power :md when that 
happens we ail know what they will 
do to us. ' If the zamindaris are abo-
lished . at that time, they will not give 
us anything, on the other hand. they 
will ask us to pay them s.Jmething 
instead. Well, these are the reasons 
for which I support this Bil! and this 
article. 
[PAND1T THAKUR DAS BHARGAVA in the 

Chair] 

Shri Hussain Imam: I wish to draw 
the attention of the House that no 

_ zamindar in his senses objects to the 
dictum laid down by the Constitution 
or by the hon. the Prime Minister. 
The whole quarrel arises whether the 
intention of the Constitution is carri-
ed out or something is being foisted 
on us in the name of the Constitution 
which is not covered by t.he terms of 
the CrJl1stitution as embodied in the 
Constitution Act. And secondly ... 

An Hon. Member: We are al1lf'nding 
the Constitution. 

Shri Hussain Imam: No. What we 
..,\are doing is, according to the Prime 

Minister. to carry out the intentions 
of the Constitution which our word-
ing had failed to do. And there I am 
at on~ with him. that as a :\Ilember of 
the Constitutent Assembly, I am as 
much a party to this-though I was 
not present on that day-as anybody 
else is. Th~i'e were two cardinal 
principles of the Constitution-firstly 
about the Acts which are passed after 
the Constitution came into effect and 
those Acts which were passed upto 18 
months before th£' Constitution was" 

( brought into effect. Now I ask you, 
the HQuse and the Law Minister to 
certify that the eleven Acts are ('Over-
ed. by these two categories. Only four 
Acts come under the category that 
Were passed, allier the' Constitution' and 
had; receh'ed the assent of the Presi-
dent. Seven' Acts are not covered by 
this. 

'01'. Ambedkar: They were assented 
~. I unders~and. . , ' . 
i Shri Hussaha Imam: None, except 
~e • four.' They are the Bihar Act. 

V.P. Act. Madbya Pradesh Act and 
one GUter' Act. All' the reSt· have not 
IMHm assented to. 
.SJarI ~BIlwaU (Madra$): Ma~ ~ 

'~ba,. be~ ~en~ to. .. ' . .. J 

Shri Hussain Imam: Madras Act I 
of 1950 has been assented tao not the 
1948 Act. I refer to this fact because 
in the beginning I spoke on the sub-
ject and suggested that ample time 
should be given to the HJuslJ aod to 
the Select Committee to examme these 
t:10roughly. My complaint is that 
neither the Law Ministry performed 
its function nor was this House allow-
ed to go deeply into the matter due 
to hustling. I had been to the Library 
and I was ashamed to learn that very 
few copies. if any, have been taken 
from the Library by the Members for 
reading. I had to hang my head in 
shame. 

The other thing to which I would 
like to draw attention is to the dictum 
laid down by the hon. Prime Minis-
ter that we must pay fair. adequate 
compensation and not too much and 
I agree with that dictum. But. do 
consider the things as th:::y are £'XlSt-
ing. The whole thing i,; this that at 
the moment we have said that the 
compemation will be paid in. foyty .ins-
talments. In the Bihar Act it IS gwer: 
yearly. I am one with the Gov(>rn· 
ment in abolishing zamindari but on 
fair terms. 

Dr. Ambedkar: The words 'fair c"m-
pensation' do not appear in .l1'tide 3l. 

Shri Hussain Imam: I~ was the 
wording of the hon. Prime Minister. 
As far as article 31 is concerned, my 
charge is that the seven Acts that 
you are tnrusting down our throats 
are not covered by the .:>riginal pro-
vision:; of article 31. 

Dr. Ambedkar: They are governed. 
by new article 31A. 

Shri HussaiD Imam: I was referring 
to the fact t:'at we must face the facts. 
The Socialist party says that they are 
not going to honour the instalments 
that are going to be fixed by the 
Congress Government. The Com-
munists have df'Clared fro.n the hou.ie-
tops that they are not going to honour 
jf. Why be in a fool's paradise and 
believe that it will be p~jd ill 43 years! 
Half a loaf is bet~ t,han. .notm.n.,.ad 
if you have to give. you should llive 
Il.0w. You. should realise t!le pliaht 
of small landholder 01' zamindar wbc1 
b.as an. income of 500 or 600 or 1 000 
J1.I.pees. He is not a oloatt'd capitailst. 
I .aver that at least the· lower in-
come group should be Ii",en compea-
sation iDluglP sums ~ that th8J J'\'UlYl 
start some -.asiness. . ; ,. 

My .,.eatest comphtlnt a .. tat the 
Bihar ·kt ia that _it ~ so tnmed o.t-. 
it allow. discrimination at the .... 
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will of the Government I)f the clav. 
For instance. whereas in thp. lJ.P. Act 
the provision is that the Act will be 
applied to the whole State or part of 
the State. the Bihar Act does not con-
tain these orovisions. It lays down 
that notified estates will be taken up. 
Now the notification will be issued and 
is likely to be issued with a hias and 
favouritism. 

My second charge is that in lhe 
vIadhya Pradesh Act I was simply 

.;candalized to find that ill that State the 
system of payment of compensation Is 
ot two kinds. I would refer you to 
pages 41 and 42 of their Act. The 
amuunt of compensation will be ten 
times the net income determined ac-
cording to the rules therein cc·ntain-
ed. For Berar and C.P. it is ten 
times but for the unfortunate merged 
area,.Afiill;e who were formerly parts 
of thtrlndian States. you wiU' be sur-
pri~-' to learn that the compcnsatitm 
as laid down on page 42 varies from 
two to ten times. Where the net in-
come exceeds Rs. 2.001) it will he t.wo 
times. Can you imagine anyone 
State having this discrimination? Is 
this fair? I ask you in all humility 
that where is the good of havinJ a 
Central Government if it does not 
function. Let us look at the four Acts 
to which the President has given as-
sent. To none of the Acts was there 
any amendment made. I shall give 
the differences in compensation: Two 
times in Madhya Pradesh as the mini-
mum. three times in Bihar as the 
ninimum. and eight times in UP. as 

the minimum. For God's sake leave 
these talks and come down to brass 
tacks. Look at the reality and sym-
oathise with these small men. I am 
not concerned with the higg~r man 
but even the big man deserves some 
justice at your hands if he is Jt citizen 
of India. he should iet fair and ade-
quate compensation and he should not 
be penalized because of the misfortune 
of living under one State Gl)vernment 
and not havinlr the good fortune to be 
under the other State whieh is more' 
kind. 

Shrl Biswaaath Bas (Orissa): My 
hon. friend just now stated in the 
House that he hune his face in shame 
for the fact that none of the Mem-
bers of the House cared to take book., 
~ those' . local Acts on loan from the 
Library to read and know what they 
are doin,. I want him to know and. 
I make this statement that there. are 
bon. Members in this Honse who .not 
onlY have studied these bookS:-Wlth-
out carini to ,0 and tak. lOan of 
books' from the LlbratY but have paid 
tor the boola. purchased theM and 
.studied them just to keep themselves 

informed of the local legislative mea-
sures. esperially regearding tenancy and 
land reforms. 

Shri Hussain Imam: May I ..... 
Mr. Chairman: No. 

Ch. Ranbir Sln,h: I h'lpe everyh'Jdy 
in this House is agreed on this point 
that article 31A is an enabling clause 
for the abolition of jagirdari and za-
mindari etc.. but the reason for my 
moving the amendment is that in the 
Punjab the definition of the word 
'estate' is a different one and differs 
in many respects. Some pel)pl~ may 
apprehend that it may cover the rights 
of the peasant proprietors 'JI1TO may 
be holding one or two a(Te.;. That 
was the idea behind my amendJ'Tle:1t. ~ 
When the Prime Ministe!" I"t<plies to 
tRe debate I hope he will be good 
enough to remove the apprehension 
that this claw;e will affect the small 
landholders of the Punjab in any way 
adversely. 

I want to take this opportunity to 
lodge a grievance also. The Bo~bay 
Act according to the Schedule wIll be 
validated. There was a similar Act 
in the Punjab known as the Land Ali-
enation Act. under which an ~irul:..... 
turist was not allowed to sell hlS land 
to a non-agriculturist. [ may lXlint 
out that the same provision is there 
under the Bombay Tenancy !lllti Agri-
cultural Lands Act. 1948. Under this 
clause that Act is beini \'dlidnted 
whereas the Punjab Land AlienatillU 
Act has been repealed on the 81'Ouod 
that it contravenes the provisions of 
the Constitution. The apprehension 
that this may be exploited by many 
interested parties may be removed. I 
am of the view that this clause is not 
acainst the inte~"ts .of tht; t!l1er of 
the soil, rather It is lD theIr mterest ~ 
and is deftnitely loina to safecuard 
the interest of the poor peasant. 

Sbrl Sy ........ SaUn: It is 
exceedincly ditftcult to speak 011 a 
subject when you have the proapect 
faciog you of beine reduced from the 
position of a prince to a pauper. But 
even so there is nothinc better. in tills 
objective world than to accept and 10 
by the maxim "what is. is". The f~ 
remains that either today, ~ 
or the day after the concentratioD ~ 
anythm. in the hands of a few will ... 
an ImpossibWty. I have tberefon ... 
complaint or eroUBe qabIat U. 
attempt that is beinc made to , atIoUill 
t1le' s~ of laDd tenure aDd re ..... 
known as the zamlndarl or jqlNUl 
.ystem. . 
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Perhaps it has not been realised in 
this House that the two amendments. 
one of which we have accepted already 
and the other which we are in the pro-
cess ot accepting, make. large inroads 
on the concept of property and private 
property at. that, which we had come to 

~ntertain as a result of several articles 
in the Constitution. The question of 
the 'State taking part in trading to 
the exclusion, partial or complete of 
private enterprise, w~s completely lost 
in the humdrum exchange of batteries 
between the hon. Law Minister and 
Dr. Mookerjee on the question of the 
freedom of speech and expression. 
This House, I submit, was not able 
to give consideration to what that 
change actually involved. We know 
that the amendment to article 19 (6) 
lays down that the State can take up 

~ trading or business to the exclusion, 
partial or complete of a private citizen. 
That in my opinion was not the thin 
end of the wedge but the thick end of 
the wedge. so far as the nationalisa-
tion of industries is concerned. 

Then we have articles 3lA and 3lB. 
By these two provisions we have given 
a change in the concept which we had 
so far held regarding private property 
and the policy of the Government with 
regard to it. I do not contend that 
the change in the concept which is 
~oposed is wrong. In this world 01 

toclay both the concepts or ideologies, 
namely respect for private property 
and no respect for private property, 
are followed by different Governments. 
Therefore, I do not quarrel with those 
who feel that the position which we 
have been giving to private property 
in this country need ~ot be, continued. 
What I submit is that this matter. in 
'my opinion, should be carefully con-
sidered and finally decided, so that the 
citizens of tl).e country may know trow 
to proceed under the circumstances. 

",As it is. though there are the Funda-
;J mental Rights in the Constitution, the 

right to acquire and dispose of pro~rty 
or the right of private trading and 
opportunities for trading, actually with 
these measures, though it may be 
without the intention of the framers 
of the amendment, we are--not slowly 
--but swiftly drifting away from a 
policy of respect for private property. 

With regard to the amendments to 
,a.tt ,ides 31A and 3lB here again we 

....-.te layinl down an unprecedented 
principle, that is we are valida~ 
Acts as such. Perhaps in the e~ 
des 0.( the situation such a procedure 

f 'mal' be called for and I am not disput-
• _ It., I am only 8ubmittina that in 
".-ldering the amendments to the 

Constitution the House has indeed 
taken an intelligent IIItCl'C"l in the 
matter but the same amount of interest 
has not been displayed in seeing to it 
that the precedents which we are 
establishing may not be all too good 
or necessary. With great deference to 
the Government I submit that with 
regard to the Acts abolishing zamindarl 
the Central Government has unfor-
tunately not been quite as active in 
the matter as it should have been. 
It you refer to the Constitution :yuu 
will find in the Concurrent List item 
42, under which the Government of 
India could have laid down the prin-
ciples on which compensation for 
property acquired or requisitioned for 
purposes of the Union or the State 
Government should be determined. It 
such a course had been'taken by the 
Central Government it would have 
removed many of the anom@Uf!$ bet-
ween province and proviDd!';'- 'J:be 
matter should have been discussed on 
an all-India scale and the decision then 

, reached by the Government of India 
mig!).t perhaps have given some satill-
faction to the same class of people an 
over the country. Whether we c0n-
sider this Government as a Federal or 
Union Government the fact remains 
that the country today knows ORe 
Government and that is the Congress 
Government, whether in the Centre or 

in the States. As such, I ask my 
6 P.M. friends in this House how they 

would feel when the minimum 
compensation payable in Bihar comes 
to three times the net income or 
the zamindar, in the ndghbourin& 
State it is eight times, and in 
another neighbouring State it is 
eight times. I submit these thiop 
apart from the inequity and injustice 
and hardship they entail, also create a 
bitterness in the mind. Because after 
all this is an action which is being 
taken in pursuance of the Co~ 
policy which was decided long ago 
and therefore it was only pro~r that 
when that policy was gom. to be 
translated into action the Central 
Government should have given the 
time necessary to so decide matters of 
principle that tbere m87 not have been 
these apparent and obvious inequalities 
in the different parts of the country. 
So far as Bihar is concerned. I feel 
that perhaps it may be possible now 
to smoothen out the difficulties which 
were faced by the zamindars as also 
by the State Government. The Prime 
Minister. in his speech the other dJ,YS 
made a kind reference about how 'he 
States should behaveatter tbia amead-
ment to the Constitution is pused. He 
also assured us that as tar as peuible 
he will also try to give some time to 
It and to consideration of tbe matten 
which we shall raiR. I can oo]Y h. 
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that he will, in the midst of his many 
busy preoccupations, be able to find 
the time to devote to this matter 
which, I must submit, does not merely 
control the destinies of a few but of 
nearly fifty lakhs of people in the State 
of Bihar alone, which would be about 
one-eighth of the total population of 
that State of four crores. 

I have nothing more to add except 
to conclude with the hope that this 
matter, with the intervention of the 
Prime Minister and also with the con-
sideration that the State Government 
will show in the matter. will come to 
a close which will be to the satisfac-
tion of those who are concerned. 

Mr. Chairman: Tlie han. Law 
Minister. 

Dr. Ambedkar Tose-
Shrimati Durgabaf: May I seek 

::larification on a point before the Law 
Mi~ister speaks, Sir? I had given 
notice of an amendment which I have 
not moved. I find that the total effect 
)f article 31B is to validate the Acts 
which are included in the Ninth 
Schedule and also to take them away 
from the purview of the courts but 
th~re are certain matters which 'bave 
arIsen under the other provisions Qf 
the local Acts. such as section 45 of 
the Madras Act which is one of the 
Acts included. Now under this Act 
there are certain claims, not between 
a party and a State, but between 
partIes inter se, and these claims have 
been challenged in the courts. I would 
just like to know whether such cases 
also have been sought to be excluded 
from the jurisdiction of the courts 
because the language of this particular 
article reads : 

" ... none of the Acts specified in 
the Ninth Schedule nor any of 
the provisions thereof shall be 
deemed to be void ... " 
I realise that that particular section 

provides for tribunals and it is for the 
tribunals constituted under that section 
to deal with the matter of distribution 
or the manner of compensation. But 
I would like to have a clarification from 
the han. Law Minister as to whether 
the jurisdiction of the tribunal over 
the courts' in this particular matter of 
dealing with the claims of parties 
inter se is sought to be taken away. 

Dr. Ambedkar: As to my own 
.>amendment I do not think that any 

. tariument is· necessary in order to Ii support the same. The amendment 

. 
is merely an amplification as to the 
meanJn, of the word lIestate". Some 
J)eOple felt that while we had taken 

note of the laws that prevail in Part 
A States with regard to the definition 
of, the word "estate", we had not 
taken sufficieat notice of the definition 
of the word "estate" operating in Part 

\
B States. In order to remove that 
doubt I felt that it was necessary ~ 
. take . ~ote of it and to amplify the 
\iefimtlon of the word "estate" which I 
propose to do by my amendmEnt. 

My principal ground for rising to 
take part in the debate is to deal with 
~e poInt that w~s raised by 'Tly hon. 
friend, Ch. Ranblr Singh. His argu-
ment, if I understood it correctly was 
this that while in some States in india 
the word "estate" is used in a limited 
sense so as to include only what we 
call intermediaries but not to include 
what we call the '1Iotwari estates 
that is, people holdinj( it in their ~ 
right without there being any inter-
mediaries between them and the State 
it is quite true that there are som~ 
States where the definition of the word 
"estate" is a wide one and might 
possibly include holders under T'JIOtwori 
or occupants ur.der the Bombay Land 
Revenue Code, or T'JIOts in other parts 
of India. At one time I thoucht that 
it might be possible to cive a limiti.ne 
effect to the word "estate" by the 
addition of an explanation but on 
further consideration I find' that it 
is more or less impossible to give aJI..... 
explanation which would cover the 
point. But I would like to say this. 
that there is no intention on the part 
of Government that the provisions con-
tained in article SIA are to be employ-
ed for the purpose of dispossessUic 
ryotwari tenants. 

Shri Hussain Imam: However bie 
they might be? 

. Dr. Ambedkar: Well, that is a 
d!ff~ren.t matter. We are making a 
dlstmcbon between intermediaries and 
T1/o~wari hOld~. . r 

Now, that IS certamly not the inten- '1 
ti<?Z1 of the Government; I Imow that I 
friends who are interested in this 
matter would hardly be satisfied with 
any expression of intention on the part 
of Government, but I think there Is 
much. more than mere intention in the 
~ll ltself. If 'my friend, Ch. Ranbir 
Smgh. would refer to the proviso 
attached to article 3lA which requires 
that every such· BiU shall be resei"ved 
for the consideration of the Pres~ __ 
I think he will see that there Is ,... 
certain amount of smlllard in it. and. 
as I hope the Prime Minister in' his 
speech in reply to this debate will 
also make it oleai', there Is no IUdl 
intention on the put: of Goverament ~ 
and I believe that whenever aD)" suda 
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measure comes before the President 
for consideration,' the undertaking 
tiven in this House' would be binding 
upon the President in' giving his 
sanction So far as any such measure 
is concerned. Therefore, I submit 
there is no ground for any fear of any 

~uch thing happening and I believe 
that there is also no justification for 
any kind' of PrQpaganda that may be 
carried' on by . interested parties that 

. this BUI proposes to give power to 
Government to expropriate everYbody 
inCluding the f"YOtW4ri tenants. I 
hope that th\s will satisfy my friend, 
Ch. J:\anbir Singh. 

With' regard. to the question that 
bas been put to me by Durgabai. .. 

Slari R. It. Chaudhun (Assam) : Shrj,.. 
mati Durgabai. 

Dr.' Ambedkar : These encumbrances 
I do not think are very necessary. I 
feel terribly embarrassed when some-
Cody calls me Shri. Shri means wealth-
I have none of it. 

Sian R. K. Chaudhuri: May I 
men.tien that sufficient mischief has 
been caused by my friend. Dr. 
Ambedkar, calling. me by my short 
name the other day? 

Dt. Ambedkal': I thought you 
agreed that that did not change your 

,,",sex? 
Shn R. K. Chaudhuri: That is how 

jealousy has been created in the 
minds of some sections of the House. 

SbrimaU Dttrpbai: At least not in 
my mind. 

Dr. Ambedkar: Now wittr regard 
· to that, the. relevarit provi&ion in. the 

"Madras Act is section 45. That 
. section 45' deals with impartible 
, estates. 'It does not deal with ordinary 

estates and the provision. so far 
as I under&tand it, is that the matter 
of deciding whether and how the. 

· Compensation is to be distributed is 
left to a tribunill. This Bill does not 
add to the powet1!. of the tribunal; 

· this Bill does bdttake away any of 
· the'PQ~ers . that are given to the 

tribunal for that particular Act. I 
think . within, that ambit thin,s will 
proceed ;,1n the way the Maciras Act 
~s 4!twmuned. '., 

Dr .. ~akh : May I ask a clari-
}"-flMitiori .. of tbe hon. . VIW Minister? 
"' The ho1'l1DdCtor has told us that' th~re 
")S' nQ. itltention to dispo$&e8s or. lbnit 

1218' ~tuidri tenlires. There are six 
· ActIo! Bombay in the Schedule. If 
I.~ ot, 'these Aetit· do'UmIt the 

,: .t!iiotiSliri', tenufe,'hnw . faT . wOUld; It 
, be 'proper to adcttbose to- the Sehectule 

and how far does it cover the iDie.D-
tion of Government not to briDa in 
the ambit of this amendine Ad 
the TJlotwari tenure cr to limit their 
extent? 

I 

Dr. Ambedkar: I know somethinC 
of these Acta, carnine from Bomba,. 
as I do and ha vine practised in the 
High Court. Havin, had to deal with 
many cases, I have. no doubt about it 
that the Khoti Abolition aod other 
Acts to which my hon. friend .bas 
referred deal only with what we call 
intermediaries. 

. Sbri Jawabarlal Nehru: My 
colleague the Law Minister has dealt 
with many of the points that have 
been raised, but as the time fiJed 
and fairly rigidly followed today 
allows me a few minutes I am 
taking advantage of it to- put a few 
points before the House. The House 
will forgive me if I indulge in some 
repetition. 

FiTst of all. lis1lening to the 
speeches made here today and. OD 
earlier days in recard to this parti-
cular clause, it was obvious that there 
was a very" very large consen..qu; of 
opinion in fayour of it. There was 
criticism on some .minor points here 
and there. but there was a aeaeral 
acceptance of it. As there is !lOW a 
very large and general acceptance in 
the country of the principle of 
abpli'shq these big zamindari4 we 
started this with a great measure of 
agreement. 

There are two types of. criticism 
which have been made or amendments 
put forward, or intended to be put 
forward. One was-I think it was 
Prof. Shah-who wanted to extend this 
to cover practically .all other 1dDds 
of property other than land. Some 
other Members also put similar 
amendments forward. but sut.e-
quently did not pursue them. Prof. 
Shah objected stronalY to our allDinc 
or trying to bring about small hold-
ings. on the ground that this ,,·m C(1I1\e 
in the way of any real land reform in 
the future. 

(Ma. DEPUTY-SPEAKER in the Chai1'] 

Now that may be so. Nevertheless, 
it Prof. Shah thinks or anyone el8e 

. thinks tl:rat any other course is 
practicable today I think he is eom-
pletely out of touch with reelltieL 
Or, In the alternaUve we arrive at .. 
stnlqe eoncluskm-tonoWma Praf. 
Shah's arl\Ullellt-that we IhoaJd Dol 
touch . this bia zamhAdari 0..... bt!t-;-att e:::r- It ~::.!.'S, 

, the like we do :or: rea~~ 
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our goal. but possibly get stuck up 
there. In other words, we should leave 
the big zamindari system to continue 
till with one sweep of some big broom, 
we can change it into some other form 
of tenure either collectivf$ed or c~ 
operative large-scale farming, etc. 
Now it is perfectly true that logically 
and scientifically considering, ulti· 
mately jarge-sc.He cooperative farmin, 
win be necessary, Wha t type . of 
1C00perative it should be is' another 
matter-because a large number of 
sma)) farmers can coopel'ate together 
or there. might be big farms;. ,there 
might be 5tate farms or dozens of 
variety of suel:7 cooperative farms. I 
am not going into that Question. But 
the point is that at the present 
moment for us to think of bring~ng 
that about is completely out oFthe 
realm· of reality, . . 

May I, in this connection, give the 
House an instance which should make 
us pause and think. That is the 
instance of China wb'ere there are no 
Fundamental Rights to come in the 
way, where there is no compulsion of 
paying 'any compensation to anybody. 
where one might almost say they had 
a clean slate to write upon and where 
there is an, uri.e towards taking to 
some kind of Socialist or Communist 
society, Nevertheless, in spite of all 
this the land reforms thejy have 
indulged in ITave . resulted in the 
creation Qf millions of smaller ,farmers, 
which ,normally ,speaking should be 
opposed to the ideal they are aiming 
at, because where you have Socialism 
or Communism or any other 'ism' you 
cannot"get ridot or by-pass or ignore 
the feelings ot millions of· people in 
your country and especially the people 
who are attached to the land and in 
whose. blood there is somethinir of that 
land. Therefore. the Chinese Govern-
inent eage;rand keen to bring about 
basic agrarian changes, nevertheless 
have creat~ a very large body ot 
peB$ant proprietors. What the future 
will be there, I do not know. 

Now for anyone in India at the 
present moment to talk about changE::. 
whicb might be said to go beyond wqat 
the Chinese Government of toe day 
have brought about does seem to me 
completely lacking in understanding ot 
the situation in India. Now it is true 
th~t ola11 the subjects and aU the 
probl~rnS that we discussed. ultimately 
and flI)auy the biggest problem is that 
of land. ;anct it has to be partb because 
land 1$ theJe, and YQU just cannot by-
paS8 it, . and partly becau8e we are 
~ndamentally an . agricultural country 
an.4.. QQ. 'w we.ver mucb prolI'U$ we Dilght 
~ .. '1G big .ndustry, Or tbe like, 
'~~a .ltl~ltural 18DCl will 

continue to play a dominant part in 
India. TITat is beca,uae a vast pr:rr 
tion ot our population is en.ca~ in 
or dependent on apicUlture. Ther~tore 
land problem is todaY and will continue 
to be toe biuest .ptoblem-wbetiJer you 
look upon it from tlle. W int of View. QjI 
the large number ot people cngaJed .~ 
of food p~odUction which 11 vl"Lpd 
of high priority. or '9Y other WQ'~"~ 
this whole concept· of the abf:1litton of 
the zarnindari Sl'J.tem' Ca~, ~ ~ 
us, because we 'f~ this iiilier uri.' of 
our people, becaLise we Jle~l'd Ute 'r;n 
of millions of peb'pfe apd so~ 
those deep murmurs and . run1bJfocs. 
which if not li,stened 10 and.· .i1.>. not 
answered create bi, 'revolutioiU apd 
changes in the country. So we tOok 
this step rath~:~ amt~ 
and it has taken a milht7 lee-time. 
Never~heless we are on ~ way. ~ 
fore It 'became ,01,,"'*1/, ~ 
importance and urgenoj1tftat'we abouJd 
do something in 'tills P8rlfament· to 
remove any other ~ tbat 
might remain. whateve~ they, miJht ,be. 
Because the nrob4;r}l we deJll with is 
ultimately:' sY>fu~~ bit efl tmm the 
Constitution. 'and c.::3tutkms are 
upset if that problem .is·bOt dealt with 
properly. They are upst!t not bY your 
vote and mine but upset by those bi& 
l!pheaval~ tha,t hav~~1m place, tram 
tIme to bme Ul cQl1nfti,er abel Uiat are 
taking place in the &reater part of Asia 
today, ~ 

I lay stre~s on" ~ QeclHJSe ,of the 
deep significance ot. ~s problem which 
is something much mo~~ thaD leaaIit7 
and constitutionalism or compensatiOQ 
or the like. We ~e. ~ to ~with 
this problem in a aeinoeratiC' wlQ', ia 
as reasonable a way as possible, so as 
to avoid in.juStice ~.' . fw ... ,~;~. 
But then what is 1;he tn~ 'and'l'erd-
stick of your justice aw:Iinjus't(Ce ill 
this matter! If you brin¥ me some 
article in the Constitution to S87 that 
so much comoensation mould be paid 
because of S. omethin&. there about n~ 
d,iscrimination or ~ualitv. well. ~t .. 
may be perfectly riabt: but if It leads 
you to the conclusion that if that is 
strictly followed no' major acruian 
refonn can, take ~~, then ~ 
that article In the CdDstltutiQn is WI'ODC. 
beca,use it comes ip. the ~ pf some-
thina that is impartbt aad ,UfieDt uacI 
of the most vital sbcnUl~ aDd that 
article has to be amended 01' ~ 
or done away with, as you Uke. 'But 

,the major thina. is . ~ baw to keep 
KOine. in retard to la,a4. Wbrate..-=-
poliCy~ yOu hav.~ cu..'tbe Jr. 

system w:'.~~D~ .•. an ~Ce ...... whlcb is :~ etc.,· ~ 
can te~ .. II). thaf,it vo.m.~'.~ ... " .. Of ClOUt1Ie U iQ.~.. . -:,-But 
it in".... letiel' .. UIIII', . ,.1d11. 
flnd ~~ we are ,proCtedID& 1Jft17~ 
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gradually, weighing thin/ls, so. that 
there is less of injustice and upset than 
what you will find in any country that 
has dealt with this problem. 

Compensation. Yes. and I have bel'n 
reminded again and again in the course 
nf the last lwl,l or Lhr_ daYli of a certain 
word I used-adequate compensation. 
Of COlirse, adequate. But the opinion 
of Mr. Hussain Imam and my opinion 
~ay differ vastly as to what 'adequate' 
IS. Because. as I said in my speech 
when this article was beill~ adopted 
in the Constituent A.:isembly. we ha\/e 
tc;' balance two thin~ all the time, the 
nghts uC &.he individual and tITe right" 
of the community. We do not want 
to .crush the individual even for the 
sake of the cOnl;1llunity. I agree. But 
we cannot allow the individual to 
override the rights of the community. 
And the rilbts of the community in 
the finar balance are more important, 
because ultimately they affect the rights 
of the ind,ividual too. 

Criticism is made of a lack Of 
uniformity, of the variety of these Acts 
etc., of the approaches to the problem 
in various States and Pro·vinces. 
Perfectly true. But conditions ditIer 
in these various States and Provinces. 
It is possible that there midit lrave 
been a little more uniformity and 
perhaps some things that seem odd 
might have been corrected too by a 
little care. But then you have to deal 
with the democratic process as it 
functions .. You have to deal with each 
individual State and its Assembly and 
its people and its peasantry and all the 
others as they are. It is not right, 
except in the most extreme cases, for 
the Central Government to intervene 
and interfere in these things. ' 

Shri Hussain Imam: It has the 
power of certification. 

Shri .fawaharlal Nehru: I know it 
has the power of certitkation. The 
power of certification, so far loS I 
understand, does not mean that 70U 
can change Jaws and evolve new. laws. 
It is intended to see that nothin" 
absolutely wrong is there and, if It 
is there. to take it out and cure 
injustice and the like. It is not a 
radical kind of second chamber 
looking into it and changing every-
thing. The House knows very well 
that in all federal Constitutions the-e 
is an inherent confiict between the 
State and the federal Centre, each 
being jealous of its rights and all 
these difticulties arise. The way to deal 
with it and I think it is more or less 
open to us even in re,ard to these laws 
which have been passed and which we 
seek to validate here is that tint of all, 
we have to validate them and go ahead 

l.Jceause nothing is nuu-e daaaerou.. 
than delay in thill matter. At tbe a;,me 
time all we do that, I would aPDea1 
and reqll(>lit the Stale Assemblies whicb 
have palo~ them to look into them 
cal·efully. to remove any injUltice that 
they can by exeeutive action wbeee 
nt'eessary. by some am~ndilll rneuurer 

out they can only do that once they 
get going with thi!!. Up till now, they 
havl.! I>t.>ell ('het'ked and hamp.!red; they 
do ,;omething and either by judkial 
<let'ision or somethinj{ elo;c they are 
harnpen.-d and all kinds of injunctioru: 
"erne out ane! all kinds or lawyers ftood. 
thl' lalld and prevent any dE"C"e'nt pers"n 
from doing anythin,. What is one to 
do about it! One must ,et rid of this 
mischief. Then only you can improve 
what you have done. Otherwbe JOUr 
euerv and tim~ is taken up in meetiDC 
olher peoples' obstruction. You caDt 
only look into these injustices wIleD 
this major injustice and obstructioD la 
removed. You cannot expect us to 
waste our time over petty injustieell 
when this major injustice, a thlac 
which we have been arsuinc for tbe 
last generation is stopped by people 
who have no conception of the reality 
in the Indian scene today, ~ ~ 
think in leplistic terms., do they kDoW 
that millions of people are on the move! 
So this is the first fundamental thiDa. 
These laws must ,0 and must be-
etfective. Having done that then we 
will look into the injustices and PO far 
as I am concerned aq,d my Government 
is concerned. I shall request each State 
Government which is concerned in this-
matter to look into this deeplY and. 
carefully and to remove ~y injustices. 

My friends from Bihar, my zamindar 
friends and colleagues here were cood 
enough to point out what they tbouPt 
were injustice!> and hardships whicb 
the people sutfer from. I have DO 
opinion about them: I do not know 
but I prombed them that I would look 
into the matter and I am glad to say. 
that the representatives of the Bihar 
Government who were here promised 
to loolt into the matter. so that we 
might remove them in so far as we can. 
but we can do that only-I would beg 
of you to remember-if we are not 
continually ent~led in law courts and 
liU,ation, because when a chall~ 
come&" that challenge is met in other 
ways. No Government will listen to 
me. It a provincial Government has 
to fight that case in a law court, do 
you think they are COin, to listen to 
me to look into this Injustice and than 
They will not be in a mood: I would 
like to be listened to but the mood wiD 
be absent. the mood of tr7ina to d~ 
that. That is the major approach ~ 
this problem. Obviously the whole of 
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the Com,titutioil, ot this law, of this 
amendment, this particular article and 
.all these zamindari le,islation Is to dea'l 
. fundamentally with what is called the 
zamindari system, by whatever name 
you may call it. I am glad that the 
words jagirs, inams, etc. are included 
because some people thought they may 
~ot bfl sure and jagirs are more 
Important than zamindaris and 
talukdars are more important than 
zamindars. It is perfectly true, if I 
may say so, a still more out-of-date 

:form of land tenure or no tenure 
whatever it is, will have to b~ 
include<;i. .rt is but essentially a major 
.obstacle. It is not meuIIt to affect 
the. tiller of the soil except to improve 
his condition. Now. of course, the 
.abolition of the zamindari system is 
not the end of tire story. What must 

follow it is the land reform. Otherwise 
it is only half way but we have gut 
.stuck up in this; we could not go far 
.in that matter. It has to follow. 

Some of my friends from the Punjab 
'were very anxious not to be mis-
understood in their province because 

-the word "zamindar'" has a somewhat 
.ditterent meaning there than normally 
in some of the big zamindari pro-
vinces. We of course know that and 
whenever we talked in the past-lO. 
15 or 20 years-of the abolition of 

the zamindari system, those who did 
not like us or our policies in the 
:Punjab immediately took ~dvantage 
and werit to the poor zamindars of the 
Punjab and succeeded in telling them: 
-4'they are going to abolish the 
zamindari system" which is absurd. 

We are talking about something 
<cntirely different. Nobody is going to 
touch that kind of zamindar in this 
land. That was made quite dear. So 
that. normally speaking, of course, 
this does not refer to the T1/otwari 
system. I. think it was Mr. Hussain 
Imam or some one else '.vho interrupted 
Dr. Ambedkar and said something 
about the so-called peasant· proprietors 
~r ryots who may hold very laIge 
.acreage of land:, may be ,a thousand 
acres. Such things do happen. 
Technically they may come in; but that 

:is unjust. What we should aim at 
-ultimately is to bring about as much 
·measure of equality about this as 
cPQssible; no Perf~ equality, r mean; 
but these bi~· ) differences should go. 

;So far as this pattjcular matter Is 
tConcern~ ~tde~ for the present 
'With .~ umindari, jqirdari' etc. 
'syste~. , The' rest will no doubt 
·follo.w,:...J 

Now, there are one or two, points. 
:I think Mrs; Dur,abai was ratber 
.,orrled about ... 

Shrimati Dur~abal: ~y point is 
answerea. -

Sori Jawaharlal Nebna: I am glad . 
}As Dr. Ambedkar has said, we have 

. SOlTght to cbange this article with a 

~
few words of clarification. I think 
Mr. Kashinatb Rao Vaidya baa pr0-
posed the addition of two Hyderabad 
Acts which we are prepared to accept. 

One hon. Member referred to the 
concept of property. I do not wish 
to take up the time of the House; but 
the subject is a fascinatJnc one. The 
concept, of property at one time 
included human beings as slaves. Tbe 
concept of !property included all land. 
including every man, woman and 
animal as being the personal propertY 
af the King or ruler of' the time. 
Kings waged wars to get more and 
more personal property and everybody 
conquered was a slave. From those 
days to this, the concept has ch~ 
considerably. To imagiile that the 
present stage or yesterday's stage ill 
static is as wrong to imaeine that the 
age .when human beinp were consi-
dered as property was richt. It is a 
changing concept. In faCt. in the 
modern age, in the more developed 
countries, the concept of property has 
almost ceased to be material: not 
quite, but almost. Property becomes 
credit more and more, in the hi8hlY 
developed and industrialised countries. 
Anyway, this concept of property is 
a completely changing one and -the 
concept of property in the rights of 
the community becomes more and 
more important. I am merely touching 
the point. It is not such a simple 
matter for a person to say that lIlY 
property is hein, invaded.. Property 
is being invaded aU. the time today: 
not in the Communist countries like 
Russia and China, but in the highly 
Capitalist countries lik~ the USA. 
this thing is happening. This is 
inevitable in the modem age. So, if 

'1t happens here, it is not surprising. 
Therefore, I hope-not a question of 
hoping-I am sure that this House will 

. adopt these clauses .. and 5 and Ute 
Schedule (Ninth Schedule) . attached. 
practically unanimoUsly, because there 
is no way fQr us. I would be, those 
who may differ with a word here or 
there even to consider that their 
disagreement or wanting us to go a 
little further does not help at all. It 
only keeps you frOm JOiq thus far. 
It is a straJlle impulse whieb wants 
to ~o farther, which aets hold of you 
and does not want to move at an. I 
do not understand that. So that. if 
you realll' aeeeDt ~ ,,~t I consider. 
axiomatic truth tti8t ·the temper of the 



t922 Constitution 1 JUNE 1951 (Fir.t Amendment) Sill 

age and the position today in Asia and 
India requires rapid agrarian changes, 
and if you want these changes to come 
democratically, peacefully and with as 
little injustice as possible, then. we 
have to follow some such path and 
try to remove the injustices, and try 
to lessen wherever we can. But, it is 
no· good one trying to stop that. 
because in trying to stop it and in 
trying to perhaps grab something 
more. it is quite possible you may lose 
all, by other forces coming into play, 
forces other than Parliament. Consti-
tution and laws. We do nof want these 
forces to come in and upset the whole 
apple-cart. Therefore we proceed with 
care and also we must proceed with 
rapidity. 

Mr. Deputy-Speaker: Shall I put all 
the amendments together? 

Some HOD. Members: Yes. let us 
finish them to-day. 

Some Hon. Members: No. no. 

Mr. Deputy-Speaker: Order. order. 

Shri Hussain Imam: All the ameno-
ments standing in the name of the 
same Member may be put together. 

Mr. Deputy-Speaker: I think that 
will be better. I shall first put the 
amendments to clause 4, then thE\ 
amendments to clause 5 and lastly 
the amendments to clause 14. I wiil 
put each Member's amendments to . 
each clause together. Now clause 4.· 
Prof. Shah's amendments. 

The question is: 

In page 2. line 14, for "the forego-
ing provisions of this Part" substitut4t 
"article 31". 

The motion was negatived. 
Mr. Deputy-Speaker: The question is: 

In page 2, line 25. fOT "local area" 
sub8titute "area or in relation to any 
form of property referred to in arti-
cle 31". 

The motion was negatived. 

Mr. DeputF-Speaker: The question is: 

In page 2, line 27, fOT "existing law" 
substitute "existing laws or customs 
f~r the time being in force. or judi-
Cl~ recognized, and relating to 
inhentance under testamentary or 
intestate succesaion". 

The motion was neglfuved. 

Mr. Deputy-Speaker: The question b: 
In page 2, line 30, after "any rights" 

insert "as to personal or movable pro-
perty~ .in the sbape of shares. stocks. 
securltIes, debentures. casn at Pnk 
or in hand. or goodwill. copyricht. 
patent right, and all other richts 0( 
ownership, survivorship, co-parcenaa 
and the like, and as regards rights": 

The motion was negatived. 

Mr. Deputy-Speaker: The question is: 
In page 2, after line 32, in.ert: 

"(3) All estates in land, or· any 
rights therein, or ill re'lU'd tp 
any personal or movable proPerty 
mentioned in the next precediDa 
sub-clause, if and when taken Over' 
by the State, or by any Corpora-
tion owned by or working under 
the control of the State, shall be 
so reorganized, formed or operat-
ed as to avoid the creation of &D7' 
rights of full apd permanent own-
ership in such estates. and the 
rights incidental thereto or conse-
quent thereon, in any private in-
dividual: 

Provided that notwithstandin& 
anything in this sub-clause, it 
shal.l be open to any State, to or-
gaOlze cooperative cultivation and 
farming of lands thus taken over 
on . the basis of compulsory coope: 
r~tl0'.l fO!· all purposes and activi-
hes Ul connection with the culti-
vation of such lands. allowiDa 
such limited richts of ownership 
to the cooperators for their life 
only. so orlanised and workin8 
such lands: 

Provided further that a definite 
ma.."(imum limit shall be imposed 
on any individual holding in such 
compulsory universal ~perative 
associations for farmin,." 

The motion was negatived. 
W. Deputy-8peaker: Now Shri 

Naziruddin Ahmad's amendments. 

The question is: 

In page 2, line 18, for "abridces" 
~bstitute "restrictS-. 

The motion was neeatived. 
• Mr. Deput)r-8pealler: The questiGil Is: . 

In page 2, Une 19, ~ .~ 
of this Part" odd "except that rel". 
to compensation". 

The motioD was ....atged.. 
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Mr. Deputy-Speaker: Th~ question is: 
In pa&e 2, omit lines 20 to 23. 

The motion was negatived. 
Mr. Deputy-Speaker: Now Prof. 

Shibban Lal Saksena's amendments. 
His second and fourth amendments are 
the same as Prof; K. T. Shah's third 
and fifth amendments which have 
already .been negatived by the House. 
I will put his other two amendments to 
the vote of the House. 

The question is: 
In page 2, omit lines 24 to 32. 

The motion was negatived. 
Mr. Deputy-Speaker: The questicn is: 
In page 2, line 31, ajter "any riahts" 

insert: 
"as to personal or movable pro-

perty in the shape of shares, 
stocks, securities,' debentures, cash 
at bank or in hand, or goodwill, 
copyright. patent right, and all 
other rights of ownership, s\,lrvi-
vorship, coparcenal'y and the like, 
and as regards rights". 

The motion was negatived. 
Mr. Deputy-Speaker: Then Dr. 

Ambedkar's amendment. 
The question is: 
In page 2, line 28, after "area" i~ 

sert: 
"and shall also include any 

jagir, inam or muafii or other 
similar grant". 

_ rJ:Dlt. ~0j!2n w.!! adopted. J" 

j 
Ch. Raubir Singh: Sir, I beg leave 

to withdraw my amendment. 
The aIpendment was, by leave, 

withdrawn. 
Mr. Deputy-Speaker: Shri Hussain 

Imam's amendment. 
The question is: 
In page 2, line 32, add at the end: 

"but shall not include the ritJht 
to receive arrears ot rent and 
cesses accrued before vestina or-
der". 

The motion was negatived. 
Mr. Deputy-Speaker: That flnishes 

the amendments to clause 4. Now 
,.1' wut, ~ke ,1,1p amendments to clause 5. 

, i Naziruddiri Ahmad"s amendments. 
The question is: 

:In page 2, fof' lines 35 to 43 ",z,.CIo 
tilt.: ' 

"31B. (1) The President shall 
as soon M mu be appoint a Com-

,mIssion consistlng of a Jud,e or 
the Supreme Court or of a High 
Court who shall be its chairman 
a Member ot Parliament and ari. 
officer of the Central or a State-
Government with revenue experi-
ence to examine the provisions or 
the Act specified in the Ninth 
Schedule and repol·t as to' the 
justness and propriety of the said 
Acts with partic-ular reference to 
the compensation provided for, 
!tnd may determine the limits and 
scope of such examination, the pro-
cedure to be followed by the Com-
mission and also prescribe a time 
limit for the report. 

(2) The President shall consi-
der the report and may make such 
adaptations and' modifications· in 
any of the said Acts whether by 
way of repeal or amendment for 
the purpose of brincing the provi-
sions at any ot the Acts into ac-
cord with the provisions of this 
Constitution, as he deems fit and 
proper, and the Acts as so adapt-
ed or modified if any shall not-
withstanding 'any thing 'in this 
part be de~med to be valid and 
their validity, propriety or suftl-
ciency shall not in any way be 
questioned in any court on any 
ground whatsoever." 

The motion was negatived. 

Mr. Deputy-Speaker: The question is: 

In page 2, line 39, jar "abridges'· 
substitute "restricts". 

The motion was negatived. ' 

Mr. Deputy-Speaker: Now the am-
endments of Prof. K. T. Shah. 

The question lS: 

In page 2, line 38, omit comma and 
"or ever to have become vOld .... 

The motion was nealttived. 
Mr. Deputy-Speaker: The question is: 
In page 2, line 40, jor "this Part-

substitute "article 31". 
The motion was negatived. 

Mr. Deputy-Speaker: The question is: 

In page 2. aftn lin.e 43, &Idd: 
"Provided that, betClre the Acts 

listed in the Ninth ScIledule can 
be afforded the pro!ecUon of this 
article. they shall all be reterrec:' 
to u. SuPreme Court. under azti.. 
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cle 143 of the Constitution, and 
only such of them, or such parts 
,of allY one of them. as are dec· 
lare::! on such reference to the 
Supreme Court. to be consistent 
with. ur taking away. or abridg-
ing any of the riihts conferred by 
Artiel~ 31 of the Constitution. :;-ha11 
be deemed to be. and alway:> to 
have been, valid." 

The motion was nega'tived. 

Mr. Deputy-Speaker: Shri Hussain 
Imam's amendment. 

The question is: 
Itt page 2, after line 4::1, add: 

"Provided that the President 
shall have power within twelve 
months of the passing of this Act 
to require the State Legislature 
to modify the Act in a manner 
specified to bring a~out. yni!or-
mity and remove dlscnmmahon. 
And if the State Legislature fails 
to do so within ninety days the 
President shall make such amend-
ments and the Act shall be deem-
ed to have beell always so amend-
ed". 

Tbe motion was nega'tived. 

Shri SyamDaDdaD Sahaya: 
beg leave to withdraw my 
ments. 

Sir, I 
amend-

The amendments were, by leave, 
withdrawn. 

Mr. Deputy-Speaker: That disposes 
of amendments to clause 5. Now 
clause 14. 

Shrl NaziruddiD Ahmad: Sir. I beg 
leave to withdraw my amendment. 

The amendment was by leave, 
withdrawn. 

Mr. Deputy-Speaker: Then. amend-
:ments of Shri K. V~id,.a. 

The question 111: 

Mr. Deputy-Speaker: The question is:. 

In p~e 4, after line 33, add: 
"11. The Hyderabad Jagir. f 

(Commutation) Regulation, 1359 
Fasli, No. XXV of 135,9 Fasli."L o"/' \~. ,,~ . 

The motion was IWIIIt'¥.w: 
Mr. Deputy-Speaker' That disp')se5 

of the amendments to clauses •. 5 and 
14. Now. I would request hon. Mem-
bers to eons:der the fact and advise 
if I can put all these three clauses 4-
5 and 14, containin~ the Schedule. toce-
ther. 

HOD. Members: Yes. 
Mr. Deputy-Speaker: Clauses. 4, 5 

and 14, including the Schedule, will be 
put together as amended. That me .. 
that a Member who records his vote 
in the 'Ayes' lobby will be recordin& 
his vote in favour ot all the three clau-
se:; and similarly a Member record. 
ing his vote in the 'Noes' lobby will 
be recording his vote against all the 
three clauses. 

Shri RaJagopalaehari: Sir. we have 
heen (ollowing very strictly. not at the 
request of allY Member of the House 
but because of the Constitution. tile 
practice of every clause beine put 
separately to the House. I think it Is 
but right that we should follow the 
same pl"Ocedure here. 

Some ROD. Members: Postpone. 
postpone. 

Mr. Deputy-Speaker: The business 
will take only 15 minutes more ~ 
we will finish it. 

Sbri HusqUa Imam: Perhaps tbe 
Home Miuister said it a~ a matter of 
precaution, being a lawyer ..... . 

Mr. Deputy·Speaker: I say as a law-
yer that each clause must be put se-
parately. 

Sbd Jawaharlal Nehru: Sir, may I 
submit that clauses 4 and 5 should be 
taken separately and the Scbedule 
may be attached to clause S. I do 
submit that joint votinc On tM!JIe 
clauses is not desirable. 

Mr. Deputy-S)teaker: I intend.. pul-
ting them separately, because I ... ~ 
my own doubts and particularly J~" 
cause certain amendmen.ts bavel .!!_ 
adopted in resbeet of two of the cqjU-

In page 4, after line 33, add: ses. . ' 

~ 
/ The question is: ' ... ".' 

"12. The Hyderabad (AboUti04- / "TAat clause 4, as ameDde4., 
of-:falirs) Re,IUla, tion .. 1358 !'asH v ... Del »&rt of the Bill". ,:,,: ... 

, No. LXIX Ilf 1.~51 I'.~~ 'ft, IfCNIC IUvWft: AlIft~ ..,' ..... 
The motion ....... --- I •. 
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Jajware. 8hrl RamraJ 
Janade. Shrl 
Jayashrl.Shrlmatl 
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Du. Shrl B. K. 
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Baa, Shrllaaann&th 
))aa, ShrJ Nandkllhore 
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])eo. Sb,rl Sh.ankarrao 

Kanaka Sabal. Shrl 
Kannam .... ar. Shrl 
~.P<101. ~ J. R. 
Karmarkar.l!hrl 

DeOaIrlkar,8hrl ' XrJ.bD!¥n&O~I, ShrJ T. T. 
»-1, Sbrl Kanal"a1a1 KrlllmaDand RaJ, ShrJ 
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Kw.. Pro. S. N. 
)tUhra. IIhrl Yudblabthlr 
lUIr .. !:lbrl S, P. 
Kollluddin. Salkh 
llookerjee. Dr. H. C. 
HudpL 8hrL 
lIunahl. Shri K. K • 
liun_hl, Shd P. T. 
llUlallr, Gl&11 G. S. 
Naidu. Kumarl Pa4maja 
l\If&idu. Shrl KthlraJulu 
Naidu. Shrl8. R. 
Nalk, 8hrl K. 
Nalk. !:lhrJ !!. V. 
Nand Lal, }{&ater. 
Nathwanl. Shrl 
NalJah"raU, Syed 
Nehru. Sbrlmalol Uma 
Nehru, ShrJ JawaharlaJ 
N Ijaiinpppa. ShrI 
ObalduJl&h, 8hrl 
Pande, Dr. C. D. 
Pannalal Banaflal, ShrJ 
Pant. ahrl B. K. 
Pan$, Shri D. D. 
Parmar, Dr. 
PattabbJ, Dr. 
PUIaJ. ShrJ Nadlmuthu 
POOBacha, Shrl 
Pu.take. ShrJ 
Raj Bahadur. Shrl 
BaJagopalach&rJ., Shrl 
Ramas .... amy. shil ArlpJ". 
~w~,. 8hrJ ~ull . 
Ram Dbanl Du. 8bd 
Ramai&b, 8brl V. 
BalllJl&l'ayan SIDCb. Babu 
Banblr Sla&h. QIJ. 
BanJl& SJaab, 8a.rdar 
Rao, 8hrJ J. K. 

.Rao, 81u1 K. V. Kama 
Rao, S~· Shk. ,".. If 

Rao,· Shrl Tblrumala 
Rao, Shrl J[_,", 

~~f.'\~~ ,/ 
Ra1, 8brJmaU "Ilub 
Bec1cU. iIaJt P, JJul 
Beclell,~ .... 
Bedell, SIu1 V. J[ocIaaduua. ......, . ..,. ... V...... ;II 
~.Dr ... O. 
-'Ddrappa, 8Iu:t 
8abea&, PnII. 8., L. 
Sabeaa, 81u1 ... tal 
s.m&a&a, 8brI 8. 0.. 
Sall.uvana, IIMt 
8&Il&baaua, 8Iu:t 
~telaal' ~ •. '-;' 
".a.~._ .. ....-...... ' ..... 
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A YBS-com". 
810ha, Sbrt Jr. P. 
Sinha. Shrt S. N. 

(FIrst A meitdment) Bill 

TrtpaUll, ShI'IlOIII'eirIIDabA 
T7act. Sbri 

It'" 
Sen. Shrl P. G. 
Shah. Sbrl C. C. 
8hab. 8brl ll. C. 
Shankaralya. Shrl 

Slnba. Sbrl Satya NaraJan 
Sivapraka.e&m, 81¢ . 
Soatak, Shr1 ll. 

Upadbyay. Palldlt Hunllbwu Dr.&&: 

Shama. Pandlt Ballr.:,rlBhna 
Sharma. P"n,lIt Krlshoa. Ch.&nlira 
Sll:mn". :illrl K. C. 
~hlv Charan Lal, Shr I 
Shokla. 8hrl A. C. 
Shukla, 8brl 8. N. 
Sldhva. Shrl 
Slogh, Capt. A. P. 
810gb, Dr. B. U. 

So~het Slngb. Sardar 
SOMU Lal, Shrt 
i4onavane, 8lad 
Soodhi, Sllrt 
8ri Praku", Shrl 
Subramaniam. Dr. V. 
Subramaulao. Sbrt C. 
Subramanian. Sbrl R. 

Upadhyaya, 8hrt R. C. 
Valdya, Shrt Jr. 
Valely&, Shl'l V. B. 
Valabya. Shrt 11. B. 
Varm&, Sbri B. B. 
Varma, Shrt H. L. 
VelaJudhaD, 8hrt B.. 
VelayadbaD, 8br1mMl 
Veootamman, SbrI 
VJu, Shrl Jr. K. 

Singh. Dr. Ram Suhha!:, 
Singb. 8hrt B. P.· 
Slogh. Slld T. N. 

Sunder LaD, 8hrl 
8walJllnadhan, 8hrtmati Ammu 
Tewa,rl Shri R. S. 

Vyaa. 8hri RadhelaJ 
Waj.-d All ,JlauJvl 
Yadav, Shrt 

Sinha, 8hrl .4.nlrudha 
Sluha, 8brl A. P. 
Sioha, Sbrl D. K. P. 

Hukum iUn~h. ~arda.r 
Huuain lmam, tibri 

Thakkar, Dr. Jr. V. , 
Thlnunappa Gowel., Shrl 
Tiwari. Sl1rl B. L. 

NOES 

K UDZJ'1I. Paodli 
llooke'rjee, Dr. S. P. 

Ya.sbwant &..I, pr<)(. 
Zaklr HlUaiD, Dr. 

lIiulroddiD .4.hmaod. Shrt 
Shab, Prof. Jr. T. 

The motion was adopted. Mr. Deputy-Speaker: The motion Ia 
adopted by a majoJii,ty of the total 
Membership of the House and by a 
majority of not less than two-thirds of 
the Meml?ers preSent and voting. 

Shri Ramali_pm CbeUIar <Madru): 
Why not put both toJether! ._ 

Clause 4. as amended, was added to 
the Bill. 

Mr. Deputt-S~: I shall now 
proceed to put 'ctiluse' 5 and clause 14 
separately. NOllinen.dments to clause 
5 have been carried. 

MI' •. Deputy-Speaker. It is better to 
put them "paraie1y. 

The- Question is: 

~.·That clause 5 Stand part of ibe m" 
The--Houaedivide4: Aves .. 238: ..... 

- Nae., 7 •. " . . .. ." 

('·1 PAl . " 

-'1-f*-f!ft# 

" ... " 
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A YEj4. ~",,'d 
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.J08I"pll, 8hrt A. Poatake, Sllrl 
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Kanab Sabal, 8hrl Ramaswamy, Shri Puli 
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Xannarkar, Shri 1I,alllaarayan Singh, 1Ia.bu 
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'LalIJbmaUD, Sill'! Batbar.eW1llllY, 8brl 
L&l siup. Tbatllr Ra1K,8hrl' ." 
........ Shri Irlbudlraa· Ray. Bbrtmatt Renata 
"Iltab, Shri :Beddf:!UIrf p, Ball 
Jaabtha, i'!hrI S. If. B.ecld:f. 8bzt Ban,a. 
lIAttra, Pancl1t . .'-" . Reddi. Shrl y~'~oiaIld&taDii 
lIaJr.'f:Iyr.. I'andlt i -. Bedcly, 8hr1 :1:. T. B'aiiia .. _ . 
Jl.r.ltayyr.. 8hrI lLedd7. Dr. II. 0. " . 
\~, Shrl ."1 ' JL1Mbrt~, 8hrt '.. " 

JleuaD. 81lrl Babe .... Proe 8. t... 
».",ShrI Damodara labna, ~ J.d. • 
~8IlOIl. 8hr1 Iranmabrp. 8a_ota~ 8br1 1-, 0. ~ .. "'!: _ .' 

Shall. 8br1 C. C. 
libah. Mbrt M. C. 
l'lbanknral)'ll..8hrl 
Sharma, p~" BalkrllhAa 
Sharma, PaocUt JCriwbna Chandi'. 
~harrna, Bbr! )C. C. 
.... hlv Vbarall La!, flhrl 
Hhukla, IIbrl A. C. 
Khnkl •• fi4bri. S. Ii. 
8ldhva, Sbrl 
Klqt\, Capt. A. P. 
SiDtfh, Dr. B.. U. 
IIlllllb. Or. Bam !hll>ha;.t 
!>Ingb, Hbri B. P. 
Singh. Sbri T. N. 
Sinha, tlbrl .~nlrndba 
:,Ilnluo, Sbrl /I.. P. 
Sinha, Shri B. K. P. 
Sinha, Slid )C. P. 
~Inh .. , Shrl S. ·K. 
Sinn.. Shri Satya Na,.,. 
Sinparalruam, Rbri 
8Datall:. Sbrl N . 
8uche~ Sllllth, !'Iordsr 
Bohan 1..&1. 8hrl 
Sooavane, Shri 
IIondhl. 8brl 
Sri PrabllA, Sbri 
8UbnlBULDfam. Dr. V, 
!>ubnlmaatm. Sbri C • 
8ubrama1lJan. 8b11 R. 
BUIlderJ.aU.SbrI 
S .. allllaadhaa. Sbr\matl Aia. 
Tewarl, 8b!I ::La. 
Tbakllar, 1)r;T: V. 

:'~~~.Shri 
Tripat.hl. """ 'ElIborf~ 
TyqI. ilia{ J 

Upadb~Y. PancI1t )(u.lIWlwar Data 
UJladh1a,., Ibrt.lL. C •. , ... , 
VaIQa. Ibd :1:. 
YatdJa, 8brt V. B. 
VaI8Qa. IIIIf x. B. 
Tuaa, INIrt .. B. 
v-. Sbrt lL L. 
VelaYGd!laa. 8bri L 
YeIa"......IMui_*, 
Tealra .......... 1Im 

'...,...~K.E. V,..,-., ...... . 
'. 

WaJed .... ~ ... ..., ,.~ 

. , 

'" IIu1 >,' 1')":~Ba~"" .. ,: .'d.;,-·· ,!:. ilrrt)(. P."',' J .': Baatba.-,81lrl.; .~ Y ..... IUt 't··~ 

. .,., Prof. 8, Jr. ''':. I •• '.'> llatft&e, 8brt j ".\ 

'~. Slut y~ • lat,a-,..., 8bd . 
: .... IIbr1S.P.' Ba .... CbUdra,1IIrt "'1.: ,,' 
.~ 8r.ikIl ,,'" .~' ..... But 1":, Q:.t:':':-:;~j~'~ '~: " 

't.:.··:.·: .... '_.... .... . ._ : .. "; ". "'1;~ . ,. - • . , .. , ._~=~I~".':...·-.> :".; . 
i"r~,'.,.\·~.·art.:_ ..•.. ~:;=., "~" .. I .. t.;;~ .. ~. ~~:Y.::J~~~~=~: 
~.. ~'~'. -.., · .• \t .... "1~t<IINl'" ,I' .-"". 

T ............ PraI. ;" 
z.tIr ...... Dr.1·~ .<.' .. ~ 

~ ~ \ ~~.: ".t;';'·."ll 
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Mr. Deputy-Speaker: The motion Ja 
adopted by a majority of the total 
Membership of the House and by a 
majority of not less than twn-thlrds of 
the Members present and votina. 
. Clause 5 was added to the Bill. 

Mr. Deputy-Speaker: I will now put 
clause 14 to the House. 

AYB8 

A('hin t . .Ilam. Lola Dbaram Prllka~b. Dr. 
AhammeduDnJ. Qhrl Dbolakla. 8hr1 
AlaguMan. 8hr) 'Olwakar. Sbri 
AlexaDder, Sbri D'SOUZA. Rev. 
All. 8hrl A. H. 8. Durgabal, 8brlmatl 
Alva, 8hr1 Joachim Dwlvedl, Sbr! 
AmbedkM, Dr. • Falmur All. lhulvl 
Amolalm Chand. Shrl Gadgll. Shrl 
Anaarl. Sbri Gallb.SbrI 
Arya, Sbrl B. !l. OaDAmuthl, BhrI 
..lsawa, Bhri Gandhi. Sbrf ll'eroz 
B .. ldev SIDlb, Bardar. Gantam, Shri 
lJalmlkl, tlhrl Gboe!.', Bhrl S. M. 
HarIWln. Bbrl Gbule,8hrt 
Bonl Sillilh. 8hrl Goenka, Bbrt 
Dhagut, Shrill. R. (lopalalwamJ.8hrl 
Bhaf,(want Roy, Kaka GoplDatb Slngb, 8hrI 
Dllaratl, Bbrl Govlnd Du. Seth 
JlhArllava, PaDdtt lIL B. Guba, Sbrf A. C. 
Bharlla "", PaDdl~ Thakur Du. Goba. Shri G. B. 
Hllatkar. 8brl Gupta. dbrl Dflbbandbu 
flhatt,8hrl Gupta. 8br1 V. J. 
DhllttacharYa, Prof. K. K. Haneef. MaDlvl' 
Blrua. Shrl Hauumanthaly,. BbrI 
BiyaDI. 8bri Haque.8br1 
Boroo,.JJ.8bri HaW. SbrI 
BrllJeshwar Prasad. SbrI Huarlka. 8br1 J. N. 
Burap:ohaln. tlbrl Hazarlka, BbrI H. 
ChalilllL. BhrI Hecla. Sbrl 
Chandrlka Ram, Shrl HhI\lltsin~h, Sbr! 

The question .. : 

"That clause 14, a6 
stand part of the Bill." 

amended 

The HOtUC divided: Ave •• 238: 
Hoe_. T. 

('1-17' .... 

K.&rmarbr. Drl 
E:.w.Dw. 
J[hapude. BIut 
KrtaluI& SfJudL. 'Dakar 

][rfebDemec:bart.1IIId T. T. 
KrIaImaDaDd .... 8JIII 
KlIIIlbbK.8hrt 
KlIDhInmaa,lbrI 
I ebb-.Deo 8It.d 
L&l 81D&h. 'I1Iaku 
lIabata, 8h1t IandIIuI 
lbhtab.81u2 
lbhtha, 8br1 I. Jr. 
KaUra, Paadls 
KaJ.n Il'a, Pandl& 
1IaI;ana, Shri 
:w-,.8br1 
Keeru. 8hri 
Kenon. 8hri DamodaIa 
KeDon.ShrlK~ 

lUna. Sbri 
Klabra, Shit .. p. 
Klabra, Prof. B. If. 
.Illabra, 8brI YadlllllltWr 
lUara, 8brt S. P. 
Kobtuddm, BaWl 
Kooterjee. Dr. H. C. 
Hudpl. 8br1 
KIIDBhl, 8Jui I ... 
XDII8bI. 8hrt P. T. 

Ohanulah, Bhrl HlmaWnbjI,lhlor-Geaeral Hualr. 0IuI Q. S. 
Cbattol,adbyay. SbrI Hila,. Sbri Naida. E:umut ~ 
CbaudbTI. tlbrlmatl Kamala HuaalD. Sbrl. T. N ald., 8hrt -u.ar.,t1ll1l 
Obautlburl. 8hrl Bo. K. Hyder HuaefD, 8brl' Naldw. 8hrt 8. L 
Chettlar. Sbrl Ramalluram. lnul1Jll. Bbrl Jralk, 8brIM. 
D .... Dr. H. X. J agJlvan Bam, 8hri NaIk,8brI 8. Y. 
Du. Sml B. lain. ShrI A. P. lfand LaI, -_ 
Du, Bbrf B. I. Jalu, 8br! N. S. Na&lnrul, 8bd 
Du, 8brl Blawanath la,loo.8hrt If...-...u.8JM 
Du. SbrI Japnnath la,lware. 8hrt Bamraj If ....... 1IIIdIDaU V_ 
Du. 8br1 Nandklabore . lllDlde. BhrI lfeh .... BIId laWllllulll 
Du. 8ml S. N. Jayubrl, 8br1_U 1fUallaPppa, 8Jui 
Deo. 8brl Sh&nkarrao llIUll Bam, 8Jui OMHehb.8IU:I 
Deolfrlbr, 8brI I_ph, 8brI A. ........ 0.». 
DeIaI. Ilbrl ][QQa .. 1 E:aIa Ventatan.o. 8brI ................. 1IIIIl 
»-aI. BllrllDlalulabbal ~1hrI" .......... K. 
DttdImUh, Dt. ............ .... _ •• :0. 
DeIImnIIdl, Ibd C. :0. ............... 
.... ·cIt.IIad •• Y. .~II .. ........ 
"'i-'~, ...... 1I!'d' ... , 

lMPSD .' 

'\;" 
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Postake, Shri
R aj Bahadur, Shri
Rajagopalachari, Shri
Ramaswamy, Shri Arigay
Ramaswamy, Shri Puli
RamB Dhani Das, Shri
Ramaiah, Shri V .
Ramnarayan Singh, Babu
Ranbir Singh, Ch.
Raniit Singh, Sardar
R ao, Shri J . K .
R ao, Shri M. V . llam a
Rao, Shri Shiva
R ao, Shri Thirumala
R ao, Shri Kesava
Rathnaswamy, Shri
Raut, Shri
R ay, Shimati Renuka
Reddi, Shri P . Basi
Reddi, Shri Ranga
Reddi, Shri V . Kodandarama
R eddy, Shri K . V. Ranga
Reddy, Dr. M. C.
Rudrappa, Shri
Saksena, Prof. S. L.
Saksena, Shri Mohan Lai 
Samanta, Shri S. C. 
SaDjivayya, Shri
Santhanam, Shri
Sarwate Shri

Baa, Shri Sarangdhar
Hukam Singh, Sardar

AYE S— sootd.

Satyanarayana, Shri
Satish Chandra, Shri
Sen, Shri P . G.
Shah, Shri C. C.
Shah, Shri H . C- 
Shankaraiya, Shri
Sharma, Pandit Balkrishna
Sharma, Pandit Krishna Chandra
Sharma, Shri K . C.
Shiv Charan Lai, Shri 
Shukla, Shri A . C.
Shukla; Shri S. N.
Sidhva Shri.
Singh, Capt. A. P.
Singh, Dr. R . V.
Singh.. Dr. Ram  Subhag
Singh, Shti B. P.
Singh, Shri T . N.
Sinha, Shri Anirudha
Sinha, Shri A. P.
Sinha, Shri B . K . P .
Sinha, Shri K . P.
Sinha, Shri S. N.
Sinha, Shri Sa.ya Narayan
Sivaprakasam, Shri
Snatak, Shri N.
Sochet Singh, Sardar
Sohan Lai, Shri:
Sonavarfe, Shri

NOES

Hussain Imam, Shri
Kunzru, Pandit

Sondhi, Shri
Sri Praka&a, Shri 
Subramaniam, Dr. V
Subramaniam, Shri C.
Subramanlan, Shri R.
Sander Lall, Shri
Swaminadhan, Shrimati Aratnu 
Tewari, Shri R . S.
Thakkar, Dr. K . V.
Thimmappa Gowda, Shri
Xiwari, Shri B. L„
Tripathi. Shri Kishorimohan
Tyasri, Shri
Upadbyay, Pandit. Muni^hwar I)at
Upadhyaya, Shri R . 0.
Yaidya, Shri K
Vaidya, Shri V. B.
Vaishya, Shri M. B.
Varma, Shri B. B.
V aran , Shri 11. L.
Velayudhan, Sini R.
Velayudhan, Shrimati
Venkataraman, Sbr!
Vyas, Shri K . K .
Vyas, Shri Radhelal
W aied Ali, Maalvi
Yadav Shri
Yashwanf Rai, Proi.
Zakir Husain, Dr.

Mookherie^, D®. S. P.
Naziruddin Ahmad, Shri

Shah, P rop. K , T.

The motion was adopted.

Mr. Deputy-Speaker: The motion is
adopted by a majority of the total
Membership of the House and by a 
majority of not less than two-thirds of
the Members present and voting.

Clause 14, as amended, was added
to the Bill.

BUSINESS OF THE HOUSE
The Minister of State for Parlia

mentary Affairs (Shri Satya Narayan
Sinha): Sir, I had requested the
Speaker earlier to put before the House
that the Question Hour m a y b e  dis
pensed with tomorrow and that if the
House is meeting on the 9th those
questions may be taken up o n  that day.
1 submit this because we want to finish
the clauses of the Constitution (First
Amendment) Bill by tomorrow fore
noon so that the third reading may’ be
taken up in the afternoon. Then it

will be suitably adjusted. Otherwise
there will be much confusion tomorrow.

Shri Kamath (Madhya Pradesh): If
the House is meeting on the 9th, I shall
agree. Otherwise it will be difficult
for me to agree.

Shri Satya Narayan Sinha: Does it
mean that only for the sake of the
Questions the House should meet on
the 9th even if the other business is
finished?

Mr. Deputy-Speaker: I think almost all
except Mr. Kamath are agreed. Hon.
Members were arxious to have more
time on the Constitution (First Amend
ment) Bill. If that is so then the
Questions can certainly stand over. If
there is a meeting on the 9th and no
questions have been tabled for that day,
naturally tomorrow’s questions can be
taken up on that day. But to ask that
there should be a special sitting only



Bu.siness of the House 1 JUNE 1951 

for dealing with the Questions, if the 
House has otherwise finished the 
business. does not seem to be quite 
fair. 

Shri Kamath: We have already 
transferred the Questions ot the 29th 
May to the 8th, and now there is the 
proposal to transfer tomorrow's Ques-
tions to the 9th if-a big 'it' is there 
-the House sits on that day. The 
,speaker has already said that, so far 
as . Questions are concerned. even if 
there is one dissentient voice he would 
not agree to postpone or drop the 
Question Hour. I ~ay submit fur-
ther that Mr. Anthony Eden when he 
was here last year told us th.at during 
the whole period of war, 1939-45. not 
for one day was the Question Hour 
.. uspended in the House of Commons. 

Shri Hussain Imam (Bihar): May 
I just draw your attention to the fact 
that if the programme of the Govern-
ment is known it will be better. U 
the Government could indicate what 
are the Bills which they wish to proce-
ed with. and if we are not gOing to sit 
in the afternoons. then the llouse can 
be perfectly sure that the WOrk of the 
Government cannot be finished on the 
4th, 5th, 6th and 7th. There is a like-
lihood that we will continue till the 
9th. Of course it is perfectly correct 
that the House should not sit only for 
dealing with Questions. But if the 

programme of work is known the 
House will be able to judge the pod-
tion- better. 

The Leader of the Douse (Shrl 
JawabarJaJ Nehru): Sir. so far as the 
Government is concerned, the urgent 
measures which should be pa.aed 
during this session, apart from ~he 
present Bill which we are dealina 
with. are the Representation at the 
People (No.2) Bill, the Gove~t 01. 
Part C States Bill, and finahsUl& the 
delimitation of constituencies. We 
'would not" like the session to be 
prolonged for any other purpose. But 
if by any chance we have halt a da7 
to spare or some time, we can take 
some other work. That is a different 
matter, It is difficult for me to 
calculate how long all this would take. 
But I imagine that all this would tate 
us to th:! 10th .Julie probably. (BOIL 
members: lOth is a Sunday). Well, 
thea the !Hh. 1 think it is b.i.ghltr 
likely that we shall have to work WI 
Saturday afternoon. 

Hon. Members: Suspend the Question 
Hour. 

Mr. Deputy-Speaker: The Question 
Hour will be suspended tomorrow and 
the Questions will be postponed to the 
9th June. 

The House then adjourned till Hal/. 
Past Eight of the Clock on Satu1'da.". 
the 2nd Ju.ne, 1951. 




